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LOK SABHA

Thursday, March 11, 2008/Phalguna 21, 1929 (Saks)

The Lok Sabha met at Eleven of the Clock.

[MR. Sreaxer /in the Charir)

WELCOME TO PARLIAMENTARY
DELEGATION FROM THE
SLOVAK REPUBLIC

[English]

MR. SPEAKER: Hon. Members, at the outset, | have
to make an announcement.

On behalf of the hon. Members of the House and
on my own behalf, | have great pleasure in welcoming
His Excellency Mr. Pavol Paska, Hon. Speaker of the
National Council of Slovak Republic and the members of
the Parliamentary Delegation from the Slovak Republic,
who are on a visit to India as our honoured guests.

They arrived in India on Monday, 10th March, 2008.
They are now seated in the Special Box. We wish them
a happy and fruitful stay in our country. Through them
we convey our greetings and very best wishes to His
Exceliency the President, the Parliament, the Govemment
and the friendly people of the Slovak Republic.

[English]
...(Intermuyptions)

SHRI BASU DEB ACHARIA (Bankura): Mr. Speaker,
Sir, | have given a notice to suspend the Question Hour.
The entire House condemns the attack. Series of incidents
have taken place. ...(#nternyptions)

MR. SPEAKER: | am requesting you, please. Mr.
Acharia, | have got your notice. You see that how it was
properly discussed, raised in the House yesterday. | will
allow you after the Question Hour.

...(Interryptions)

MR. SPEAKER: Mr. Acharia, please cooperate with
the Chair.

...(Intermyptions)

SHRI BASU DEB ACHARIA: Throughout the country
a number of incidents have taken place. One incident
took place in Delhi itself. RSS, Vishwa Hindu Parishad
have. ...{Interryptions)

MR. SPEAKER: What is this going on? | do not like
it at all.

...(Interryptions)
[Trans/ation]

SHRI SAYED SHAHNAWAZ HUSSAIN (Bhagalpur):
Mr. Speaker, Sir, they are disturbing the proceedings.
...(Interryptions)

[English/

MR. SPEAKER: | will decide only after the Question
Hour.

...(Interryptions)
[Transiation]

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr.
Speaker, Sir, the Communist Party should be banned.

...(Interruptions)
[Engust]

MR. SPEAKER: Q. No. 161, Shri Sanat Kumar
Mandal.

...(Interruptions)

MR. SPEAKER: It is very unfortunate.
...(Interryptions)

MR. SPEAKER: Nothing will go on record.

...(Interryptions) *

*Not recorded.
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MR. SPEAKER: Nothing is being recorded. Why are
you saying it? Can you not wait for 55 minutes?

...(Interryptions)*

MR. SPEAKER: This is not the way to behave in
Parliament of India.

...(Interryptions)

MR. SPEAKER: Not one word is being recorded.
Nothing will be recorded. | will have to decide whether |
can allow this matter. It will not allow it during the
Question Hour.

...(Interruptions)”

MR. SPEAKER: Please take your seats. | will take
decision. You have to take your seat Mr. Acharia.

...(Interryptions)
[Translation/
MR. SPEAKER: Please take your seat.
...(Interryptions)
[English]

MR. SPEAKER: Will you please sit down? Anybody
standing up, when | am on my legs, will be asked to go
out, whichever side it may be. Anybody standing up when
| am on my feet will be requested to go out of this
House. | am going to be very strict. Yesterday | saw

this.
...(Interryptions)

[Transl/ation]

SHRI RAMDAS ATHAWALE (Pandharpur): Ban the
RSS. ...(Intsrryptions)

[English]
MR. SPEAKER: Mr. Athawale, do you think that you

are glorifying yourself or Parliament by such despicable
behaviour?

-..(Intemuptions)

Oral Answers fo Questions 4

MR. SPEAKER: | am not going to suspend the
Question Hour. If you do not allow it, the country will
see that you are not allowing the Question Hour to be
held.

Secondly, | have to decide. By just giving a notice
does not give you right to disturb the House. | have
been requesting every side on all sides. | do not know
of any matter in this country which could be raised in
Parliament has not been allowed to be raised during the
last four years. | am here for 3'/, years. Then, why is
this impatience?

Why do you make ourselves a subject of mockery
by people and ridiculing us? Can you not wait for another
53 minutes? Let us now take up the Question Hour.

| am grateful to you. | am appealing to you from the

bottom of my heart that for the sake of this institution
please allow this House to function.

...(Interruptions)

SHRI BASU DEB ACHARIA: Sir, it is a very serious
issue. ...(Interryptions)

MR. SPEAKER: | am not minimizing the seriousness
of the issue.

...(Interryptions)
MR. SPEAKER: Not one word will be recorded.
...(Interryptions)*

MR. SPEAKER: Thank you very much for your kind
cooperation.

11.06 hrs.
ORAL ANSWERS TO QUESTIONS
[English]

MR. SPEAKER: Now, Q. No. 161—Shri Sanat Kumar
Mandal.

UNESCO Report on Literacy In India

+
*161. SHRI SANAT KUMAR MANDAL:
SHRI ALOK KUMAR MEHTA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state the concrete steps

the Government proposes to take to achieve the goal of
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universal elementary education to all in view of the
UNESCO's Institute of Statistics Report which has stated
that India’s literacy rate is just a shade over 60 percent
compared with the global standards and one-third of the
world’s illiterates live in India?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): A Statement is laid on the Table of the House.

Statement

The UNESCO Global Monitoring Report (GMR), 2008
refers to India’s literacy rate for the period up to 2004,
as derived from the Census of India, 2001. The following
concrete steps have been taken to achieve universal
elementary education and augment efforts to improve the
literacy rate in the country.

1. Enhancement of outlays for Sarva Shiksha
Abhiyan (SSA), which also includes National
Programme for Education of Girls at Elementary
level (NPEGEL) and Kasturba Gandhi Balika
Vidyalaya (RGBV).

2. Introduction of cooked Mid Day Meal (MDM)
scheme for all children in classes [-V in
Govemnment/Local Body and Government Aided
schools, and centres under the Altemative and
Innovative Education (AIE) and Education
Guarantee Scheme (EGS), and its extension to
upper primary level in 3479 Educationally
Backward Blocks (EBBs).

3. Levy of 2% Education Cess in order to bridge
the gap between available plan resources and
estimated requirement to finance the
programmes for universalisation of elementary
education, specifically SSA and MDM.

4. Programmes under National Literacy Mission
aimed at providing functional literacy, post
literacy and continuing education.

Existing strategies are to be continued with higher
outlays in the 11th Plan for achievement of universal
elementary education and enhancement of literacy levels.

SHRI SANAT KUMAR MANDAL.: | would like to know
from the hon. Minister whether the Govemment has found
the failure of the National Literacy Mission for this kind
of low literacy rate as it did not iliiterates above 35 years
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to Questions 6

and caters only to the age group of 15 to 35 years. If
so, what are the steps taken to make the National Literacy
Mission more effective to bring down the illiteracy rate in
the country?

[Translation]

SHRI M.A.A. FATMI: Mr. Speaker, Sir, the first census
in India after independence was conducted in 1951. At
that time the literacy rate in the country was 18.33 per
cent, which has now as per the census 2001 increased
to 64.84 percent. But the question is as to why the people
in the age group of 35 plus are not covered under the
said literacy programme. For the first time, the Planning
Commission has decided that people of the age group of
35 plus will also be covered under the said schemes
during the 11th Five Year Plan.

[English]

SHRI SANAT KUMAR MANDAL: | would like to know
whether the Government are feeling that they would not
be able to achieve the literacy rate of 85 percent and
above by 2012. What are the present schemes that are
being undertaken by the Govemment to achieve that
target?

[Translation]

SHRI M.A.A. FATMI: Sir, the Government have
focused their attention to Adult Education, simultaneously,
we are paying full attention to children in the age group
of 6-14 years under Seva Siksha Abhiyan (SSA). The
Government are providing required funds to the States
for this purpose. At the same time, the Govemment
provide mid-day meals, so that poor students attend
school. The Government have been successful in ensuring
attendance of such children in schools through these
programmes. Today, gross enrolment ratio in primary
schools is 110 per cent. | feel, that through adult
education programme and SSA we will be able to bring
more and more children in the age group of 6-14 years
to school, and thus increase the literacy ratio in the
country certainly.

[English]
MR. SPEAKER: Shri Alok Kumar Mehta—not present.

Shrimati Kiran Maheshwari.
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[Trans/ation]

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir,
through you, | would like to ask the hon. Minister as to
what concrete steps the Government have taken for girl
child literacy in the country? The Government claim that
the level of education has been increasing in the country
whereas the female literacy rate in the country is just 45
per cent against women population of 50 percent. Well,
the Government have taken steps to promote primary
education through SSA but the drop out rate is very high
at secondary school level. My submission is that all the
facilities, such as Mid-Day-Meals or any other schemes
should be extended upto secondary school level. Until
and unless, these facilities are extended upto secondary
school level, we can't increase literacy rate. | would urge
the hon. Minister to take concrete steps for girl children
upto secondary school level and even for college
education so that the level of education can be raised.

[English]

MR. SPEAKER: Though it is beyond the domain of
the main Question, yet | am allowing it.

[Transiation]

SHRI M.A.A. FATMI: Mr. Speaker, Sir, so far as the
question of literacy is concerned, there are LLM norms
in it and three basic things /e. reading, writing and
numeracy should be covered under these norms. As far
as education beyond that level is concerned, the
Govemmment are making all efforts to ensure that children
study beyond upper primary level, especially so in case
of gil child. The Government are allocating adequate
funds for this. It has reduced the gender gap substantially,
we will understand it better if we go through the figures.
It you say | can provide the details.

MR. SPEAKER: Do not give the full details now.

SHRI M.A.A. FATMI: The gender gap has decreased
substantially and now more number of girls go to schools.
That is why the gross enrolment has reached 110 percent
now in the country. Very large number of children in the
age group of 6-14 years go to schools now. Of course,
the drop out rate at upper-primary level is very high. The
Government are serious about checking it. Attention is
being paid to retain children of people belonging to weaker
sactions in this school. The Govemment are making all
out efforts to ensure that the girl students as well as boy
students do not drop out.
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SHRI CHARNJIT SINGH ATWAL: Mr. Speaker, Sir,
| am thankful to you for giving me an opportunity to
speak. Whenever a question is raised about education,
we get the reply that it is a state subject. What | feel is
that it hardly matters whether it is a state or union subject.
The children need education. But, unfortunately the
students from poor families study in government schools.
| can say that majority of students in such schools belong
to poor families or Scheduled Castes. These students
can study in a school without a building or without a mat
to sit on, but how can they study without a teacher?
Some states are unlucky in this regard. It can be with
any state, be it Punjab, Bihar or any other state. The
Government have laid down norms of one teacher for 40
students. The Government say that if the number of
students in a class goes beyond 40 it would provide one
more teacher. But the fact is that it will never be 41, it
can easily go down to 3-35 and after 2-3 months it can
even come down to 10-15. Will the Government be able
to provide five teachers in primary schools? Until and
unless the States which are facing financial crunch provide
five teachers, drop out rate in such States will keep on
increaging and it won't decrease. Will the Central
Government provide funds to the States which have tight
finances so that the poor students can study and become
good citizens of the country.

SHRI M.A.A FATMI: Sir, 8.81 lakh teachers have
been provided to various States in India under SSA. The
Government have provided teachers to all the States as
per their requirement. However, he is right in saying that
large number of teachers remain absent from schools.
The State Government should take care of it. As per
information available with me the presence of teachers in
primary schools is 81.7 percent and 80.8 percent at upper
primary level. | had been to schools. | went to school in
M.P. and Orissa and | found that some of the teachers
remain absent, which, no doubt affects the education
adversely. So far as providing teachers to the States as
per their demand is concemed, | would say that there is
98 percent accessibility in primary schools. in 98 percent
of the cases there are primary schools within every one
kilometer radius and wherever there is no school, we
have opened EGS centers and ...//ntsrruptions)

SHRI CHARNJIT SINGH ATWAL: Sir, presently the
dropout rate is more than 89 percent. He is including the
urban schools also in it. .../ ntemyptions)

MR. SPEAKER: You have already spoken about
teachers.

...(Interryptions)
MR. SPEAKER: We do not want your cooperation.

...(Imterruptions)
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[Enghish]

SHRI SAMIK LAHIRI: Sir, in his reply, the hon.
Minister has stated that the Government has imposed
two per cent cess to allocate more and more funds for
speeding up education. | would like to know from the
hon. Minister as to what amount of cess they have
collected in the last three years and what amount they
have spent, particularly, from the funds they have collected
out of the cess imposed on the people.

MR. SPEAKER: Mr. Minister, have you got the
figures?

[Transtation)

SHRI M.A.A FATMI: Sir, | do not have the figures of
three years with me but Rs. 10393 crore collected as
two percent cess in 2007-08 were deposited in Primary
Education Fund. This amount is spent on Sarv Shiksha
Abhiyaan and Mid-Day Meal.

SHRI SAMIK LAHIRI: You may tell the figures of
two years.

MR. SPEAKER: Alright.
[English]
Mr. Lahiri, no further supplementary is allowed.
...(Interryptions)
[Translation]

CHAUDHARY LAL SINGH: Sir, the Mid-day-meal
scheme has been introduced but | would like to bring it
to your notice that there i8 no arrangement for preparing
meals. The teachers are involved in this scheme as they
procure rice and pulses and the children get sub-standard
meals. | want to say that there is already shortage of
teachers and this situation has worsened further because
this scheme provides no hand for cooking meals and
bringing ration. What action is proposed to be taken by
the Govemment in this regard? As Mr. Deputy Speaker
has rightly, said the schools are in poor state.

...(Interruptions)
[English]

MR. SPEAKER: You put one supplementary. This is
not a lecture.
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[Translation]

CHAUDHARY LAL SINGH: | am asking the

supplementary only as to what action is proposed by the
govemment in this regard. ...//ntermuptions)

SHRI M.A.A. FATMLI: Sir, so far as Mid-day-meal
scheme i concemed, the teachers are nowhere involved
in it and there is arrangement for cooking meals. The
schools which. ...{/nterryptions)

[English]

MR. SPEAKER: Let us not forget that the actual
implementation is done in the state. Should we send
cooks from here?

[Translation]

SHRI M.A.A. FATMI: Self-help groups are involved
in it and we keep an eye on the quality of food and we
are always in touch with the States so that the children
get quality food. Persons from Delhi and other States go
for inspection of the schools and if any complaint is
received from anywhere, action is taken thereon.

...(Interryptions)
[English]

MR. SPEAKER: No running commentary, please.
[Translation]

SHRI RAVI PRAKASH VERMA: | am grateful to you
for giving me an opportunity to speak. The Government
claim that the rate of enroliment in the country has
increased and the state of primary education has
improved. But UNESCO report states that India was
ranked 100 and now it has slipped to 105 rank. It is
clear that one of the two is misleading or..." not speaking
the truth.

[English]

MR. SPEAKER: This word will be removed from the
proceedings.

[Translation]

SHRI RAVI PRAKASH VERMA: | know that many
hon. Members of Parliament are taking personal interest

*Not recorded.
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and working on primary education in their respective
parliamentary constituencies. | would like to know whether
the Government have formulated any programme to
address the existing discrepancies and problems with
regard to supervision or are likely to have a meeting with
the hon. Members of Pariament and evolve a programme
so that those members of Pariament, who are willing,
may get involve themselves directly in supervision-work
and work further by making the primary education a part
of their personal agenda.

SHRI M.A.A. FATMI: Sir, a district level committee
consisting of Members of Parliament, local M.L.As and
the Members of District Council has been constituted to
monitor Sarv Siksha Abhiyaan. ...{Interryptions)

[English]
MR. SPEAKER: Do not record anything else.
...(Interruptions)”
[Translation]

SHRI M.A.A. FATMI: We have take a decision in
this regard that the Members of Parliament of every district
may call a meeting and ask for complete information
with regard to Sarv Siksha Abhiyaan. A committee has
been constituted for this purpose.

[English]

MR. SPEAKER: | know how many Members are
taking interest.

...(Intermyptions)
MR. SPEAKER: Will you sit down?

...(Interruyptions)
[Translation]
MR. SPEAKER: Please sit down.
[English]
Please take your seat.

...(Interryptions)

*Not recorded.
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Replantation of Tea, Coffee and Rubber Crops

*162. SHRI NAVEEN JINDAL: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has drawn up any
scheme for replantation of tea, coffee and rubber crops;

(b) if so, the details thereof;

(c) whether any subsidy or other financial assistance
is likely to be made available to the planters;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the steps taken/proposed to be taken by the
Government for replantation of these crops?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (e) A
Statement is laid on the Table of the House.

Statement
(a) Yes, Sir.

(b) to (e) TEA: Government has already launched a
Special Purpose Tea Fund (SPTF) in January, 2007 to
extend financial support to the tea growers for replanting
and rejuvenation of the old tea bushes. The programme
envisages uprooting and replantation/rejuvenation of 2.13
lakh hectares of old and uneconomical sections of tea
over a period of 15 years. The scheme provides for
financial assistance to the extent of 75% of the assessed
unit cost of which 50% is provided as long term loan
repayable over 13 years with an initial moratorium of 5
years and soft interest @ 9.5%. 25% of the unit cost
would be provided as subsidy by the Government and
the garden owners are required to bear only the remaining
25% of the unit cost. The estimated outlay for the schemo
will be Rs. 567.10 crore /ie. capital infusion of Rs. 91
crore in SPTF plus subsidy of Rs. 476.10 crore during
the 11th Plan Period. The estimated area to be taken up
for replantation/rejuvenation during the period would be
85,044 hectares and a sum of Rs. 300 crore has been
set-aside during the 11th Plan Period for meeting the
subsidy requirements.

COFFEE: Coffee Board has identified an area o
about 80,000 hectares out of 3.81 lakh hectares of coffee
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area, which is senile & uneconomical and requires to be
replanted to improve farm productivity to desired levels in
the long run. During the 11th Plan Period, an area of
40,000 hectares is proposed to taken up for replantation
by extending suitable financial support in the form of
subsidy. In the 10th Plan Period subsidy @ 20% of
replantation cost was paid to the small and medium coffee
growers.

RUBBER: Rubber Board has drawn up a scheme for
scientifically replanting 33,500 hectares of old and
uneconomical rubber plantations comprising 30,000
hectares in the States of Kerala, Kamataka & Tamil Nadu
(Traditional areas) and 3500 hectares in Andhra Pradesh,
Orissa & other States including North East (Non-traditional
areas) by extending suitable financial support in the form
of subsidy during the 11th Plan Period. During the 10th
Plan, subsidy of Rs. 20,000/- per hectare in traditional
area was provided for replanting upto 2 hectare. Similarly,
a subsidy of Rs. 20,000 per hectare for the growers
having area upto 5 ha. and Rs. 16,000 per hectare for
the growers having area between 5 to 20 hectare was
provided for replanting in non-traditional and NE Region.

SHRI NAVEEN JINDAL: Mr. Speaker, Sir, |
understand that most of the plantations are 70 years old,
some of them are more than 100 years old. This is
having an adverse effect on the yield and ultimately on
the export of tea, coffee and rubber. Tea has witnessed
one of the biggest drops in exports this year. There are
lakhs of families who depend on these plantations for
their livelihood in the North-East and southern States of
our country. Sir, | would like to know, through you,
whether the Government is thinking of setting permanent
norms for the replantation programmes and enhancing
the productivity of the plantations? Thank you, Sir.

SHRI JAIRAM RAMESH: Sir, replantation is the single
most important initiative that this Govemment has taken
to improve productivity and livelihood security for millions
of workers in the tea, coffee and rubber industry which
is what the Question relates to. Sir, in the tea industry,
in the last 15 years, replantation was done for 2,000
hectares per year. In the next 15 years, we are going to
replant 11,000 hectares per year. So, from 2,000 hectares
per year we are going to do 11,000 hectares per year.

In the case of coffee, in the Tenth Five Year Plan,
the total replantation was only 4,000 hectares. In the
Eleventh Five Year Plan the total replantation is 40,000
hectares. In the case of rubber, in.the Tenth Five-Year
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Plan 17,000 hectares were replanted. In the Eleventh
Five-Year Plan almost 34,000 hectares are being
replanted. So, replantation. Sir, is the only way our
plantation industry will survive. The hon. Member is right,
Most of our plantations are senile, they are oid, and,
therefore, thay have very low productivity.

SHRI NAVEEN JINDAL: Sir, the statement tabled by
the hon. Minister states that 80,000 hectares of coffee
area has been identified as senile and uneconomical and
33,500 hectares of rubber plantations have become
uneconomical and old. | want to know whether the
budgetary inputs would suffice to make this land
productive and in addition what type of scientific
techniques are being adopted for this purpose. Thank
you.

SHRI JAIRAM RAMESH: Sir, the hon. Finance
Minister has made adequate budgetary allocations for this
replantation programme and the replantation programme
for tea has already started. It is almost a year old and
we hope that we will start the replantation for coffee and
rubber in the next couple of months. All this replantation
is based on a subsidy given by the Government of India.
In the case of tea, for example, 25 per cent subsidy is
given by the Government of India, 25 per cent is the
contribution of the tea garden owner and 50 per cent
comes as a soft loan from banks and financial institutions.
Similar subsidy schemes are there in coffee and rubber
as well. | want to reassure the hon. Member that shortage
of funds will not hold back the replantation programme.

SHRI BIKRAM KESHARI DEO: Thank you, Sir. |
would like to ask from the hon. Minister a specific
question. Will the Special purpose Tea Fund which you
have created be extended to coffee? He said it will be
extended. But | would like to know whether he will extend
this particular Fund for the State of Orissa and the KBK
region which is a non-traditional area and has got a very
good future for coffee development.

Besides, | would like to ask whether the Government
will take steps to reduce excise duty on coffee as the
Indian coffee, when it competes with the intemnational
market, does not become remunerative. So, to make it
remunerative, will the Government extend this tax
concession to the coffee growers also or not?

SHRI JAIRAM RAMESH: Sir, the hon. Member has
asked three questions in one supplementary.

MR. SPEAKER: He has asked two and a half
questions.
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SHRI JAIRAM RAMESH: Let me address the one
that is most relevant to his own State. It is true that
Koraput district has great potential for cultivating organic
coffees. | myself have seen this potential. We are working
on a programme for promoting organic coffee cultivation
which does not use fertilizer, which does not use pesticide.
This is being cultivated in Paderu region of Andhra
Pradesh and the adjoining Koraput district of Orissa. |
want to assure the hon. Member that even though Orissa
grows very little coffee, yet it is organic coffee and it is
grown by tribal population, we are giving it the highest
attention.

SHRI P. KARUNAKARAN: Sir, about 21 estates—
tea and coffee estates—were earlier closed in Kerala.
This issue has been taken up by the State Government
with the hon. Minister and the hon. Minister visited Kerala
also. Sir, through you, | want to know from the hon.
Minister what action plan has been taken under this
scheme explained by the Government and whether any
relief has been given in order to give employment and
also to open these estates.

MR. SPEAKER: The Question is about replantation.

SHRI JAIRAM RAMESH: Sir, the Question relates to
replantation and the supplementary relates tc closed tea
gardens, but | will be happy to answer very briefly.

There are 17 closed tea gardens in Kerala. Out of
these 17 closed tea gardens, so far 11 tea gardens have
reopened. We are hoping to reopen the balance six tea
gardens in the next couple of months. In West Bengal,
there are 14 closed tea gardens. We have been able to
open only one of the closed tea gardens. So, our success
in Kerala has been much more.

| think, the hon. Member wants to know whether this
Special Purpose Tea Fund would be extended to the tea
gardens that are opened. The answer is ‘yes’. Once a
closed tea garden reopens and stays open for a prolonged
period of time, it automatically becomes eligible for funds
for replantation.

MR. SPEAKER: It seems that you anticipated the
next supplementary.

KUMARI MAMATA BANERJEE: These three
industries—rubber, tea and coffee—are traditional
industries of our country. We are proud of our Darjeeling
tea. Before start of this globalization, it was a global
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brand, but now because of the negligence on the part of
the Government and the Administration, more than 3,000
workers have already died in Darjeeling itself of starvation.
Especially in Kerala, Assam and West Bengal, the tea
industry is a famous industry. The hon. Minister says
that it is because of low productivity. Who is responsible
for this? Obviously, it is not the working class. There is
no planning. So, will the Minister prepare a plan of action?
| am not blaming the industrialists, but the problem we
are facing is that ...

Sir, please give me one minute.

MR. SPEAKER: | have not stopped youl

-..(Interryptions)

KUMARI MAMATA BANERJEE: Sir, since this is
Question Hour, please give me one minute.

Sir, you will appreciate that replantation does not
mean recapturing only the real estate business. It is not
that. You have to save the traditional industry, like tea
industry and jute industry. So, will the Minister prepare a
plan of action? Only giving the money is not the matter.
| want to know whether the Govemment of India and the
State Government in joint venture with private sector will
start a company to reopen the tea gardens and for
replantation of the tea industry, coffee and rubber so that
the traditional Indian industry can be glorified and
projected in the world. This industry can give a good
moral boost up not only in our country but also in the
world. Will he prepare a plan for that?

MR. SPEAKER: | am sure, you will say ‘yes’.

SHRI JAIRAM RAMESH: Sir, | share the hon.
Member's commitment to the plantation sector. | want to
reassure her that there is a detailed action plan for tea,
for coffee and for rubber. This action plan has been
prepared State-wise. There is an action plan for North
Bengal; there is an action plan for Darjeeling. |
categorically reject the accusation that Darjeeling tea has
been neglected. Darjeeling is a global brand. We have
got the geographic indication for Darjeeling tea. This has

been registered. We are now hoping to get international
recognition for Darjeeling tea.

| am aware of the distress that workers have taced
in these areas because of neglect over a large number
of years. But | want to reassure the hon. Member that |
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have personally visited most of these areas, and an Action
Plan has been put on the ground. The hon. Member is
welcome to come with me and see the implementation
of the Action Plan.

SHRI M.P. VEERENDRA KUMAR: Sir, | would like
to know this from the hon. Minister. The District of
Wayanad produces most of the Robusta Coffee in India,
which is produced by 80,000 small growers holding below
two acres of land. There is a subsidy scheme for
replantation, but they cannot make any input there as
part of the subsidy for replantation. Will the Government
consider giving total subsidy including fertilizer subsidy
directly to these 80,000 small growers who grow Robusta
Coffee in Wayanad whose holding is below two acres?

SHRI JAIRAM RAMESH: Sir, Wayanad faces peculiar
problems, and | share the hon. Member's concern. The
subsidy is 40 per cent. In case of Tea the subsidy is
only 25 per cent; in the case of Rubber the subsidy is
20 per cent, but in the case of coffee we have decided
in the Eleventh Plan that the subsidy for smail growers
like the growers of Wayanad be 40 per cent because of
the preponderance of small coffee growers.
...(Interruptions)

ADV. SURESH KURUP: He is not a small grower.
MR. SPEAKER: Please do not interrupt in between.

SHRI JAIRAM RAMESH: But if the problems of
Wayanad District are still not addressed after the
implementation of this replantation programme, then | am
prepared to relook it. | may also draw the attention of
the hon. Member to the fact that the Government of
India has already announced a special relief package for
31 distress-Districts, and Idukki and Wayanad happen to
be amongst these 31 Districts. Therefore, we are
addressing the problems of Idukki and Wayanad in a
focused fashion.

MR. SPEAKER: Next Member to ask the
supplementary is Shri K. Francis George, but it should
be on replantation.

SHRI K. FRANCIS GEORGE: Sir, my Parliamentary
Constituency is the seat of Tea, Coffee, Rubber and all
the Spices, and the hon. Minister is a regular visitor to
my Constituency.

MR. SPEAKER: Your Questions are also very spicy.
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SHRI K. FRANCIS GEORGE: He hops in and out of
my Constituency every week, and we see his beautiful
face, but not much action is there. There have been so
many Action Plans, but they are only plans and very
little of action. | would like to know this from the hon.
Minister, and this is a very pointed Question. Almost one
year has passed since this Plan for replantation and
rejuvenation of the 85,000 hectares of Tea and 80,000
hectares of Coffee has been announced, but nothing much
has taken place. How much area in Kerala under Tea
and Coffes has been replanted under this Special Purpose
Tea Fund, and if nothing much has been done, then |
would like to know this from the hon. Minister. Will he be
prepared to have a full review of this particular scheme
as far as Tea and Coftee are concemed?

MR. SPEAKER: The supplementary Questions need
not be on the basis of ‘and’. It has to be only one
supplementary, but | am allowing it for the last time.

SHRI JAIRAM RAMESH: Sir, Kerala has about 152
Tea Gardens, and most of these are in the hon. Member's
Constituency and his District Idukki. Out of these 152
Tea Gardens, 18 applications have come for replantation
under the Special Purpose Tea Fund. There have been
some delays in launching this fund for South India. Unlike
in Assam and Bengal, the cost of cultivation in South
India is much higher than in rest of India. Therefore, we
have had to revise the norms. There is a severe labour
shortage being faced by the Tea Gardens in South India
because of alternative employment opportunities.

| accept the criticism of the hon.- Member that there
has been a delay in launching the fund in Kerala and
Tamil Nadu, but | am glad to say now that the fund was
launched in Kerala and Tamil Nadu on 7 December. We
have received 18 applications from Kerala, and | expect
the momentum of applications to increase right now.

MR. SPEAKER: Q. No. 163-Shrimati Kalpana Ramesh
Narhire—not present.

Shri Tukaram Gangadhar Gadakh—not present.

| thought that a Question from the field of science
also will come up.

Q. No. 164—Shri Narahari Mahato—not present.

Shri Amitava Nandy.
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Crime against Children

+
*164. SHRI AMITAVA NANDY:
SHRI NARAHARI MAHATO:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether crime cases against children have been
continuously increasing in the country during recent years;

(b) if so, the total number of cases of kidnapping,
rape of children and child abuse registered during 2006-
07 and in 2007-08 so far, State-wise; and

(c) the steps taken by the Government to check such
incidents in future?

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ
V. PATIL): (a) Available statistics compiled by National
Crime Record Bureau (NCRB) reveal an increasing trend
of crime against children.
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(b) The latest information compiled by the NCRB
pertain to the calendar year 2006, is given in the enclosed
statement. Information for the year 2007 has not yet been
compiled.

(c) The Govemment has notified the Commissions
for Protection of Child Rights Act, 2005, which envisages
setting up of a National Commission and State
Commissions for proper enforcement of children's rights
and effective implementation of laws and programmes
relating to children.

() There is a 24-hour, toll free emergency helpline
service for children in need of care and
protection in select cities.

(i) The National Commission for Protection of Child
Rights has already been set up.

(i) Consultations are being held with the State
Governments, Non-Government Organizations,
experts, and social workers etc. to identity
measures and action to continuously strengthen
the implementation apparatus in order to prevent
offences against children.

Statement

Cases Registered for Crimes against Chitdren auning 2006

SLNo. Siste Murder Rape Kidnapping &  Fosticide  Abstment Exposwe Procuaton Buying of  Selingof  Chid Other Tom!
(inchuding Aoduction o od  oMnr  Gisfr Orskr Mewisge Cimes  Crimes
Infaniicide) Suicide Absndonment  Girls Prostiusion  Prostiution Restraint A Commitied  Commitied
1 2 3 4 5 [} 7 8 9 10 1 12 K] "
1. Andhra Pradesh 61 412 498 5 11 89 35 5 6 17 247 1386
2. Arunachal Pradesh 0 o 27 0 0 0 0 0 0 0 o 27
3. Assam 11 61 25 1 5 0 0 0 1 1 147 252
4. Bihar 12 17 25 0 0 0 4 0 0 2 6 66
5. Chhattisgarh 48 448 113 5 1 14 0 0 0 5 604 1238
6. Goa 3 14 10 0 1 8 1 0 0 0 17 54
7. Gujarat 87 112 360 6 1 150 9 0 0 12 240 977
8. Haryana 29 176 158 9 0 24 0 0 0 7 59 462
9. Himachal Pradesh 4 4 82 5 1 12 2 0 1 18 136

10. Jammu and Kashmir 3 8 72 0
11.  Jharkhand 10 28 11 1

0 36 112

0 31 2 0 0 6 15 276
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13.  Kerala 51 219 73 0 0 4 35 0 0 1 170 553
14. Madhya Pradesh 160 829 237 14 12 105 6 0 0 4 2572 3939
15. Maharashtra 207 655 552 10 7 255 15 23 1 15 1101 2841
16. Manipur 6 15 32 0 0 0 0 0 0 0 1 54
17. Meghalaya 6 47 13 0 0 0 3 0 0 2 0 7
18.  Mizoram 0 35 0 0 0 0 0 0 0 0 0 35
19. Nagaland 3 11 0 0 0 0 0 0 0 0 0 14
20. Orissa 13 101 17 0 1 0 0 0 0 3 19 154
21.  Punjab 24 58 169 22 0 15 0 0 1 9 31 329
22. Rajasthan 77 31 392 25 0 137 1 2 0 1 5 951
23.  Sikkim 4 14 6 0 0 1 0 0 0 0 10 35
24. Tamil Nadu 60 1256 118 0 0 12 1 0 0 6 31 353
25. Tripura 3 37 0 0 0 0 0 0 0 1 0 41
26. Uttar Pradesh 426 347 734 2 3 (v} 0 0 0 0 255 1767
27.  Uttaranchal 10 23 5 0 0 0 13 0 0 0 0 51
28. West Bengal 3 20 156 0 0 3 77 4 114 6 49 432
Total State 1384 4248 3917 118 43 861 230 34 123 99 5634 16691
29. A & N lIslands 0 5 4 0 0 0 0 0 0 0 0 9
30. Chandigarh 1 8 43 0 0 11 0 0 0 0 1 64
31. D & N Haveli 1 3 10 0 1 0 0 0 0 0 15
32. Daman & Diu 1 1 1 0 0 0 0 0 0 0 0 3
33. Delhi UT 62 448 1114 7 2 36 1 1 0 0 489 2160
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0
35. Pondicherry 1 8 13 0 0 0 0 0 0 0 3 25
Total UT 66 473 1185 7 2 48 1 1 0 0 493 2276
Total All India 1450 4721 5102 125 45 909 231 35 123 99 6127 18967
SHRI AMITAVA NANDY: Sir, this Question is very from the reply so far received from the hon. Minister that

important, which relates to child’s crime. But it transpires the Ministry is not serious about the children's crime.
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There is no data on crimes against children. No data is
given here. Therefore, | would like to know about the
steps taken so far to control the role of media. As you
know, behind the increase in crimes against children, the
media is also involved, and violence is taking place.

MR. SPEAKER: Put your question now.

SHRI AMITAVA NANDY: What steps are being taken
to control the role of media in this regard?

MR. SPEAKER: What kind of media are you talking
about?

SHRI AMITAVA NANDY: Media is playing a part in
the increasing number of crimes against children by
showing different episodes on TV. So, what steps are
being taken to control the role of media in this regard?

MR. SPEAKER: You want to know whether media

reports are encouraging crimes against children. But how
can you take steps against the media?

SHRI AMITAVA NANDY: There is a 24-hour toll free
emergency helpline service for children in need of care
and protection in select cities. | want to know from the
hon. Minister as to which are those cities where this
helpline service can be availed of.

MR. SPEAKER: Please wait for your second
supplementary.

SHRI SHIVRAJ V. PATIL: Sir, the question relates
to the crimes against children, and a part of the question
relates to what can be done against the media. | am not
in a position to give an answer to that part.

MR. SPEAKER: | am not allowing that part.

SHRI SHIVRAJ V. PATIL: There are, in some cities,
some special arrangements made for the people to inform
the police about the offences taking place against the
children, and the police officers sitting in the Control
Rooms take the information from them. Nearly 120 cities
are there in which this kind of arrangement has been
made. The moment they get the information, that
information is passed on to the police stations and the
police officers can help the families of the children to
see that the offences do not take place or prevented or
action is taken against those who are responsible for the
offences.
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SHRI AMITAVA NANDY: Sir, my second
supplementary is about the National Commission that has
already been set up. | want to know from the hon. Minister
as to (a) the functions being discharged by the
Commission till today; and (b) whether the Ministry has
identified the NGOs and what is the result of the activities
undertaken by those NGOs who are registered with the
Department. This is my second supplementary.

MR. SPEAKER: The details of the first part cannot
be given here. You can give the answer to the second
part of his question, that is, whether the NGOs are
involved.

SHRI SHIVRAJ V. PATIL: There is a National
Commission and there are State Commissoins and there
are units astablished at the district levels also. The NGOs
which are involved in helping the children are allowed to
cooperate with these Commissions to see that the
offences do not take place, and when they take place,
relief is given.

SHRIMATI PRIYA DUTT: Sir, the NCRB report clearly
says that there is an alarmingly increasing trend of crimes
against children. The 24-hour toll free emergency helpline
has not really showed good results where working is
concemed. | would like to know what provisions are there
according to law to protect these children and to met out
the harshest of punishments to the perpetrators. We hear
and see everyday cases of child molestations and child
sexual abuse where the accused persons that are arrested
are released on bail immediately. That is not a deterrent
to such a heinous crime. | would like to ask the hon.

Minister as to what provisions are made by the
Government.

SHRI SHIVRAJ V. PATIL: Under Indian Penal Code
action can be taken against the offenders. There are
special laws which are on the statute book which can be
used to provide protection to the children. There are many
special laws like the Prohibition of Child Marriage Act,
the Child Labour (Prohibition and Regulation) Act, the
Juvenile Justice (Care and Protection of Children) Act,
the Infant Milk Substitutes, Feeding Bottles and infant
Food (Regulation of Production, Supply and Distribution)
Act, Prenatal Diagnostic Techniques (Regulation,
Prevention of Misuse) Act, and Immoral Traffic Prevention
Act. There are many provisions in the Indian Penal Code
under Sections 166A, 375, 377, 372, 373 and 315 under
which action can be taken. When a case is registered
under the Criminal Procedure Code, the matter goes to
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the court and it is ultimately for the courts to decide
whether the accused should be given bail or not. It goes
into the jurisdiction of the judiciary and the judiciary
decides. In certain cases the judiciary gives bail and in
certain cases the bail is refused. This is the legal position.

The question is whether we should change the laws
and make them more stringent. This matter is being
considered by the Women and Child Development
Ministry. This is not a matter which comes under the
jurisdiction of the Home Ministry. As far as the
investigation of the offences is concerned, we do it. But
as far as amending the law, especially the special laws,
is concemed that is done by the Ministry of Women and
Child Development.

SHRI SURAVARAM SUDHAKAR REDDY: Sir, | feel
it is a shame on the whole nation that crimes against
children are on an alarming increase. | feel bad to say
this but the reply of the hon. Minister is very vague on
the steps that have been taken to check this type of
incidents being repeated in the future. Still it is said that
the consultations are there with the NGOs and other
organizations to identify the measures and to strengthen
the action, etc. What is the reason that the crimes against
children are increasing year after year? There are a few
States in which they are increasing more and more year
after year. What exactly are the steps that are being
taken to prevent these crimes? This is a very important
factor. If this is not properly dealt, these would recur in
the future also.

SHRI SHIVRAJ V. PATIL: We are not very happy
with the situation which prevails in the country. We would
certainly like to see that no offence is allowed to take
place against children. There are many reasons because
of which these things are happening. These are happening
more and more in certain States only. The States in
which these things are happening are not economically
developed. They do not have facilities to provide
employment to the people. It is exactly in these States
that these things are happening. Unfortunately, 75 per
cent of the offences are taking place within four to five
States only. These are the States which are affected by
other violent activities also.

That is the reason. We shall have to appreciate that
it is necessary to bring about economic development and
to change the attitude of the people living in those areas
towards the children in order to see that the offences do
not take place. This has to be done by all of us together.
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This is something which has to be done by the State
Government and the Union Government helps them with
the funds; the Union Government helps them by forming
the laws; and the Union Government helps them by
having the schemes and the plans at the national level,
which can be utilised. At present, the Ministry of Women
and Child Development is in the process of putting
integrated child protection scheme. It would be prepared
by the Union Ministry, that is, the Ministry of Women and
Child Development. Then, it would be handed over to
the State Governments to see that it is implemented. All
of us together have to do it but it is unfortunate that it
does not happen. We all should take care about it. The
District bodies and the State bodies and at the national
level, we shall have to take care.

SHRIMATI P. SATHEEDEVI: The reports of the
NCRB and that of the Amnesty International India state
that there is an increase in the incidence of crime against
school children of the country. Sir, the Report says that
87 per cent of the school children in Delhi is either
physically or mentally assaulted by the school teachers
and the employees of the educational institutions. Sir, |
would like to know from the Minister on the basis of the
Report, whether any steps would be taken to bring a
code of conduct for the school teachers and other
employees of the educational institutions and to ensure
and to protect the rights of our children and ensure their
safety in school premises.

SHR! SHIVRAJ V. PATIL: It will be very difficult for
me to say yes or no in this matter because ultimately it
will be decided by the State Governments and the
Education Ministry. But as far as the statistics given by
the Amnesty International, which says that 80 per cent of
the children are abused, probably, we shall have to take
it with a pinch of salt. We cannot go to this extreme to
say that but something is happening in the society, which
is poliuting the minds. What can be done to see that the
mind is not polluted has to be seen by all of us together.

MR. SPEAKER: Shri Ram Kripal Yadav, you are
keeping quiet today and that is why | am giving you the
chance to put a supplementary.

Translation]

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, | thank
you for giving me an opportunity to put a guestion.

Sir, as hon. Minister has stated in his reply that the
crimes against children are taking place mostly in three
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or four states which are economically backward and these
things happen because of their economic plight. Secondly
he has stated that a law is proposed to be enacted in
this regard. | would like to know from hon. Minister of
Home Affairs as to what is being done to bring about
economic development in those States and for making
strict laws Home Ministry and Ministry of Women and
Child Development so as to check these crimes and
protect the children.

SHRI SHIVRAJ V. PATIL: Sir, Ministry of Women
and Child Development has already taken the required
steps. They have drafted a Bill and are trying to bring up
the Bill. Laws like Indian Penal Code and other laws are
already in place but the question is as to- how these
laws should be implemented? If there are laws and they
are not implemented then those laws are of no use.
They will do early whatever is required and necessary.

[English]
Community Policing

+
*165. DR. M. JAGANNATH:
SHRI RAVI PRAKASH VERMA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government proposes to promote
community policing in the country;

(b) if so, the details thereof;

(c) the incentives proposed to be given to the States
for promoting community policing; and

(d) the steps being taken by the Government in this
regard?

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ
V. PATIL): (a) Yes, Sir.

(b) Ministry of Home Affairs set up a Committee of
Experts to draft a new Police Act to replace the Police
Act, 1861 which submitted the draft mode! Police Act in
October, 2006. The draft Model Police Act, inter-alia,
containg provision of community participation in policing
in Metropolitan cities and in respect of Village Guards,
Village Defence Party and Community Liaison Groups in
rural areas The Draft Model Act has been sent to the
State Governments for consideration and appropriate
action.
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(c) and (d) While no specific scheme is there to give
incentives to States, the need and importance of
involvement of community in policing has been stressed
from time to time during discussions and deliberations
with State Governments. Efforts in this direction are
proposed to be continued.

DR. M. JAGANNATH: The idea of promoting
community policing by constituting community liaisoning
groups, village guards, village defence parties in rural
areas, community participation in metropolitan cities.
Earlier, there used to be maitn sanghas under the local
area police station in metropolitan cities as well as in the
villages. They used to help police in finding out and
curbing the crimes. But as time passed, what happened
was that the inept handling of the cases by the police
and the rash response to the public representatives when
they approach the police personnel have brought down
the community participation in policing, in curbing the
crimes.

MR. SPEAKER: Put your question.
DR. M. JAGANNATH: | am coming to the question.

There is the fear complex that once the criminals
and anti-social elements come out of the police station,
they would physically manhandle the people and cause
harm to them. Under the circumstances, | would like to
ask the hon. Minister whether any protective measures
are contemplated in the proposed Police Act, which is
going to replace the Police Act of 1861, to protect the
common men, the /maithri group and also other groups?

SHRI SHIVRAJ V. PATIL: Before the British
Government brought into existence the Police Act of 1861,
the system which was followed in India was completely
different. In the villages, there used to be Aotwals and
police parties which were responsible for finding out
whether any unknown persons have entered the village,
whether any offences are likely to take place and then,
inform the authorities and take action.

After this Act came into existence, slowly this system
was given up and today, we have the police stations.
You will be surprised to know that in a country which is
having 112 crore people living, there are only 14,000
police stations. A country in which there are 6.5 lakh
villages, there are 14,000 police stations. The result is
that in many villages and hamlets, there are no police
stations at all. One police station covers nearly 100
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villages and that is why, an idea was floated to accept
the concept which was in existence before this law came
into existence and marry it with the present system and
see that the policing is made available in all the villages.
That is why, the concept of community policing has come
into existence. We are trying to frame a new law, the
Police Act; but let me tell you that there are two ideas
which were projected—one idea is that the Police Act is
not helpful to the people and so, stringent provisions of
the Police Act should be diluted. That is one idea.

The second idea which the hon. Member is
suggesting here is that the law should be made more
stringent. These are the two contradictory concepts and
it has become necessary to strike a balance between
the two. The idea is to make the law effective, to make
the law more humane, to make the law quite efficient.
That is the idea with which it is being done. One of the
concepts which is projected in the model law which is
prepared is to see that the concept of community policing
is also adopted, in the villages.

MR. SPEAKER: Is there any more supplementary?
Do you have the second supplementary?

DR. M. JAGANNATH: Yes, Sir.

The hon. Minister categorically stated that there is
no idea of giving any incentives to the State Governments.
As such, the State Governments are under financial
crunch and any additional burden on them is going to
jeopardize them. | would like to ask the hon. Minister,
having experimented this, whether the Government is
having any idea to help the State Govemments by giving
any incentives to them in future at least.

SHRI SHIVRAJ V. PATIL: | have aiready said that
this matter is under consideration. You will also know
that in certain States, which are affected by violent
activities, under the present scheme, for community
policing, the funds are given to the State Governments.
Security-related expenditure is a scheme under which the
State Governments are given funds and they are using
these funds for providing community policing also.

[Trans/ation]

SHRI RAVI PRAKASH VERMA: Sir, | am grateful to
you for providing me an opportunity to speak. The Police
in India has become synonymous of terror. There are
even news that postings in police stations are made for
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a price and the performance level of the police has gone
down sharply. Police is functioning at the dictates of the
political parties.

[Engiish]

MR. SPEAKER: This is a question of community
policing.

SHRI RAVI PRAKASH VERMA: Sir, | am coming to
the point.

[Translation]

These facts have come to light. It has put adverse
impact and the prosecution rate has come down to 1.5.
Like in many other countries where steps have been
taken to popularize the police and give it an assisting
role, the Government of India are also considering to
change the police manual so that police will assist and
society will do its own policing.

[English]

MR. SPEAKER: We are not having a debate on
this.

[Translation/

SHRI RAVI PRAKASH VERMA: The sad part is that
the Government are not serious on this issue as yet and
are still considering it. They want to consider it for a
long time, as long as it serves its purpose. It is a matter
of serious concemn.

[English]
MR. SPEAKER: What is your question?
[Translation]

SHRI RAVI PRAKASH VERMA: Sir, | want to ask
the hon. Minister whether he has taken any input from
the social segment for the policing concept introduced in
this regard? What will be the role of the local bodies in
it, be it gram panchayats, municipalities or greater
municipalities? How will they be selected and police
recruited therein and how will there be coordination
between the regular police and the policies that are to
be implemented?

MR. SPEAKER: He has said that it has been sent
to the State Governments for their opinion.
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SHRI SHIVRAJ V. PATIL: Sir, it is very important to
understand one thing that if we enact some legislation
here then it does not apply to States. State Legislatures
can make Police Act and they can make it as they wish.
But, if we enact legislation here then the State Legislature
will have to say that they have adopted this legisiation
and it can be implemented there. Police is a state subject
and falls exclusively under the jurisdiction of a State. If
we do not understand this basic thing, then it creates
difficulty and all other things become useless. So far as
your point regarding discussions with others is concemed,
| would like to state that we had discussions with
municipalities, jurists, judges police and experts in this
field. We have formulated a model Act and any State
Government can use it. But, if we enact a legislation
here, then a State Government can say that it will not
apply to them because as per the first entry in the second
list of the seventh schedule of the Constitution only a
State Government can decide about this. It will become
difficuit for me to answer, if you ask a question without
keeping this in mind.

[English]
Naxal Operations

+
*166. SHRI NIKHIL KUMAR:
SHRIMATI JAYAPRADA:!

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Naxalites have made a budget of
Rs. 60 crore for carrying out its armed struggle during
2007-2009 as reported in the 7imes of India dated
February 18, 2008;

(b) if so, the details thereof;

(c) whether the Government has sent any team to
assess the situation in those places where massive naxal
attacks took place recently, including Orissa; and

(d) if so, the details alongwith the steps taken by the
Govermnment in this regard?

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ
V. PATIL): (a) This Ministry has no comments on the
cited news report. However, it is reported by Jharkhand
Police that an arrested naxalite has stated during
interrogation that they have made budget of Rs. 60 crore
during 2007-2009, allegedly for procurement of weapons
and explosives.
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(b) No other details are available.

(c) and (d) Govemment of India sends teams of
officers from time to time, as per requirement, to assess
the situation and to provide requisite assistance to the
concerned States. In the wake of the recent incident in
Orissa, a team of officials headed by Special Secretary
(Intemnal Security), Ministry of Home Affairs was sent to
the State. Assistance, as per assessment made by this
team, including deployment of 4 additional coys of CPMFs,
was provided to the State.

SHRI NIKHIL KUMAR: Sir, naxal extremism is
perhaps the most serious threat to our intemal security.
It poses a very serious threat to State governance. | am
aware, Sir, that this is essentially a State Subject but
this spread of naxal extremism has become so threatening
that | would request the hon. Home Minister to tell us if
there is a plan with the Central Government to contain
the spread of naxal extremism. | say this on the basis of
my personal knowledge of not only my own constituency
which has been deeply affected by naxalism for the past
forty years and it had a long a continued violence but,
Sir, it is also spreading to other districts in Bihar especially
those which border Nepal and, therefore, has struck up
some kind of nexus with the Maoists of Nepal. The point
is. ...(Interryptions)

MR. SPEAKER: There is no time left for the Minister
to reply.

SHRI NIKHIL KUMAR: Sir, we have come at the fag
end of the Question Hour.

MR. SPEAKER: What can | do? | do not mind your
having two hours Questions Hour.

SHRI NIKHIL KUMAR: This is a very imporiant

matter. | would request you to allow the Home Minister
to tell us if. ...//nterryptions)

MR. SPEAKER: If you will sit down some reply can
come from the Home Minister.

SHRI SHIVRAJ V. PATIL: Sir, there is a plan and in
fact, | had given that plan to the hon. Members. | will
supply that book to the hon. Member again.

MR. SPEAKER: With a request to read. Everybody
should read it.

SHRI SHIVRAJ V. PATIL: That is right, Sir. As far

as our information goes, there is no connection between
the Maoists and the naxals here.
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[Translation]
Setting up of National Biotechnology Centres

*163. SHRIMATI KALPANA RAMESH NARHIRE:
SHRI TUKARAM GANGADHAR GADAKH:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether the Union Government has received
proposals from various State Governments, particulary
from Maharashtra and Uttaranchal to set up National Bio-
Technology Centres in their States;

(b) if so, the details thereof, State-wise; and

(c) the action taken by the Govemment to set up
these Centres in all the States?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) to (c) No, Sir. The Department of
Biotechnology under the Ministry of Science and
Technology has not received proposals to set up National
Biotechnology Centres from any State Governments
including Maharashtra and Uttaranchal. Further, there is
also no proposal to set up State-wise Bio-Technology
Centres during 11th five year plan.

[English]
Setting up of New Polytechnics

"167. SHRI L. RAJAGOPAL:
SHRI AJIT JOGI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of polytechnics proposed to be set up
during the years 2007-08 and 2008-09, State-wise;

(b) whether the Government has approved a scheme
to establish 65 new polytechnics in the country,

(c) it so, the State-wise number of polytechnics likely
to be set up in the country;
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(d) whether the Govemment has decided to upgrade
infrastructural facilities in 177 polytechnics in the country;
and

(e) If so, the State-wise details of the polytechnics
that are going to be upgraded in the country and the
estimated expenditure thereon?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (e) Ministry
of Human Resource Development does not directly
establish or maintain polytechnics. However, in order to
give a boost to the polytechnic education, a scheme for
providing one time financial assistance to State
Governments for upgradation of existing polytechnics in
177 districts and for setting up of New Polytechnics in
65 districts not having any polytechnic, had been under
the consideration of the Government. In the XlI Plan
document, it has been stated that “New Polytechnics will
be set up in every district not having one already. These
polytechnics will be established primarily with Central
funding and over 700 will be set up through PPP* and
private funding..... The existing government polytechnics
will be incentivised to modemize in PPP mode.” In the
light of the Xith Plan emphasis on polytechnics, it has
been decided to prepare a new comprehensive scheme
to cover a larger number of districts, which will also
include the earlier proposal of assisting the establishment
of polytechnics.

Telecasting Code for Television

*168. SHRI NAND KUMAR SAl:
SHRI RAGHUVEER SINGH KOSHAL:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government proposes to draft & code
of conduct for telecasting various T.V. serials and other
programmes;

(b) it so, the details thereof;

(c) whether the Government has set up a Committee
in this regard;

(d) if so, the details of the recommendations made
by the said Committee and the action taken by the
Govemment thereon; and

*PPP-Public Private Partnership
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(e) the steps taken by the Government to check the
telecasting of ‘A’ certificate films/serial and vulgar
advertisements on Television by various channels?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a)
to (e) The Government had constituted a Committee for
reviewing Programme and Advertising Codes prescribed
under the Cable TV Networks (Regulation) Act, 1995 and
rules framed thereuner and the guidelines for certification
of films prescribed under Cinematograph Act, 1952. The
report of the Committee on the Content Code has been
submitted to the Government on 5.3.2008 and is available
on the website of this Ministry www.mib.nic.in

The Government has also constituted an Inter-
Ministerial Committee (IMC) under Section 20 of the Cable
TV Networks Regulation) Act, 1995 to look into the
violation of Programme and Advertising Codes prescribed
under the Act and Rules framed thereunder. The
Committee either suo-motu or on receipt of complaints,
examines cases of violation of codes. Show cause Notices
are issued in the first instance to TV channels for
telecasting objectionable programmes/advertisements in
violation of Codes. Further action is taken as per rules.

Orders have also been issued for constitution of
Monitoring Committee at the State and District levels to
monitor private satellte TV Channels and ‘local cable
channels to detect and look into violations of Programme
and Advertising Codes and complaints received from
general public regarding violation of the codes. A copy of
the relevant order is avallable on the website of this
Ministry www.mib.nic.in

Import of Drugs from China

*169. SHRI UDAY SINGH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government is aware that Chinese
Pharmaceutical Companies are exporting drugs to several
countries including India;

(b) if so, the facts and the details thereof;

(c) whether the use of such drugs from Chinese
Pharmaceutical Companies has caused paralysis to

several patients;

(d) if so, the facts and details thereof; and
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(e) the steps taken by the Govemment to put a ban
on import of drugs from China?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) Yes, Sir. Information
regarding the export of drugs by Chinese Pharmaceutical
Companies to different countries is not available.
Information regarding import of drugs into India from China
(as received from Directorate General of Commercial
Intelligence & Statistics), is as follows:

Year Value (in Rs. Lakhs)
2004-05 90856.83
2005-06 157866.42
2006-07 212443.54

Apr 07-Oct 07
(Provisional)

181340.70

(c) and (d) No report has been received of any

paralysis having been caused due to any drugs imported
into India from China.

(e) There is no proposal under consideration of
Government to ban import of drugs from China.

Lime Stone Mineral

*170. SHRI JUAL ORAM: Will the Minister of MINES
be pleased to state:

(a) whether the Government is aware of the discovery
of huge new deposit of lime stone in the country;

(b) if so, the details thereof, State-wise, Union
Territory-wise;

(c) the steps taken by the Government to exploit the
Lime Stone in these States;

(d) whether the Government proposes to set up lime
stone based industries in these States; and

(e) if so, the steps taken/proposed to be taken by
the Government in this regard?

THE MINISTER OF MINES (SHRI SIS RAM OLA):
(a) and (b) Yes, Sir. During the period 2002-03 to 2006-
07, Geological Survey of India (GSI) has discovered a
large deposit of limestone in the State of Meghalaya and
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a smaller deposit has also been discovered in the State
of Tamil Nadu. 1870.08 million tonnes of limestone from
Meghalaya and 47.38 million tonnes of limestone from
Tamil Nadu has been discovered.

(c) to (e) Limestone has a large number of uses
which are determined on the basis of grade and location.
Limestone mining leases are granted by State
Governments and the mineral is either extracted for
captive use mainly by cement industries, or is sold to the
user industries such as steel, paper, fertilizer, sugar etc.,
by the mining lessees.

Free Trade Agreement between India and EU

*171. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the European union and India have
exchanged lists for identifying the products that will be
kept out of a free trade pact;

(b) if so, the details of the lists; and
(c) the final decision taken in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) Yes, Sir. During the Third
Round of Negotiations for the India—EU Broadbased
Trade and Investment Agreement (BTIA) in December,
2007 in Brussels, both sides exchanged their initial list of
Sensitive items.

(b) EU gave a sensitive list of 977 items at 8-digit
HS level which covers approximately 10% of India's
exports to EU. The list contains items relating to meat
and fish products, milkk and dairy products, wheat, rice
and other agricultural products, sugar, textile products,
etc. India also gave its indicative sensitive list of 750
items at 6-digit HS level which covers approximately 18%
of EU's exports. India's list covers items relating to fish
& marine products, agriculture and dairy products,
chemicals, plastics and some components, etc.

(c) The negotiation on Trade in Goods is a part of
a single undertaking under the India-EU BTIA which
covers agreement on services, investments and other
areas. The negotiations are being held and the lists will
be finalized when an agreement is reached between both
sides at the time of signing of the BTIA.
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[Translation]
Special Zones

*172. SHRI SANTOSH GANGWAR: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has prepared or is
preparing any draft proposal to set up special zones on
the lines of China and America;

(b) if so, whether these zones are also likely to be
given financial powers like the special economic zones;
and

(c) if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (c) The Special Economic
Zones operate in India under the Special Economic Zone
Act, 2005 and the Special Economic Zone Rules, 2006.
The Act and the Rules detail the benefits and obligations
of these Zones.

[English]
Doha Round of Talks under WTO

*173. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the fresh WTO proposals on agriculture
in the Doha Round meet India's demands;

(b) if so, the details thereof;

(c) whether the Union Government has studied the
fresh proposals thoroughly; and

(d) if so, the extent to which the fresh WTO proposals
would protect the poor farmers of the country?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (d) Multilateral negotiations
in the World Trade Organisation (WTO) under the Doha
Round have been under way since 2001. These
negotiations cover Agriculture, Non-Agricultural Market
Access, Services and a slew of other issues.
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The WTO has set up a Negotiating Group on
Agriculture. Based on the discussions in this Group, the
Chair of the Group brought out a draft modalities text in
July 2007, containing proposals on the three pillars of
the Agriculture Negotiations, namely, domestic support,
market access and export competition. This text can be
accessed on the WTO website (www.wto.org.). The
proposals in this text formed the basis of extensive
negotiations in Geneva from September 2007 to January
2008. Subsequently, the Chair brought out a revised draft
modalities text on 8 February 2008 that reflects the
outcome of deliberations in the Negotiating Group on the
earlier draft. The revised text can also be accessed on
the WTO waebsite. Multilateral discussions on the revised
text commenced in Geneva in February 2008.

While the revised draft reflects progress in some
areas it also contains new proposals on some issues,
which would requite detailed deliberations e.g. Special
Products (SPs), Special Safeguard Mechanism (SSM), the
Special Agricultural Safeguard, Tropical Products, Tariff
Simplification etc. There are also some other issues on
which large divergences still exist, e.g. reductions in
overall trade-distorting domestic support (OTDS), market
access in Sensitive Products, Tariff Capping etc.

India has carefully studied the revised proposals and
we have articulated our responses to these proposals in
the Negotiating Group. We are assiduously pursuing the
negotiations with a view to safeguarding our key concems.

India has been working closely with her coalition
partners in developing country groupings in order to
achieve an outcome that would fully refiect the level of
ambition of the Doha mandate and the interests of
developing countries. A substantial and effective reduction
in domestic support and tariffs in agriculture by developed
countries while enabling developing countries to protect
and promote the interests of their low income and
resource poor farmers is a priority for India in the
negotiations.

Export of Cashew

*174. SHRIMAT! P. SATHEEDEVI: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) the total quantity of cashew exported during each
of the last three years and the contribution of various
States in this regard;
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(b) whether the cashew production is facing any
threat; and

(c) if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) The total quantity of cashew
kemels exported for the last three years is as follows:-

Year Quantity exported (MT)
2004-05 1,26,667
2005-06 1,14,143
2006-07 1,18,540

State-wise contribution to exports is not maintained.

(b) and (c) The production of Raw cashew nuts in
India during the last three years as estimated by the
Directorate of Cashewnut & Cocoa Development, have
been increasing and these are as under:-

Year Production (MT)
2004-05 5,44,000
2005-06 5,73,000
2006-07 6,20,000

As such there is no threat to production of cashew
per-se.

[Translation]
Sclence Museums

*175. SHRI CHANDRAKANT KHAIRE: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the Government provides any financial
assistance to the State Governments for setting up
Science Museums in the country;

(b) if so, the details thereof during the last three
years, State-wise;

(c) whether the Union Government proposes to set
up Science Museums in the country, particularly in
Aurangabad district of Maharashtra; and
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(d) if so, the details thereof, State-wise?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) Yes Sir, the Govemment of India provides
50% of the capital cost for setting up science centres/
museums in different states of the country. The balance
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50% of capital cost is provided by the State Govemment
along with the required plot of land free of cost. For
states in the North-East and for island territories, the
contribution of the Government of India is 90% of the
capital cost.

(b) The details are as follows:

SI.No. Name of the State 2005-2006 2006-2007 2007-2008 Total
Rs. In Lakh Rs. In Lakh Rs. In Lakh Rs. In Lakh
1. Chhattisgarh 150.00 —_ — 150.00
2. Karnataka - - 150.00 150.00
3. Maharashtra —_ 100.00 —_ 100.00
4. Uttar Pradesh 196.00 59.00 —_— 255.00
5. Haryana _ 125.00 -— 125.00
6. West Bengal 50.00 80.00 40.00 170.00
7. NE Region - 149.87 - 149.87
(c) The Union Government, through Ministry of 1 2 3 ‘ 5
Culture, sets up science centres/museums in various parts
of the country wherever the need arises and State 5. Maharashtra 03 _ o1
Government undertakes to support its part. There Is
already a chain of 27 science centres working under the 6. Tamil Nadu 01 — —
National Council of Science Museums (NCSM), an
organization under the Ministry of Culture. There is no 7. Uttar Pradesh 01 - -
proposal for setting up of science museum in Aurangabad. 8. Orissa 03 - _
(d) The state-wise details of the science centres are 9. Delhi 01 01 —
as follows:—
10. Andhra Pradesh 01 —_ —_
SINo. State Already Set up and Taken up in
Exist handed over 200708 11. Assam 01 —_ -
to respective 12. Madhya Pradesh 01 - -
State
Govemments 13. Kerala o1 - -
1 2 3 4 5 14. Haryana 01 01 -
16. Goa o1 - —_
1. West Bengal 07 01 —
16. Chhattisgarh —_ - 01
2. Kamataka 02 — o1 o
. rkhand -_ — 01
3. Bihar 01 - - 17. Jha
18. Andaman and Nicobar — 01 -
4. Gujarat 01 -— -

Islands
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1 2 3 4 5
19. Mizoram —_ 01 -_
20. Nagaland —_ 01 —_
21.  Manipur - 01 -
22. Arunachal Pradesh — 01 —
23. Meghalaya —_ 01 -
24. Sikkim —_ 01 -
25. Punjab - o1 -
26. Uttarakhand —_ 01 —_
[English]

Cement Regulatory Authority

*176. SHRI HANNAN MOLLAH:
SHRI REWAT! RAMAN SINGH:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government proposes to constitute a
‘Cement Regulatory Authority’ to control the cement prices;

(b) if so, the details thereof alongwith the time by
when it is likely to become functional; and

(c) the extent to which such authority is likely to be
able to control the price rise of cement in the country?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) No, Sir. The prices of cement increased
sharply between December 2005 and March, 2007 due
to mismatch between demand and supply. The
Government took a number of measures to increase the
supply of cement in the market to cater to increased
demand. These include facilitating import by reducing the
import duty on cement to ‘Nil', removal of countervailing
duty and special additional customs duty. Further, MMTC
Ltd., a Government of India enterprises, TANCEM, a State
Government enterprise of Tamil Nadu and M/s.
Puducherry Agro Services Industries Corporation (PASIC)
have been given a special dispensation to import cement
under the provisions of Cement (Quality Control) Order,
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2003 to enable availability of significant quantities of
imported cement in the market. With these measures,
the average price of cement has stabilized to a large
extent showing an increase of only 2.67% between March,
2007 and January, 2008.

(b) and (c) Do not arise.
Benefits to Spice Growing Farmers

*177. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government proposes to empower
spice growing farmers to play a part in the futures market
through active participating in the spices park;

(b) if so, the details in this regard,

(c) the manner in which spice growing farmers are
likely to be benefited thereby;

(d) the details of spices exported from the country
during 2007-08 as compared to 2006-07; and

(e) the extent to which exports of Indian Spices is
likely to be increased by such empowerment of farmers?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) Gavernment intends
to establish common infrastructure facilities (Spice Parks)
in various parts of the country for cleaning, grading,
processing, storage and packing facilities primarily to
empower the spices farmers through value addition and
quality improvement of spices. Six such infrastructure
facilities are proposed to be established in major spices
growing centres in the country during the XI Plan period.
The warehousing/storage facilities proposed in such
facilities would enable the farmers to stock their produce
and participate in the futures market for better realization
and to avoid distress sale during the peak harvest season.

(c) The common infrastructure is proposed to be
included as an integrated spice zone with central
processing facilities alongwith backward linkage, which
would be aimed at adding value in the marketing channel
for the ultimate benefit to the farmers/growers community.

(d) During the first ten months of financial year 2007-
08, the export eamings of spices has been Rs. 3485.4

crore as against Rs. 2850.45 crore during the same period
of the year 2006-07.
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(8) The common infrastructure faciiities are largely
aimed at improving the overall quality standards of the
spice products to avoid possible rejections of the products
both in domestic and overseas markets and establish
traceability. The export of spices for 2008-09 in quantity
terms is expected to be 4 lac tones valuing Rs. 3950
crore.

Saline Water Treatment Plants

*178. SHRI JASUBHAI DHANABHAI BARAD: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the Govemment proposes to set up saline
water treatment plants in the coastal areas for providing
drinking water to the people;

(b) if so, whether the sites for the purpose have
been identified,

(c) it so, the details thereof, and
(d) the progress made so far?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) Yes, Sir. The National Institute of Ocean
Technology (NIOT) an autonomous body of the Ministry
of Earth Sciences has indigenously designed developed
and demonstrated the desalination technology for
conversion of sea water into potable water based on
Low Temperature Thermal Desalination System (LTTD).
The LTTD is a process under which the warm surface
sea water is flash evaporated at low pressure and the
vapour is condensed with cold deep sea water. After
conducting several experiments in the Laboratory (500
Liter per day capacity & 5000 Liter per day capacity), a
LTTD plant with a capacity of 1 lalkh liter per day
production of fresh water was developed and installed in
May 2005, at Kavaratti, Lakshadweep Island. This plant
was handed over to Lakshadweep Administration in April
2006 for operation and maintenance. The plant has been
effectively working since then and catering significantly to
the needs of the population of Kavaratti. This LTTD plant
has produced over 6 crore litre of water so far. The
Lakshadweep Islands have the advantage of ocean depth
(-500 m) available within few hundred meters from the
coast and hence, land based plants are possible.

As the Indian mainland doesn't have the required
depths near the coast, a barge mounted 10-lakh liter per
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day capacity plant was developed and demonstrated about
40 kms off Chennai in April 2007. The barge based
demonstration plant was successfully run continuously for
over a period of several weeks. However, the barge based
technology needs further improvement for long term
service under dynamic ocean conditions. Currently, the
Ministry in the process of formulating a project for
development of 1 crore liter per day capacity barge based
plant. After the demonstration of these higher capacity
plants, the number of plants could be replicated.

(b) to (d) Yes, Sir. As per the request by the
Administration, Lakshadweep, NIOT is in the process of
setting up of a set of 6 desalination plants in the other
islands of Lakshadweep, which is being executed. These
land based plants of 1 lakh liter per day capacity are
proposed to be set up in the islands of Lakshadweep,
one each in Agatti, Andrott, Minicoy, Amini, Kiitan and
Chelat in 2 phases. Towards this, a global tender is
being floated to execute the project.

The Government of Tamil Nadu is also making efforts
to establish a 100 MLD Reverse Osmosis desalination
plant in Chennai through foreign participation.

Hike in Fee by IiMs

*179. SHRI PRABODH PANDA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Indian Institutes of Management are
set for a huge fee hike from the next academic year;

(b) if so, the detalls thereof;

(c) whether the Union Government has opposed this
fee hike; and

(d) it so, the details thereof alongwith the reasons
therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b)
Boards of Governors (BoG) of only three Indian Institutes
of Management (lIMs) viz. those at Anmedabad, Bangalore
and Calcutta, have so far decided to raise the fees for
the Post Graduate Programme (PGP) from the next
academic year, as shown below:—
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SlNo.  Name of the lIM Fees for 1st Fees for 1st
year for PGP year apporved
batch joining by BOG for

in 2007 PGP batch
joining in 2008

1. IIM, Ahmedabad 2.00 3.00

2. 1IM, Bangalore 2.50 4.00

3. |IM, Calcutta 2.00 3.00

(c) No, Sir.
(d) Does not arise.
Incentives to Entertainment Sector

*180. SHRI S.K. KHARVENTHAN: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Govemment has any proposal to
provide Incentives for infrastructure and technological
upgradation in the TV and entertainment sector; and

(b) if so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a)
and (b) The TV and entertainment sector has been
receiving continuous support from the Government of
India. As per the Union List of the Constitution of India,
Union Govemment can only sanction/certify cinematograph
films for exhibition. Other areas regarding cinema are in
the State List. However, the Ministry itself takes the role
of facilitator in the matter and after consideration
recommended to Ministry of Finance the following
proposals for rationalization of tax structure pertaining to
TV and entertainment sector—

() Exemption from payment of custom duty on
import of components of set top boxes.

(i) Reduction of Import Duty on import of
equipments relating to digital transmission of
films.

(iii) Exemption from payment of Service Tax on
transmigsion of cinema or on normal transaction
between distributor of films and exhibitors.
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(iv) Rates of depreciation allowed under income Tax
Act for machinery, furniture etc. should be in
parity with rates of depreciation aliowed for public
transport and tourist taxis. Concession in
Entertainment Tax given by State Gowt. for
developing new multiplexes or upgrading existing
cinemas should be considered as Capital
receipts and be exempted from income tax.

(v) Excise Duty exemption be granted to colour
positive unexposed cinematographic film in jumbo
rolls and colour negative unexposed
cinematographic films in rolls of 4200 ft.

(vi) Rationalisation of tax structure for broadcasting
services to be at par with telecom sector.

(vii) A unified tax structure/levy for Cable,
Broadcasting, DTH sectors and film industry.

In the budget of the current fiscal year, reduction of
custom duty on project import, from the existing rate of
7.5% to 5% has been proposed. In addition, specified
parts of set top boxes are proposed to be exempted
from payment of custom duty. Further, custom duty on
convergence products is proposed to be reduced from
10% to 5% to establish parity between devices used in
the information/communication sector and the
entertainment sector. Such policy initiatives are expected
to provide necessary incentives for infrastructure and
technical upgradation in the TV and entertainment sector.

Resettiement & Rehabllitation of Flood Victims

1541. SHRI IQBAL AHMED SARADGI: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the State Executive Committee has
resolved to launch resettlement and rehabilitation projects
in the flood hit village of Kamataka in January, 2008;

(b) if so, the total assistance provided to these flood
affected villages in the State;

(c) whether the Central assistance have been fully
utilized by the State for flood affected villages; and

(d) if so, how many affected people have so far
been resettied and rehabilitated?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMAT! V. RADHIKA SELVI): (a)
and (b) As per information received from the Government
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of Kamataka, the State Government has decided to take
up resettiement and rehabilitation in the villages situated
in Bagalkot, Gadag and Dharwad Districts in a phased
manner.

The State Government has released Rs. 475.88 lakhs
in the first phase of rehabilitation and resettlement of
three villages namely Khyad, Hebballi and Khairwadgi in
Bagalkot district.

(c) Till date the State Government has not sought
any Central assistance for resettiement and rehabillitation
of villages affected by floods during January, 2008.

(d) Does not arise.
[Translation]
Grant of Mining Rights

1542, SHRI AMITAVA NANDY:
SHRI GANESH SINGH:

Will the Minister of MINES be pleased to state:

(a) whether some proposals for getting mining rights
are pending with the Government, for a long periods;

(b) if so, the details thereof during each of the last
three years, till date, mine-wise, State-wise;

(c) the number of proposals from public and private
sector mines, submitted by the State Governments
including Madhya Pradesh to the Union Government for
grant of mining rights during each of the last three years
till date, State-wise, mine-wise, sector-wise;

(d) the number of proposals cleared by the
Government during each of the last three years till date,
mines-wise, State-wise, sector-wise;

(e) whether the Government proposes to fix a time
limit to sanction such cases; and

() the time by when such proposals are likely to be
sanctioned by the Union Government?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (d) The
details are available on the website of the Ministry of
Mines (http://www.mines.nic.in).

(e) and (f) Decision with regard to the proposals
seeking prior approval of the Central Government for grant
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of mineral concessions in favour of applicants from private
and public sector, is taken after consulting the concemed
State Government, Geological Survey of India, Indian
Bureau of Mines and other agencies as required, and
also keeping in view the orders, if any, passed by the
Tribunal/Courts in respect of proposals. The proposals
are considered expeditiously on receipt of complete
information.

Bangladeshi Infiitration

1543. PROF. RASA SINGH RAWAT: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the reasons for the continuous increase in the
number of Bangladeshi infiltrators in Rajasthan;

(b) whether a large number of Bangladeshi families
have settled in Ajmer, Jaipur and other cities of Rajasthan
and are enjoying the several facllities;

(c) if so, the efforts being made by the Government
to check the infiltration, identify the settled infiltrators and
deport them to Bangladesh;

(d) the number of Bangladeshi infiltrators deported to
Bangladesh during the last three years;

(e) whether the Government is aware of the
complaints from States that Bangladeshi infiltrators are
involved in various kind of criminal activities such as
smuggling and disturbing communal harmony;

(f) if so, the details thereof, and

(g) the reaction of the Government thereto alongwith
the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to
(g) The information is being collected and will be laid on
the Table of the House.

[English]
Fire Fighting Arrangement in Malls.

1544. SHRI PRABHUNATH SINGH: Will the Minister
of HOME AFFAIRS be pleased to refer to the reply given
to US No. 1973 dated December 5, 2006 regarding fire
fighting arrangements in malls and state:
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(a) whether the information has since been collected;

(b) if so, the detalls thereof and action taken thereon;
and

(c) if not, the reasons for delay in collecting the
information and the time by when the information is likely
to be collected?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to
(c) The information/material has been received from
Government of National Capital Territory of Delhi and is
being examined/compiled.

[Translation]
Propaganda on AIR

1545. SHRI CHANDRA MANI TRIPATHL:
SHRI KIREN RIJIJU:
DR. LAXMINARAYAN PANDEY:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the reception of Pakistan Radio is more
clear in comparison to All India Radio (AIR) in Laddakh
and its surrounding areas in Indian Territory,

(b) if so, whether it is resulting in the spread of false
propaganda of Pakistan in Indian Territory;

(c) if so, the details thereof alongwith the steps taken
by the Government in this regard;

(d) whether the Government has prepared any
scheme for round the clock broadcasting of AIR in the
said areas; and

(e) it so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a)
to (c) All India Radio, Leh broadcasts programmes on 20
kW MW Transmitter and 10 kW SW Transmitter. These
programmes are also relayed by 1 kW MW Transmitter
at Diskit, 1 kW MW Transmitter at Khalsi and 1 kW MW
Transmitter at Nyoma. Reception of all these transmitters
is very good in Laddakh Region. Local programmes &
Laddakhi News from AIR Leh and from these relay
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centres are very popular in Laddakh Region. Transmission
from Pakistan is also heard in this region. To counter
any misinformation a weekly programme titled ‘JIGSEN
NELONG' is broadcast on every Thursday from 9.10 A.M.
to 9.25 AM. based on social, economic, cultural issues,
etc. In addition a weekly programme in Balti is broadcast
every Sunday from 9.30 P.M. to 10.00 P.M. There is no
scheme to increase the power of AIR transmitters in

Laddakh.

(d) AIR has no proposal to start round the clock
terrestrial broadcasting in this region. However, DTH radio
channels are available in Ku Band round the clock.

(e) Does not arise.
[English]
Health Channel

1546. SHRI K.C. PALLANI SHAMY: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government has any proposal to
launch a full fledged Television Programme ‘Health
Chennel’' to create awareness among the general public
on health releated issues and to educate them;

(b) if so, the details thereof, and

(c) the time by when the said channel is likely to be
launched?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a)
There is no proposal to launch a full-fledged TV Health

Channel by Doordarshan as on date.
(b) and (c) Does not arise.
[Translation)

Employment Schemes for Surrendered Militants

1547. SHRI KIREN RWLIU: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government has made provisions to

provide employment to the terrorists who have surrendered
before the security forces;
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(b) if so, the details thereof alongwith the names of
those terrorists who have been provided employment after
surrendering during the last three years;

~(c) whether the Government proposes to withdraw
the said scheme in view of the recent incidents of terrorist
attack; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (d) With the aim of encouraging person, who have
been involved in activities relating to militancy/extremism/
naxalism, to eschew the path of violence and come into
the mainstream of society, surrender-cum-rehabilitation
policies have been put in place in J & K and North
Eastern Region. Some naxal affected States are also
pursuing their own policies in this regard. The Central
Government reimburses the expenditure incurred by the
State Governments on this under the Security Related
Expenditure (SRE) scheme. These schemes include grant
of financial assistance/stipend (subject to good behavior),
self-employment oriented vocational training, etc. However,
there is no general policy or scheme of the Central
Government for providing direct employment to
surrendered militants.

[English]
Conversion of Women Cell into Police Stations

1548. SHRI HITEN BARMAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government proposes to convert the
Crime Against Women Cell in Delhi to a full-fledged Police
Station;

(b) if so, the details thereof;

(c) whether such Cells in other regions of the country
are also proposed to be converted into full-fledged Police
Stations; and

(d) it so, the details thereof alongwith the time by
when such Police Stations are likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a)
and (b) Crime Against Women Cell, Nanakpura has
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already been converted into a Police Station under Delhi
Police for registration and investigation of cases relating
to crime against women as per the notification issued on
11th February 2008.

(c) and (d) Since ‘Police’ is a State subject, decision
on conversion of Crime Against Women Cells into full-
fledged police stations is to be taken by the respective
State Governments.

Uniform System In Education

1549. SHRIMATI MINATI SEN:
: SHRI G. KARUNAKARA REDDY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to constitute
an Authority to check irregularities in the private schools;

(b) if so, the time by when the said authority is likely
to start functioning alongwith its powers and jurisdiction;

(c) whether the Government has formulated any policy
for implementing uniform curriculum in private and
Government educational Institutions; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) Education is a concurrent subject
and school education primarily comes under the purview
of State Governments. It is for respective State
Governments to take necessary action to check
irregularities in the private schools.

(c) and (d) National Policy on Education, 1986, as
modified in 1992, inter-alia, envisages a National System
of Education based on a National Curriculum Framework,
with a common core. Accordingly, National Curriculum
Framework (NCF), 2005 has been formulated through a
wide ranging consultation process. State Governments are
expected to revise their respective curriculum based on
NCF, 2005. So far as schools affiliated to Central Board
of Secondary Education is concemed, a uniform curriculum
is implemented in all Government, Government aided &

private unaided schools.
Setting up Regional Offices of CBSE

1550. SHRI TATHAGATA SATPATHY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:
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(a) whether the Government has' decided to set up
ore regional offices of the CBSE in various States;

(b) if so, the details including the funds required for
this purpose, State-wise; and

(c) the time by when these offices are likely to
become operational?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) and (b) The Central Board of Secondary
Education (CBSE) has taken a decision to set up two
new Regional Offices, one at Bhubaneswar, and the other
at Patna. While Bhubaneswar office will have jurisdiction
on CBSE affiliated schools of Chhattisgarh, Orissa and
West Bengal, the office at Patna will cover schools of
Bihar and Jharkhand. The expenditure is to be met from
CBSE's own funds and there is no financial implication
on the Ministry.

(c) The operatinalisation of the new Regional Offices
depends on completion of necessary formalities for which
CBSE has already initiated action.

Deployment of PMF at Public Sector Undertakings

1561. SHRI ASADUDDIN OWAISI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government had deployed central
ara military forces to provide security to the Public Sector
Jndertakings (PSUs);

(b) it so, the details thereof;

(c) whether the Government has recovered the cost
of deployment of forces from such PSUs;

(d) if so, the details thereof;

(e) it not, the total funds pending for recovery from
these PSUs; and

(f) the steps taken or being taken by the Govemment
to recover the outstanding dues from these PSUs?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (d) The Central Industrial Security Force (CISF) has
been deployed for the security of 205 Public Sector
Undenrtakings (PSUs) in sectors like Coal, Steel, Oil, Gas,

MARCH 11, 2008

o Questions 56

Thermal and Hydro Power, Ports and Airports etc., and
some PSUs located in militancy affected areas. The cost
of deployment recovered during the last 3 years is shown
in the Statement enclosed.

(e) Rs. 200.43 crore.

(f) The recovery of dues is closely monitored and
follow up action taken wherever required. The PSUs have
to deposit an amount equivalent to 3 months billing as
security and there is also a provision for levy of interest
@ 2% above the Prime Lending Rate (PLR) for delayed
payment. Special drives launched for recovery of dues
from time to time have aiso shown good results.

Statement
Statement showing the amount recovered from PSUs
where CISF is deployed duning the last 3 years
including the current financial year 2007-08

(Rupees in crore)

SI.No. Financial Year Amount recovered

1. 2005-2006 1067.67
2. 2006-2007 1025.38
3. 2007-08 (upto Jan'08) 869.04

Protection of Vital Installations in Private Sector

1552. SHRI KULDEEP BISHNOI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has identified certain
vital installations in the private sector for extending
protection in view of their being crucial to the national
economy;

(b) it so, the details thereof;

(c) if not, the reasons therefor; and

(d) the steps proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
No, Sir.

(b) Does not arise.

(c) Does not arise.
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(d) Providing security to the private installations within
the perimeter is the responsibility of the management of
concerned installation. The overall security cover lies with
the State authorities concerned since ‘Pubic Order and
‘Police’ are the State subject as per the Vlith Schedule
of Constitution of India. MHA issues advigories based on
the security recommendations of the Central Security
Agencies to the various State Govermnments/Ministries/
Departments. Requests from Private Sector have been
received by MHA for declaring their installations as Vital
area/Vital Point. A series of meeting have been held in
this regard and all the concerned Ministries/Departments
have been requested to identify sensitive & important
Vital Areas/Vital Points pertaining to both public and
private sectors, which are really very vuinerable from
security point of view and need security cover from
acts of sabotage and terrorism, in consultation with the
States.

[Translation/
Modernization of Para Military Forces

1653. SHRI RAJNARAYAN BUDHOLIA: Will the
Minister of HOME AFFAIRS be pleased to state:
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(a) the total funds provided by the Government for
modemization of the Para Military Forces during each of
the last three years, till date, force-wise;

(b) the total funds utilized/unutilized during the said
period so far, separately force-wise; and

(c) the reasons for non-utilization of funds and the
steps taken by the Government to utilize the funds in
future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR!I SHRIPRAKASH JAISWAL): (a)
Government has approved the Five Year Plan for
Modernisation of 6 Central Para-Military Forces (excluding
Sashastra Seema Bal) with the total outlay of Rs. 3740.17
crore in the year 2002. The Government also approved
the 3 year Modernisation Plan for SSB in 2005 with the
total outlay of Rs. 443.33 crore. No separate allocation
of funds year-wise exclusively for modemization was done.
The normal budget for the CPMFs was suitably enhanced
8o as to cater to the requirement of funds. Year-wise
and force-wise approved outlay is given below:

(All figures in crore of rupees)

Name of Outlay for Outlay for Outlay for Outlay for Outlay for Outlay for
the Force 2002-03 2003-04 2004-05 2005-06 2006-07 2007-08
Assam Rifles 76.36 82.92 116.17 104.53 105.77 -
BSF 3563.252 438.382 514.312 514.892 510.012 —
CISF 23.54 24.60 25.23 20.62 18.11 —
CRPF 103.49 119.31 104.56 110.18 105.21 -
ITBP 55.12 46.55 27.85 27.38 30.88 —
NSG 30.81 20.20 15.37 9.30 6.81 -
SsB - —_ —_ 240.00 120.00 84.33
Total 642.572 731.962 802.492 1026.902 896.792 4185.04
(b) The total funds utilized during 2002-08 are as given below:

(All figures in crore of rupees)
Name Total Expen- Expen- Expen- Expen- Expen- Expen- Total Unutilised
of the outlay for diture diture diture diture diture diture fund fund
force 5 year during during during during during during utilized

2002-03  2003-04 2004-05 2005-06 2006-07 2007-08
(til Feb 08)

1 2 3 4 5 6 7 8 9 10
AR 484.75 21.91 54.32 62.33 94.87 42.53 34.08 300.04 184.71
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1 2 3 4 5 6 7 8 9 10

BSF 2330.84 419.61 141.0 166.42 238.11 183.27 86.43 1223.84 1107.00
CISF 112.10 44.00 20.07 20.00 2.68 15.66 0.01 102.42 9.68
CRPF 542.75 153.76 90.07 89.80 53.43 46.99 4.35 438.40 104.35
ITBP 187.78 89.24 21.96 36.74 11.72 9.77 0.28 169.71 18.07
NSG 82.49 2,96 0.81 3.22 9.72 225 14.18 33.14 49.35
SSB 444.33 — —_— - 84.44 112.37 17.78 214.59 229.74
Total 4185.04 731.48 328.23 357.51 494.97 412.84 167.11 2482.14  1702.90

(c) Late finalisation of Qualitative requirements, non-
availability of DGS&D rate contract for certain item like
built up vehicles, frequent mid term review of
modernization plan, constraints of the procurement wing
of Ministry of Home Affairs are some of the reasons for
non-utilisation of funds during the approved period of plan.
The Government has approved extension of the
modernization plan by another 3 years /e. upto 31.3.2010
80 as to utilize the balance funds.

[English]
Vacancy in CSIR Laboratories

1554. SHRI SUBRATA BOSE: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether many posts of Directors in various
laboratories of CSIR are lying vacant for quite some time;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken/proposed to be taken by the
Government to fill up these posts?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHR! KAPIL
SIBAL): (a) Yes Sir. 10 posts of Directors are lying vacant,
but at no point of time Laboratory/institute was left without
a Head. When a Director demits the office due to
superannuation or otherwise, the charge of the post is
given either to the senior most scientists of the Laboratory/
Institute or to the Director of a sister laboratory with the
approval of the Competent Authority.

(b) (1) Central Building Research Institute, Roorkee;
(2) Central Drug Research Institute, Lucknow;
(3) Central Leather Research Institute; Chennai;

(4) Central Institute of Mining & Fuel Research,
Dhanbad;

(5) Central Road Research Institute, New Delhi;

(6) Institute of Genomics and Integrative Biology,
Delhi;

(7) Industrial Toxicology Research Centre, Lucknow;

(8) National Environmental Engineering Research
Institute, Nagpur;

(9) National Institute of Science, Technology and
Development Studies, New Delhi; and

(10) National Institute of Science Communication &
Information Resources, New Delhi.

The recruitment process for the post of Director has
been kept in abeyance pending finalization of recruitment
rules.

(c) Recruitment Rules are being finalized. Process of
recruitment will be initiated soon.

Production of Gold

1655. SHRI DALPAT SINGH PARSTE: Will the
Minister of MINES be pleased to state:
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(a) the total quantity of Gold production and Gold
reserves in the country alongwith its value, separately
during each of the last three years, State-wise and Union
Territory-wise;

(b) the quantum of Gold imports in the country every
year; and

(c) the steps taken/proposed to be taken by the
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Government to boost the production of gold so as to
reduce its imports?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) As per the
information furnished by Indian Bureau of Mines (IBM),
gold production in the country alongwith its value during
the last three years, is given below:—

Gold Production and Value for Last 3 Years

(Quantity in Kgs., value in Rs. 000)

State 2004-05 2005-06 2006-07 (P)
Quantity Value Quantity Value Quantity Value

1. Primary Gold 3526 1943016 2880 2700033 2363 2171616
(i) Karnataka 3501 1927316 2846 2677014 2336 2146553
(i) Jharkhand 25 15700 34 23019 27 25063

2. Secondary Gold# 0 0 167 122763 127 117513
(Jharkhand)

3. By Producti## 5154 3108093 6710 4518311 10335 9393789

(Gujarat)

# : Gold Is recovered as by product from copper slime
P : Provisional
## : By product recovered from imported raw material

The State-wise details of reserve/resources of gold
are available in Indian Minerals Year Book, published by
Indian Bureau of Mines, a copy of which has been
supplied to the Parliament library.

(b) The import of gold in the last few years has
been in the range of 700-800 tonnes per annum. Year-
wise import of gold, as informed by Director General of
Foreign Trade, during last 3 years is as follows:-

2004-05 -— 782.86 tonnes
2005-06 — 723.79 tonnes
2006-07 — 715.80 tonnes

(c) Apart from regional exploration of gold undertaken
by Geological Survey of India (GSI), detailed exploration
for gold in 39 prospects has been done by Mineral
Exploration Corporation Limited (MECL) since its inception
in 1972. Central Government has also been giving prior

approvals for grant of reconnaissance permits for regional
exploration and prospecting licenses for detailed
exploration of gold to various applicants, including private
companies.

Proposal from Assam to Ban Ultra Outfits

1656. SHRI M.K. SUBBA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government has received any
proposals from the North Eastern States including Assam
State Government to ban some ultra outfits operating in
the North Eastern Region;

(b) if so, the details of these out-fits and the activitios
complained against; and

(c) the reaction of the Governments and responses
thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMAT! V. RADHIKA SELVI): (a)
Under the Unlawful Activates (Prevention) Act, 1967, the
following organizations have been declared as ‘Unlawful
Associations' in the North Eastern States:

(i) Achik National Volunteer Council (ANVC) and
Hynniewtrep National Liberation Council (HNLC)
of Meghalaya; (i) United Liberation Front of
Asom (ULFA) and (iii) National Democratic Front
of Boroland (NDFB) of Assam; (iv) National
Liberation Front of Tripura (NLFT) and all Tripura
Tiger Force (ATTF) of Tripura and (v) Meitei
Extremist Organizations, viz. The Peoples
Liberation Army (PLA), The Revolutionary
Peoples’ Front (RPF), the United National
Liberation Front (UNLF), the Peoples
Revolutionary Party of Kangleipak (PREPAK), the
Mangleipak Communist Party (KCP), the Kanglei
Yaol Kanba Lup (KYKL), and the Manipur
Peples’ Liberation Front (MPLF) of Manipur.

The Government has not received any proposal for
declaring any other outfit operating in the North Eastern
Region as unlawful associations under the Unlawful
Activities (Prevention) Act, 1967.

(b) and (c) Does not arise.
Overcharging by Taxi and Auto Drivers

1657. SHRI G. KARUNAKARA REDDY: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the overcharging by taxi and auto drivers
in the Capital continues unabated particularly, at Railway
Stations and Airport;

(b) if so, the total number of such cases registered
and action taken against the auto/taxi drivers; and

(c) the action taken by the Government to check
overcharging by taxi and auto drivers in the Capital?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a)
and (b) Some instances regarding overcharging by taxi
and TSR (Three Seater Rickshaw) drivers have come to
the notice of Delhi Police and the defaulters were
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challaned immediately by them. The details of prosecution
of Taxi drivers and TSR drivers for overcharging,
misbehavior and defective/faulty meter are as under:

Year Taxi drivers TSR drivers
2005 82 7206
2006 54 11226
2007 92 7147
2008 (upto 29.02.2008) 10 257

(c) The steps taken by Delhi Police to check
overcharging and refusal etc. by taxi and TSR drivers in
the Capital include setting up of Pre-paid TSR Booths at
Railway Stations, Inter-State Bus Terminals and
Commercial centres; Pre-paid Taxi Booths at Airports to
tacilitate commuters and avoid harassment from taxi/auto
drivers; setting up of a round-the-clock “Traffic Helpline”
to register complaints regarding refusal/overcharging,
misbehaviour and tempered meters; distribution of pre-
paid complaint cards among general public to register
complaints, launching of special drives from time to time
to discipline TSR/taxi drivers.

Prime Minister Rozgar Yojana

1558. SHRI G.M. SIDDESWARA: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) the total number of unemployed youths provided
employment under the Prime Minister's Rozgar Yojana
(PMRY) during each of the last three years and in the
current year, State and Union Terrtory-wise;

(b) the total amount allocated to various States in
the country under the Prime Minister's Rozgar Yojana

(PMRY) during the said period, State and Union Territory-
wise;

(c) the measures taken by the Government to make
this scheme more effective;

(d) whether the entire amount has been disbursed
during the said period;

(e) if not, the reasons therefor; and
(f) the steps being taken in this regard?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) The
State/Union Territory-wise details of unemployed youths
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provided employment under the Prime Minister's Rozgar
Yojana (PMRY) during each of the last three years and
current year are given in Statement-l enclosed.

(b) The State/Union Territory-wise details of funds
released for training and contingencies, are given in
Statement-ll enclosed. In addition, the Central funds for
subsidy are routed through the Reserve Bank of India
(RBI), which, in tum, passes them on to the implementing
banks for crediting the amounts to the loan accounts of
individual beneficiaries.

(c) The design parameters of the PMRY, in terms of
family income limits for eligibility, project cost ceilings,
corresponding ceilings of subsidy, rates of assistance to
States towards training of beneficiaries, etc., have been
improved with effect from 2007-08 for making the scheme
more effective and attractive to the intended beneficiaries.

(d) and (e) The funds are provided by the Central
Government to States/UTs each year for training and
contingency expenditure on the basis of target and
achievement. Surplus/deficit, if any, are adjusted in the
subsequent year. The loans are disbursed to beneficiaries
by the implementing banks. There is some gap between
the amount of loan sanctioned and actually disbursed by
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banks under PMRY. This is generally due to the
applicants not fulfiling the disbursement requirements
specified by the banks, delay/difficulty in the applicants
obtaining necessary approval/clearance for undertaking the
activity from the State/UT Government agencies
concemed, delay in allotment of shed, power connection,
water supply, etc., by the State/UT agencies, family
members of the applicants being found defaulters of bank
loans, etc.

() The steps taken to reduce the gap between
sanctioned and disbursed cases include instructions to
RBlimplementing banks not to under-finance projects and
not to insist for collateral for PMRY loans upto Rs. §
lakh, instructions to dispose of applications received within
specified time limits, instructions to bank branches to
endorse one copy of letter conveying sanction of loan to
the applicants and also to the District Industries Centre
(DIC) concerned for assisting the applications in
completing pre-disbursement formalities, requesting the
State Governments to give preference to PMRY
beneficiaries in allotment of work place, electricity, water
connection, specifying cut-off date for completion of
disbursement of loans, periodical review of the progress
of sanction and disbursement of loans, etc.

Statement |

Detalls of State/UT-wise number of unemployed youths provided employment under PMRY
auring last three years and for current year (2007-08)

SL.No. State/Union Ter. 2004-05 2005-06 2006-07 2007-08 (upto December, 07)
No. of  Estimated No. of Estimated No. of  Estimated No. of Estimated
Cases employment Cases  employment Cases employment Cases  employment
disbursed generated# disbursed  generated# disbursed generated#  disbursed  generated#
loan (No.) (No.) loan (No.) loan (No.)
1 2 3 4 6 7 8 9 10
1. Haryana 7755 11633 9610 14415 11460 17190 4076 6114
2. Himachal Pradesh 2853 4280 3015 4523 3480 5220 1604 2406
3. Jammu and Kashmir 639 959 544 816 728 1092 184 276
4. Punjab 8372 12558 8142 12213 8356 12534 1977 2966
5. Rajasthan 12919 19379 14509 21764 15233 22850 5044 7566
6. Chandigarh 206 309 107 161 48 72 135 203
7. Delhi 819 1229 700 1050 588 882 353 530
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1 2 3 4 5 6 7 8 9 10
8. Assam 8256 12384 6414 9621 4623 6935 897 1346
9. Manipur 387 581 455 683 258 387 72 108
10. Meghalaya 568 852 568 852 455 683 38 57
11.  Nagaland 109 164 2379 3569 978 1467 1 2
12.  Tripura 1747 2621 2139 3209 2673 4010 1336 2004
13. Arunachal Pradesh 440 660 462 693 327 491 24 36
14, Mizoram 142 213 500 750 773 1160 59 89
156.  Sikkim 32 48 31 47 38 57 18 27
16. Bihar 10396 15594 12136 18204 8011 12017 2465 3698
17.  Jharkhand 4804 7206 4860 6990 4892 7338 1472 2208
18. Orissa 11339 17009 14264 21396 13932 20898 1677 2516
19. West Bengal 3796 5694 4687 7031 3478 5217 2413 3620
20. Andaman and Nicobar 142 213 183 230 118 177 64 96
21. Madhya Pradesh 20842 30963 21265 31898 21299 31949 6600 9900
22. Chhattisgarh 3276 4914 3700 5550 4128 6192 1914 2871
23. Uttar Pradesh 42534 63801 40046 60069 43181 64772 14493 21740
24, Uttaranchal 6637 9956 7584 11376 7166 10749 3829 5744
25. Gujarat 6406 9609 6369 9554 6021 9032 4050 6075
26. Maharashtra 21819 32729 24011 36017 20977 31466 8721 13082
27. Daman and Diu 4 6 14 21 4 6 1 2
28. Goa 45 68 43 85 21 32 17 26
29. Dadra and Nagar Haveli 22 33 24 36 6 9 4 8
30. Andhra Pradesh 22542 33813 22164 33246 16063 24095 7581 11372
31. Karnataka 13931 20897 19377 29066 19463 29195 6730 8595
32. Kerala 16553 24830 21507 32261 21487 32231 7801 11702
33. Tamil Nadu 16902 25353 19717 29576 22052 33078 7185 10778
34. Lakshadweep 4 6 5 8 0 0 0 0
35. Pondicherry 329 494 368 5§52 338 504 80 120
Not Specitied 897 1346 1397 2096 886 1329 477 716

All India 248264 372396 273066 409599 263539 395309 92392 138588

Source: RBI data
#estimated employment generated @ 1.5 per case disbursed.
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Statement Il
Details of funds allocated to vanous States/UTs for Training and Contingencies, under Prime Minister's
Rozgar Yoj/ana (PMRY) during the last three years and current year
(Amount Rs. lakh)
Sl.No. State/UT Years
2004-05 2005-06 2006-07 2007-08
(as on 05.02.2008)
1 2 3 4 5 6
1.  Andhra Pradesh 293.34 176.72 191.95 199.28
2. Assam 100.71 77.80 1.73 5.38
3. Arunachal Pradesh 5.39 4.54 0.42 6.00
4.  Bihar 19.87 0.00 0.00 56.38
5. Chhattisgarh 50.84 41.02 38.08 57.11
6. Delhi 0.00 0.00 0.00 2.63
7. Goa 0.00 0.00 0.00 0.38
8. Gujarat 53.07 13.38 0.00 69.89
9. Haryana 74.20 45.64 38.60 182.74
10. Himachal Pradesh 5.12 15.03 26.77 24.62
1. Jammu and Kashmir 0.00 1.7 10.30 1.00
12. Jharkhand 34.56 0.06 14.62 41.81
13. Karmataka 173.19 124.08 165.91 306.22
14, Kerala 175.75 176.63 202.33 377.94
15. Madhya Pradest 265.38 226.32 209.89 116.45
16. Maharaghtra 173.92 128.04 112.62 198.93
17. Manipur 4.55 1.23 8.24 16.18
18. Meghalaya 8.29 8.22 5.52 15.59
19. Mizoram 3.24 8.22 0.00 7.59
20. Nagaland 17.12 22.03 6.79 30.62
21. Orissa 147.50 135.46 128.31 167.99
22. Punjab 81.45 55.67 0.00 64.92
23, Rajasthan 104.30 109.97 124.90 244.11
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1 2 3 4 5 6
24. Tamil Nadu 136.75 155.27 156.28 311.79
25. Tripura 21.24 22.70 20.39 33.69
26. Uttar Pradesh 644.91 422.85 388.87 659.39
27. Uttaranchal 92.76 64.16 83.49 81.14
28. West Bengal 19.12 29.10 4.96 256.85
29. Andaman and Nicobar 2.51 0.55 0.89 1.17
30. Chandigarh 1.02 3-.98 1.15 1.03
31. Daman and Diu 0.03 0.03 0.11 0.10
32. Dadra and Nagar Haveli 0.20 0.19 0.12 0.45
33. Lakshadweep 0.14 0.05 0.04 0.07
34. Pondicherry 474 0.57 3.38 8.63
35. Sikkim 0.25 0.89 0.52 3.08
Total 2715.43 2082.12 1947.16 3560.12

District Industry Centres

1569. SHRI ANANTA NAYAK: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) whether the Government has reviewed the
performance of the District Industry Centres all over the
country during the Tenth Plan;

(b) it so, the details thereof, State-wise;

(c) whether the Government has any proposal to
revamp the District Industry Centres; and

(d) if so, the steps taken in this regard?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) No, Sir.

(b) In view of (a) above, does not arise.
(c) No, Sir.

(d) In view of (c) above, does not arise.

High Drop Out Rate at Secondary Level

1560. SHRI ANIRUDH PRASAD AL/AS SADHU
YADAV:
SHRIMATI NIVEDITA MANE:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI MADHU GOUD YASKHI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the percentage of school dropouts was
brought down considerably at the primary level but it
remained as high as 62-63 per cent at the Secondary
level;

(b) if so, the reasons therefor; and
(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) The drop out rates has come
down, from 31.5 per cent in 2003-04 to 29.0 per cent in
2004-05 at primary stage (Classes I-V), and from 62.7
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per cent to 61.9 per cent at Secondary stage (Classes
I-X) during the same period.

(b) and (c) The socio-economic and school related
factors affect dropouts. A multi-pronged approach has
been adopted under the Sarva Shiksha Abhiyan (SSA)
for reducing dropout rates. These include, interalia,
strengthening of schools and improving the quality of
education through improvement in school infrastructure,
recruitment of additional teachers, provision of annual
school grants, regular training of teachers, regular
academic support to teachers etc. In addition, interventions
under SSA also aim at building community support, fiexible
schooling for the hardest to reach children, special
provision to promote education of girls, as well as children
with special need. The Mid-day Meal programme also
complements the strategy to reduce dropout rates. Central
Government has decided to implement a centrally
sponsored Scheme for Universalisation of Access to and
Improvement of Quality of Education at Secondary Stage
(SUCCESS) with the objective to make secondary
education of good quality available, accessible and
affordable to all young persons by providing a secondary
school within 5 kilometer of every habitation. Besides, it
is also proposed to set up 6,000 good quality secondary
schools at block level, at the rate of one school in each
block, which will serve as benchmark of excellence for
other schools in the area. It has also been decided to
implement various incentive schemes like (i) ‘National
Means cum Merit Scholarship’, (i) a National Incentive
Scheme for Girls to pursue Secondary Education and (jii)
a Scheme for Girls’ Hostels for Girls studying in secondary
classes; which would also help in reducing drop out rates.

Special Allowances to Para Military Forces

1561. SHRI MILIND DEORA: Wil the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Para Military Forces (PMF) including
CRPF and BSF have sought grant of special allowances
for their personnel to compensate for the risk involved in
their jobs;

(b) if so, the details thereof;

(c) whether there is a demand from the PMF
personnel to treat them as part of the army;

(d) it so, the details thereof; and

(e) the action taken by the Government in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) The Central Para Military Forces (CPMFs),
including CRPF and BSF have sought risk based
compensation in terms of additional allowances ranging
from 10% to 50% of the basic pay in their Memoranda
submitted before the 6th Central Pay Commission.

(c) to (e) No, Sir.
Boarding and Lodging Facilities for Girl Students

1562. SHRI MANORANJAN BHAKTA: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government propcses to improve the
boarding and lodging facilities for girl students of the
rural areas in the Union Territory of Andaman and Nicobar
Islands;

(b) if so, the details thereof alongwith the role of
NGO in the said schems;

(c) whether the Government has reviewed the
scheme; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (d) A Scheme for ‘Strengthening of
Boarding and Hostel facilities for Girl Students of
Secondary and Higher Secondary Schools' has been
implemented by the Ministry of Human Resource
Development since 1993. Under the scheme, a maximum
grant of Rs. 10,000/- per boarder per year was provided
to voluntary organizations for running girls’ hostels. A one
time grant of Rs. 3000/- per boarder was also provided
to NGOs. Voluntary organizations from all States/UTs,
including Union Territory of Andaman and Nicobar islands,
were eligible for assistance under this scheme subject to
fulfilment to requisite conditions. Based on an evaluation
of the scheme conducted by the ‘Tata Institute of Social
Sciences’, it has been decided to revise the scheme for
implementation during 11th Five Year Plan.

[Translation]
Financial Assistance to NGOs by NDMC

1563. SHR!I MANSUKHBHAI D. VASAVA:
SHRI GIRIDHARI YADAV:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether NDMC is providing financial assistance
to several Non-Governmental Organisations (NGOs) and
makes payment of salary to the persons working therein;

(b) if so, the details in this regard;

(c) the total financial assistance granted to these
organizations during each of the last three years, State-
wise, organization-wise;

(d) whether fraud/corruption charges against the
Senior officials of NDMC has come into the notice of the
Government in this regard,;

(e) if so, the details of such cases registered during
each of the last three years, and

(f) action taken against such of the officials, cadre-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a)
The New Delhi Municipal Council provides financial
assistance as grants-in-aid to various Non-Governmental
Organisations (NGOs) working in the fields of sports,
education, medicine, social and cultural fields. The Council
has not paid any salaries to the staff working in these
Non-Governmental Organisations.

(b) and (c) The details of the financial assistance
provided to various Non-Governmental Organisations
(NGOs) during each of the last three years are given in
the enclosed statement enclosed.

(d) No, Sir.
(e) and (f) Does not arise.
Statement
Financial Assistance provided by the New Delh/
Municipal Council to Non-Government

Organisation aduring the last three years

Year: 2004-2005

Si.No. Name of the Amount
Organisation (in Rupees)

1 2 3

1. Jawahar Lal Nehru Hockey 2,50,000/-

Tournament Society

fo Questions

1 2 3
2. Al India Sports Council of Deaf 20,000/-
3. Akhil Bhartiya Mahila Sansthan 25,000/-
4. Chitra Kala Sangam 25,000/-
6. Delhi Hindi Sahitya Sammelian 40,000/-
6. R.K. Mission 20,000/-
7. Al India Federation of Deaf 15,000/-
8. Blind Relief Association 50,000/-
Total 4,45,000/-
Year: 2005-2006
1. Sanskriti School 2,40,000/-

Year: 2005-2006 (Released In the year 2006-2007)

1. Jawahar Lal Nehru Hockey 2,50,000/-
Toumament Society
2. All India Sports Council of Deaf 55,000/-
3. Akhil Bhartiya Mahila Sansthan 25,000/-
4. Chitra Kala Sangam §0,000/-
5. Delhi Hindi Sahitya Sansthan 40,000/-
6. Al India Federation of Deaf 30,000/-
7. Blind Relief Association 50,000/-
8. Institute for Blind 50,000/-
Total 5,50,000/-

Year: 2006-2007 (Released in the ysar 2007-2008)

1.

2.

The Blind Relief Fund
All India Federation of Deaf

Jawahar Lal Nehru Hockey
Toumnament Society

Chitra Kala Sangam

Institute of Blind

50,000/~
30,000/-
2,50,000/-

50,000/-
50,000/-

Total

4,30,000/-
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[English]
Visa Policy

1564. SHRI DUSHYANT SINGH:
SHRI MAHAVIR BHAGORA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the salient features of Visa policy of the
Government;

(b) whether Visa is granted to the tourists on their
arrival at the Airport;

(c) if not, the reasons therefor alongwith the steps
taken for modifying the rules in this regard;

(d) the facilities provided to Non-Resident Indians with
regard to granting of Visa;

(e) the details of ceiling fixed in regard to issuance
of Visa to visitors to India;

(f) whether any provision has been made regarding
issuance of Visa for Intemational Programme; and

(9) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (e) Every foreigner entering India must be in
possession of a valid national passport or any other
internationally recognized travel document establishing his/
her nationality and identity and bearing his/her photograph
and valid visa for India granted by an authorized Indian

representative abroad.

A citizen of Nepal and Bhutan entering India by land
or air over the Nepal or Bhutan border respectively does
not require a passport for entry into India.

The salient features of the various visas being granted
at present are as follows:-

Tourist Visa (T) is generally granted to a foreigner
who does not have a residence or occupation in India,
and whose sole objective of visiting India is recreation,
sight seeing, a casual visit to meet friends and relatives
etc. At tourist visa will be valid for entry and stay into
India within the period of its validity unless specified
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otherwise. It is generally valid with multiple entries into
India for a total stay of six months from the date of
issue. It is non-convertible and non-extendable.

Business Visa (B) is granted to a foreign
businessman who wants to visit India to establish an
industrial/business venture or to explore possibilities to
set up industrial business venture in India, subject to
fulfilment of certain conditions. It is generally granted for
six months with multiple entries upto a maximum period
of 5§ years.

Employment Visa (E) is granted to a foreigner
desirous of coming to India for the purpose of
employment. The employment visa is initially granted for
one year, extendable upto a maximum period of 5 years
with multiple entry. First extension is granted by MHA
and rest by the local FRRO/FRO on a year to year
basis, not exceeding five years.

Entry Visa (X) is granted upto 5 years in the case
of Persons of Indian Origin and to dependents of holders
of ‘Employment’, ‘Business’, ‘Student’ and ‘Research’ visas,
for a period co-terminus with the validity period of the
principal visa holder.

Student Visa (S) is granted to a foreign student
coming to pursue regular, and full time academic studies
in India. It is granted for the duration of the academic
course of study or for 5 years, whichever is less, with
single/double entry.

Research Visa (R) is granted for the duration of
Research project or for a period of § years, whichever is
less.

Medical Visa (M) is granted for the actual period of
the medical treatment, but not exceeding 3 years. Such
visa will be valid for a maximum of three entries during
one year.

(b) and (c) At present, Visa on arrival is not granted
to tourists at the airports in India due to security concems
and inadequate infrastructure at the international airports
in the country. However, actions are already underway
for upgrading and modemising the infrastructure as well
as manpower at all the International Airports to facilitate
the early implementation of the Visa on Arrival Scheme.

(d) The instructions goveming the issue of a visa to
a foreigner are equally applicable to a foreigner of Indian
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Origin, wanting to come to Iindia for meeting his relatives,
holiday etc. The Missions can grant a visa for a period
of five years at a time, with multiple entry facility, subject
to usual checks. This would not require a prior reference
to the Ministry of Home Affairs.

() and (g) Visas are normally granted to bonafide
foreign delegates for international conferences, seminars
etc. which are held by Government bodies, Public sector
Undertakings of Government aided bodies and NGOs if
the Conference has been cleared by the nodal Ministries/
Departments of the Government of India/State
Governments.

[Translation]
Most Wanted Criminals

1565. SHRI HARISINH CHAVDA:
SHRI MANSUKHBHAI D. VASAVA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the CBI has the list of most wanted
criminals;

(b) if so, the details of such criminals;

(c) the number of criminals out of them, staying in
foreign countries;

(d) whether the Government has requested for their
extradition;

(e) it so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) to (f) The requisite information is being collected and
would be laid on the Table of the House.

Collaboration by Foreign Companies

1566. DR. SATYANARAYAN JATIYA:
SHRI ABU AYES MONDAL:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) whether any collaboration has been made by the
foreign companies with indigenous private and public
sector companies and undertakings in the country;

(b) if so, the details alongwith the terms and
conditions thereof during each of the last three years
and in the current year, State-wise;

(c) the share of foreign and domestic capital invested,
in Indian currency during the said period; and

(d) the details of dividend earned by the foreign
companies during the said period?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) and (b) As per extant policy, foreign
collaborations, involving payment of lumpsum technical
know-how fee of US$ 2 million or royalty payment at 5%
on domestic sales and 8% on exports are on the
automatic route. Government has granted 349 foreign
technology collaborations (FTC) approvals and 1225
Foreign Direct Investment (FDI) approvals in existing
Indian companies during April 2004 to December 2007.
State-wise Statements-I & Il on FTC and FDI approvals
in existing Indian companies during April 2004 to
December 2007 are enclosed and Annex-B. The terms
and conditions of technology collaboration are specific to
the approvals granted.

(c) The domestic industrial investment intentions from
August 1991 to October 2007 is Rs. 31,58,475 crore and
the Foreign Direct Investment (FDI) inflows from August
1991 to December 2007 is Rs. 2,83,284 crore.

(d) Data on dividend earned by foreign companies is
not centrally maintained.

Statement |

State-wise Forelgn Technology Cases (FTC) Approvals
duning Apnl 2004—December 2007

SI.No. Name of the State No. of Approvals

Technical
1 2 3
1. Andhra Pradesh 15
2. Assam 6
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1 2 3 1 2 3 4 6
3. Bihar 1 3. Guijarat 45 934.09 2.70
4. Gujarat 52 4. Haryana 21 157.32 0.45
5. Haryana 42 6. Himachal Pradesh 3 61.63 0.18
6.  Himachal Pradesh 7 6. Jammu and Kashmir 1 0.00 0.00
7. Karnataka 22
7. Karnataka 147 6,126.20 17.71
8. Kerala 5
8. Kerala 13 6.27 0.02
9. Madhya Pradesh 5
9. Madhya Pradesh 5 6.05 0.02
10. Maharshtra 63
11.  Orissa 17 10. Maharashtra 351 13,5G3.96 39.21
12, Punjab 12 11. Orissa 4 198.99 0.58
13. Rajasthan 6 12. Punjab 13 3,665.05 10.59
14. Tamil Nadu 47 13. Rajasthan 9 192.51 0.56
15.  Uttar Pradesh 13 14.  Tamil Nadu 128 1,695.47 4.90
16.  West Bengal 13 15.  Uttar Pradesh 23 3764 0.1
17. Jharkhand 3
16. Waest Bengal 36  408.04 1.18
18.  Uttaranchal 3
17.  Chhattisgarh 2 195.13 0.56
19. Delhi 1"
18. h nd 1 2.00 0.01
20. Goa 5 8. Jharkha
21. State Not Indicated 1 19. Uttaranchal 2 8.70 0.03
. h, 8 127. 0.37
Grand Total 349 20. Chandigarh 27.76
21. Delhi 206 1,695.26 4.90
Statement i
22. G@Goa 24 45.23 0.13
State-wise break-up for Forelign Direct Investment (FD/)
approvals aduning Apnl 2004—December 2007 23.  Pondicherry 1 0.07 0.00
24, Daman and Diu 1 3.57 0.01

(Amount in crore)

25. State Not Indicated 90 2,123.68 6.14

SINo.  Name of the State No. of  Amount of % to
Approvals Foreign Direct  Total
Financial  Investment Grand Total 1225 34,596.40
Approved
(in Rs) Units in Unorganised Sector
1 2 3 ‘ 5 1567. DR. CHINTA MOHAN:
SHRI RAMJI LAL SUMAN:
1. Andhra Pradesh 89 3,306.32 9.56

Will the Minister of MICRO, SMALL AND MEDIUM
2. Assam 2 35.51 0.10 ENTERPRISES be pleased to state:




83 Written Answers

(a) whether the Government has estimated the
number of units being run in the unorganized sector in
the country;

(b) it so, the details thereof, State and Union Territory-
wise; and

(c) the basis of this estimate alongwith the details of
the total capital investment in these units?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) to (c)
Exact data conceming the number of units operating in
the unorganised sector are not available. However, based
on the results of the sample survey of unregistered micro
and small enterprises (MSEs) conducted along with 3rd
all India census of registered MSE units (with 2001-02
as the reference year), the number of unregistered MSE
units running in the country during 2006-07 were estimated
to be 108.12 lakh with fixed investment of Rs. 2,07,307
crore. The State/Union Territory-wise details of
unregistered MSEs are given in the Statement enclosed.

Statement
State/UT-wise delails of estimated number unregistered

Micro and Small Enterprises (MSEs) in the country
dunng 2006-07

SI.No. Name of the State/
Union Territory

Estimated Number of
Unregistered MSEs

2008-07
1 2 3
1. Jammu and Kashmir 68944
2. Himachal Pradesh 77433
3. Punjab 372193
4. Chandigarh 25076
5. Uttaranchal 107350
6. Haryana 219363
7. Delhi 203229
8. Rajasthan 472761
9. Uttar Pradesh 1829164
10. Bihar 554641
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1 2 3
11.  Sikkim 230
12. Arunachal Pradesh 1109
13. Nagaland 15545
14. Manipur 51877
15. Mizoram 9877
16. Tripura 27995
17. Meghalaya 24334
18. Assam 213739
19. West Bengal 871972
20. Jharkhand 134752
21. Orissa 448653
22. Chhattisgarh 273909
23. Madhya Pradesh 822542
24. Gujarat 460273
25. Daman and Diu 1112
26. Dadra and Nagar Haveli 0
27. Maharashtra 855042
28. Andhra Pradesh 971405
29. Kamataka 644929
30. Goa 5565
31. Lakshadweep 549
32. Kerala 344768
33. Tamil Nadu 690166
34. Pondicherry 8398
35. Andaman and Nicobar 2969

All India 10811883
[English]

Excesses by the BSF Personnel

1568. SHRI AJOY CHAKRABORTY: Will the Minister
of HOME AFFAIRS be pleased to state:
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(a) whether the Government is aware about the
increasing excesses and harassments on fiimsy pretexts
commiitted by the Border Security Forces (BSF) personnel
in the border areas of Bangladesh in Basirhat sub-division
of West Bengal,

(b) if so, the details thereof;

(c) whether various local organizations have submitted
representations to higher authorities to contain such
activities; and

(d) it so, the measures being taken by the
Government to prevent such activities in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (c) According to available information 6 complaints/
representations were received by BSF from local
organization and NGOs of Basirhat Sub-Division during
the year 2007. On inquiry these were found to be without
substance.

(d) An elaborate mechanism exists in BSF in this
regard.

Doordarshan Kendras in Goa

1569. SHRI FRANCISCO COSME SARDINHA: Will
the Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) the details of category and entitied Doordarshan
Kendras set up in Goa State;

(b) whether the Government proposes to set up more
Doordarshan Kendras in Goa State;

(c) if so, the details thereof and if not the reasons
therefor; and

(d) the time by when such Doordarshan Kendras are
likely to be operational?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a)
Doordarshan Kendra comprising a small Studio (50 sq.
mtrs.); two HPTs (DD1 & DD News) and Satellite uplink
is presently functioning at Panaji. Additional Studio (150
§q. mirs.) has also been sanctioned at Panaiji.

(b) No, Sir.

(c) and (d) Do not arise.
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Talent Improvement in Creative Industry

1570. SHRI M. SREENIVASULU REDDY: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the Government has been creating
opportunities to nurture talent by increasing awareness
on the potential career opportunities and offering courses
on various aspects of the creative industry; and

(b) if so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a)
Creative Industry is a very vast field, cinema and television
being a part of this field. There are two film & television
institutes under the aegis of this Ministry, primarily
educational institutes imparting training in film and
television related work creative as well as technical.

(b) The two Institutes imparting education and training
in various courses related to Film and Television are:-

I. Film & Televigion Institute of india, Pune offers
following courses:-

1. There Year Post graduate Diploma in Film and
Television:

¢ Direction (Film & Television)

¢ Cinematography (Film & Television)
¢ Editing (Film & Television)

¢ Audiography (Film & Television)

2. Two Years Post Graduate Diploma Course in
Acting

3. One Year Post Graduate Certificate Course in
Television

* Direction

* Electronic Cinematography

¢ Video Editing

e Audiography and TV Engineering

4. One Year Post Graduate Certificate Course in
Feature Film Screen Play Writing
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5. Two Year Post Graduate Diploma in Art Direction
and Production Design

6. One and Half Year Certificate Course in
Animation and Computer Graphics

The following short courses were also conducted by
this Institute during the year 2007-08:-

(i) Short course in “Writing for Television”
(i) Short Course in Videography DV-Cam
(iii) Orientation Course in Multimedia

(iv) Applications for TV Production

(v) Short Course in Basic Videography for Jammu
& Kashmir Police Photographers

Il. Satyajit Ray Film & Television Institute, Kolkata
offers following courses, which are at post-graduate level:-

¢ Film Direction and Screenplay writing
* Motion Picture Photography
¢ Editing

* Sound Recording
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Flood and Erosion in Assam

1571. DR. ARUN KUMAR SARMA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the total loss incurred due to flood and erosion
in Assam since 2004 in terms of life, property inciuding
land area, crops, animals, roads, bridges and
embankments till December 2007;

(b) the total entittement year-wise, amount demanded
and actually disbursed to the State from CRF, NCCF
and other sources during the same period alongwith the
amount utilized and unspent balance thereof;

(c) the total number of families who have become
landless and homeless alongwith the number of families
rehabilitated year-wise by the State Government,

(d) the pending liabilities if any, from either side; and

(e) the additional assistance granted by the Centre
during the above period?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to
(e) As per information received from the Government of
Assam, based on their provisional assessment, the details
of damage caused due to floods since 2004 in the State
are as under:-

Years No. of human No. of cattle No. of houses/ Cropped area affected
lives lost heads lost huts damaged (lakh hectares)
2004-05 448 2258 589064 12.58
2005-06 27 - 735 0.33
2006-07 7 20 2367 0.11
2007-08 142 1660 414444 6.75

The State Governments are primarily responsible for
undertaking necessary relief measures in the wake of
natural disasters. The distribution of relief on ground is
also the responsibility of the concerned State. The
Government of India supplements the efforts of the State
Govermments by providing financial and logistic support,
where necessary. Such support is in accordance with the
norms based on the recommendations of the Finance
Commissions. As per prescribed items/norms, the CRF/
NCCF should be used, to meet the expenditure for
providing immediate relief and rehabilitation to the victims

of the listed natural calamities viz.; avalanches, cloud
burst, cyclone, drought, earthquake/tsunami, fire, flood,
hailstorm, landslides and pest attacks. The norms and
guidelines inter-alia provide assistance for damage to
crops, damage to houses, gratuitous relief, medical aid,
provision for utensils/clothing, loss of animals, assistance
for feed, fodder to animals and ex-gratia payment to
families of deceased persons. The farmers are also
entitled for compensation under the National Agricultural
Insurance Scheme of the Ministry of Agriculture, which is
being implemented by the State Government.
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Expenditure on rehabilitation of families who are
rendered landless due to erosion caused by floods is not
covered under the guidelines of the scheme of CRF/
NCCF. The concerned State Government is, therefore,
required to meet such expenditure from its own resources/
re-allocation of Plan funds. Similarly, assistance as per
the approved norms is provided under the Scheme of
CRF/NCCF to those people whose houses are damaged
due to these natural calamities. The rehabilitation of
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people who are rendered homeless due to floods etc. is
also required to be undertaken by the concemed State
Government from its own resources/re-allocation of Plan
funds.

The allocation and release of Central share of
Calamity Relief Fund (CRF) and funds released from
National Calamity Contingency Fund (NCCF) during the
years 2004-05 to 2007-08, to the State of Assam are as
under:-

(Rs. in crore)

Year Allocation Central Center's share of Released from
under share CRF released NCCF
CRF

2004-05 123.36 92.52 92.52 211.55

2005-06 193.06 144.79 144.79 0.00

2006-07 198.62 148.97 148.97 0.00

2007-08 204.48 153.36 153.36 0.00

(as on 7th

March 08)

Total 719.52 539.64 539.64 211.55

The State Government of Assam has submitted
memorandum seeking additional Central assistance from
NCCF for relief operations in the areas affected by floods
during the year 2007. Union receipt of the memorandum,
an Inter-Ministerial Central Team has visited the State
during 5th-7th December 2007, for an on the spot
assessment of damage and requirement of funds. The
report of the Central Team has since been received and
processed. Certain clarifications have been sought from
the State Government, which are still awaited. On receipt
of clarifications, the request of the State Govemment will
be placed before Inter Ministerial Group and High Level
Committee for consideration and approval of additional
Central assistance from NCCF. However, the entire
Central share of CRF amounting to Rs. 153.36 crore for
the year 2007-08 has aiready been released to Assam.

Talks with ULFA

1572. SHRI SARBANANDA SONOWAL:
SHRI M.K. SUBBA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government is initiating fresh talks
with ULFA;

(b) if so, the demands and issues which have been
spelt out and put forth by the ULFA for the talks; and

(c) the progress made so far alongwith the steps
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a)
The Government has not received any formal proposal
from ULFA for direct talks. However, the Government is
open to talks with any militant groups including United
Liberation Front of Asom (ULFA) provided they shun
violence and abide by the Constitution of India.

(b) and (c) In view of (a) above, do not arise.
[Translation]
Appraisal Report for Natural Calamities

15673. SHRI THAWARCHAND GEHLOT: Will the
Minister of HOME AFFAIRS be pleased to state:
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(a) the details of Appraisal Reports of the Inter-
Ministerial Central Teams for assessing Natural Calamities
during each of the last three years and in the current
year as on date,  State-wise;

(b) the details of the assistance provided by the
Centre to the State during the said period as against the
Appraisal Reports of the Central Teams;

(c) the names of the States for which the norms
were relaxed for the purpose of disbursement of NCCF
assistance as per the reports of the Central Teams during
the said period and the reasons therefor; and

(d) the details of assistance demanded by various
States alongwith the assistance provided by the Union
Government thereof during each of the last three years
and in current year as on date, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMAT! V. RADHIKA SELVI): (a) to
(d) The information is being collected and will be laid on
the Table of the House as soon as the same becomes
available.

[English]
Foreign Investment in Higher Education

1574. SHR! FRANCIS FANTHOME:
SHRI HARIN PATHAK:
SHRI MADHUSUDAN MISTRY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal for foreign
investment in higher education and allowing foreign
institutions to establish their centers in India;

(b) it so, the details of the policy in this regard;

(c) the details of the proposals suggested or on the
anvil regarding public-private partnership models, if any,
in higher education, State-wise and category-wise as on
date; and

(d) the steps initiated/to be initiated on such
proposals/programmes as on date, category-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) By virtue of Press Note
2 (2000 Series) dated the 11th February 2000 of the

MARCH 11, 2008

to Questions 92

Ministry of Commerce and Industry, Government has
allowed Foreign Direct Investment (FDI) upto 100% on
the automatic route in the Education Sector, subject to
notified Sectoral policy and equity caps. All India Council
for Technical Education (AICTE) already has regulations
in place for the entry and operation of foreign universities/
institutes imparting technical education in India. A
legislative proposal for regulation of entry and operation
of foreign educational institutions in India is under
consideration of the Government.

(c) and (d) The University Grants Commission has
constituted a Committee under the Chairmanship of Prof.
K.B. Powar, former Secretary General of Association of
Indian Universities, to formulate the Action Plan for
identifying various modes of public-private participation to
promote higher education.

FDI during Five Year Plans

1575. SHRI JYOTIRADITYA M. SCINDIA: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the details of the Foreign Direct Investment (FDI)
in India during the Ninth and Tenth Five Year Plans;

(b) the average FDI inflow per year during the above
Plan periods;

(c) the major areas of the economy attracting FDI in
India and the FDI inflow in infrastructure during these
plans year-wise; and

(d) the steps taken by the Government to encourage
FDI in infrastructure during the Ninth, Tenth and Eleventh
Five Year Plans?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) Foreign Direct Investment (FDI) inflows
during 9th Five Year Plan (1997-2002) was US$ 16.33
billion and during 10th Five Year Plan (2002-2007) the
inflow was US$ 30.80 billion.

(b) The average FDI inflow per year during the Sth
Five Year Plan was US $ 3.2 billion and during the 10th
Five Year Plan the average per year was US $ 6.16
billion.

(c) The top five sectors attracting FDI during April
2000 to December 2007 are Services Sector, Computer
software & hardware, telecommunications, construction
activities and automobile industry. Year wise FDI inflow
In infrastructure sector during April 2000 to December
2007 is given in the Statement-l enclosed.
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(d) The extant policy for most of the infrastructure

fo Questions 94

sectors permits FDI up to 100% on the automatic route. ! 2 8
Statement-ll showing FDI policy in the infrastructure
sectors is enclosed. 3. 2002-03 347.33
Statement | 4. 2003-04 388.37
Year wise FD/ mflows dwing Apnl 2000 fo Decernber 2007 5. 2004-05 456.00
Infrastructure Sector 6. 2005-06 914.04
(Amount in US$ million) 7. 2006-07 2,179.39
Sl.No. Year Amount 8.  2007-08 (Apr-Dec) 4,095.80
1 2 3 Grand Total 10,575.56
1. 2000-01 (Apr-Mar) 292.37 Note: Amount includes the Inflows received through SIA/FIPB
2. 2001-02 1.902.26 routs, acquisition of existing shares and RBI's automatic route
only.
Statement Il
Sector FDI Cap/ Entry Conditions Relevant Pross Note
Equity Route issued by DIPP
www.dipp.gov.in
1 2 3 4 5
Alrport 100% Automatic Subject to sectoral PN 4/2006
(a) Greenfield projects regulations notified by
Ministry of Civil Aviation
www.civilaviation.nic.in
(b) Existing projects 100% FIPB beyond 74% Subject to sectoral PN 4/2006
regulations notified by
Ministry of Civil Aviation
www.civilaviation.nic.in
Construction Development  100% Automatic Subject to conditions PN 2/2005 &
Projects, notified vide Press Note 2 PN 2/2006

including housing, commercial
premises, resorts, educational
institutions, recreational facilities,
city and regional level
infrastructure, townships

(2005 Series) including:

a. minimum capitalization
of US$ 10 million for
wholly owned subsidiaries
and US$ 5 million for joint
venture. The funds would
have to be brought within
six months of
commencement of business
of the Company.
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b. Minimum area to be
developed under each
project-10 hectares in case
of development of serviced
housing plots; and built-up
area of 50,000 sq. mts. in
case of construction
development project, and
any of the above in case of
a combination project.
[Note: For investment by
NRIs, the conditions
mentioned in Press Note &/
2005 are not applicable.]
Petroleum & Natural Gas 100% Automatic Subject to sectoral PN 1/2004 &
Sector regulations issued by PN 4/2006
(a) Other than Refining and Ministry of Petroleum &
including market study and Natural Gas; and
formulation; investment/ in the case of actual
financing; setting up trading and marketing of
infrastructure for marketing petroleum products,
in Petroleum & Natural Gas divestment of 26% equity
sector. in favour of Indian partner/
public within 5 years.
www.petroleum.nic.in
(b) Refining 26% in case FIPB Subject to Sectoral policy PN 2/2000
of PSUs (in case of www.petroleum.nic.in
(PSUs)
100% In Automatic
case of (in case of
Private private
companies companies)
Telecommunication 74% Automatic up Subject to guidelines PN 5/2005
(a) Basic and cellular, (Including to 49% notified in the PN 5/
Unified Access Services, FDI, Fil, NRI, 2005 Series
National/International Long FCCBs, FIPB beyond
Distance, V-Sat, Public ADRs, 49%
Mobile Radio Trunked GDRs,
Services (PMRTS), Global convertible
Mobile Personal preference
Communications Services shares, and
(GMPCS) and other value proportionate
added telecom services foreign equity
in Indian
promoters/
investing

Company)
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1 2 3 4 5
(b) ISP with gateways, 74% Automatic up Subject to licensing PN 4/2001
radio-paging, end-to-end to 49%. and security
bandwidth. requirements notified
FIPB beyond by the Department of
49% Telecommunications

(c) ISP without gateway, 100% Automatic Subject to the condition PN 9/2005
infrastructure provider up to 49%. that such companies
providing dark fibre, shall divest 26% of
electronic mail and voice FiPB their equity in favour of
mail beyond 49% Indian public in S years, if

these companies are listed

in other parts of the world.

Also subject to licensing and

security requirements, where

required.
(d) Manufacture of telecom 100% Automatic Subject to sectoral
equipments requirements.

www.dotindia.com
Power including generation Subject provisions of the PN 2/1998,
Sectoral (except Atomic Electricity Act, 2003 PN 7/2000 &
energy; Regulations www.powermin.nic.in PN 4/2006
transmission, distribution
and Power Trading
Ports 100% Automatic Subject to sectoral regulations PN 2/2000
Roads & Highways 100% Automatic Subject to sectoral regulations PN 2/2000
Shipping 100% Automatic Subject to sectoral regulations PN 2/2000

Calamity Relief Fund

1576. SHRI P.S. GADHAVI:
SHRI BHUPENDRASINH SOLANKI:
SHRI MAHESH KANODIA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a revised proposal for availing Calamity
Releif Fund for permanent restoration of damages
occurred during 2005 was presented to the Central
Government by the Government of Guijarat; and

(b) if so, the present status of the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a)
and (b) The Government of Gujarat had submitted a
revised memorandum seeking assistance for long-term
rehabilitation and reconstruction in July 2007 for restoration
of damaged infrastructure affected by natural calamites
during the year 2005.

The Inter Ministerial Committee (IMC) in consultation
with the Planning Commission considered the above
memorandum of State Govemment and thereafter, its
recommendations were considered and approved by the
High Level Committee in its meeting held on 6th October,
2007. At present, the same is under consideration of the
Government.
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Tender Price of Wheat Import

1577. SHRI SURESH ANGADI: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the details of valid bids received by Minerals and
Metal Trading Corporation (MMTC) and other agencies
for import of wheat during 2007-08 and 2008-09 indicating
the quantum to be imported and the bid price;

(b) whether the prices quoted in the said bids is
much higher in comparison to the bids is much higher in
comparison to the bids received during the last round of
tender process;

(c) if so, the details thereof and the reasons therefor;

(d) whether there is any proposal to stop the import
in view of the higher prices quoted;
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(e) if so, the details thereof indicating the highest
prices paid for procurement/import of wheat so far; and

(f) the steps taken to meet the likely shortage of
wheat during the ensuing season?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHR! JAIRAM RAMESH): (a) and (b) The
details of bids received by MMTC and other agencies for
import of wheat on Government account during 2007-08
are as under:-

(i) Govemment of India allocated a quantity of about
3,50,000 MT for import by MMTC Limited for
the year 2007-08. MMTC floated only one tender
for import of wheat the details of which are as
given below:-

(Qty: 000 Tonnes/Price US$ PMT C & F FQ)

Name of Supplier Month of Arrival Port Quantity Price
1 2 3 4 5
Toepfer India By 10.2.08 Mundra 65 413.51
Kandla 45 423.40
Chennai 40 419.00
Visakhapatnam 40 433.40
Cargil World Trading By 10.2.08 Mundra 65 397.03
Kakinada 50 412.98
Kandia 45 408.43
Chennai 40 427.12
Visakhapatnam 40 426.11
Tuticorin 40 447.82
Cochin 35 418.28
Mumbai 35 403.89
Glencore Grain India By 10.2.08 Mundra 325 407.00
Kakinada 350 422.00
Kandia 360 410.50
Chennai 120 437.50
Visakhapatnam 120 444.50
Tuticorin 125 454.00
Mumbai 115 444.50
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1 2 3 4 5

Ameropa Jan 08-12.2.08 Mundra 45 414.65

Kandla 45 414.65

Chennai 45 424.65

Rias Trading SA Jan 08 Mundra 100 454.95

Kakinada 100 467.95

Kandla 100 454.95

Chennali 100 467.95

Visakhapatnam 100 467.95

Tuticorin 100 487.95

Cochin 100 487.95

Mumbai 100 467.95

AWB (Geneva) Dec. 07-10.2.08 Mundra 60 432.00

Mundra 50 441.00

Kandla 50 438.00

Chennai 40 460.00

Tuticorin 40 448.00

Cochin 35 453.00

Mumbai 35 434.00

Concordia Agritrading By 10.2.08 Mundra 65 418.75

Kandla 50 429.46
MMTC imported a total quantity of 3,52,711.583 MT (i) PEC floated only one tender for import of 3.30
at a weighted average price of US$ 400.11 PMT. MMTC lakhs of wheat on Government account (for
did not float any tender for import of wheat during deliveries up to 10.3.2008) during the year 2007-
2008-09. 08. The details of the bids received against this

tender are as follows:
SI.No. Name of Bidder Port Total Qty Qty per Price Quoted
Quoted in MT port in MT in USD
1 2 3 4 5 6
1. Cargill Mundra 110,000 65000 433.20

Kandla 45000 433.70
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1 2 3 4 5 6

2. Concordia Mundra 65,000 65000 412.11

3. Glencore Mundra 100,000 65000 433.50
Kakinada 90000 451.00
Kandla 90000 437.50
Chennai 80000 462.00
Vizag 80000 468.00
Tuticorin 80000 479.00
Mumbai 90000 468.00

4, Toepfer Mundra 65,000 65000 442.51
Kandla 45000 450.40
Chennai 40000 448.50
Vizag 40000 463.90

5. Starcom Kandla 40,000 40000 443.00
Chennai 40000 459.00
Tuticorin 40000 483.00
Mumbai 6000 M- 470.00

(CONT,)

6. JK Intl. Mundra 150,000 65000 395.88
Kandla (Option to 45000 398.97
Tuticorin increase 40000 418.95
Mumbai to 250,000) 35000 401.94

PEC imported a total quantity of 1,50,000 MT
(+/-10%) at an average price of US$ 396.91 PMT. PEC
has not floated any tender for import of wheat during
2008-09.

(i) The State Trading Corporation of India Limited
(STC) fioated three tenders during 2007-08. The
details of valid bids received against Tender No.
STC/wheatimp/2/2007-08 opened on 4.7.2007
are as under:-

Qty: Lakh Tonnes/Price US$ PMT

Port Tendered August/'September 2007 October/November 2007

Name Qty. (+/-5%) Supplier Price Quantity Tendered Supplier Price Qty.
Name (+/-5%) Qty. Name (+/-6%

Mundra 1.95 Cargill 324.10 0.65 1.95 Toepfer 317.95 1.28 (Note 1)
Rias 329.95 1.25 (Note 3) Cargill 327.10 0.65
Glencore 343.00 1.00 (Note 2) Toepfer 328.95 1.28 (Note 1)

Glencore 343.00 1.00 (Note 2)

Kandia 1.35 cargill 343.95 0.45 1.65 Toepfer 328.95 (Note 1)

Glencore 348.00 Note 2 Concordia  331.00 0.90




106 Whitten Answers PHALGUNA 21, 1829 (Saka) fo Questions 108

Grand Total Qty. after Negotiation with Bidders Notes
Name of Supplier Qty. (Lakh/MT)

Glencore 7.40 Note 1:- Glencore has offered a total of 7,40,000 tonnes for all the
Ports and arrival months

Cargill 0.80 Note 2:- Cargill has offered a total quantity of 80,000 tonnes for all the
given Ports and arrival months

Ameropa 0.25 Note 3:- Ameropa has quoted for a total gty. of 25,000 tonnes for the
given Ports and months arrival.

Toepter 0.70 Note 4:- Toepfer has quoted a maximum qty. of 70,000 tonnes. However,
quantities varies with respect to Ports such as for Mundra = 66,000
tonnes, Kandla = 50,000 tonnes, Vizag = 70,000 tonnes and Chennai
= 50,000 tonnes

Starcom 0.05 Note 5:- Starcom has offered total gty. of 5,000 tonnes for Mumbai and
Chennai
Grand Total Qty. 9.20
STC imported 7.96 lakh tonnes of wheat at a The details of valid bids received against tender No.
weighted average price of US$ 389.45 PMT C&F FO. STC/Wheat/imp/04/2007-08 are as under:-
Port Name By 15th April, 2008
Supplier Name Price ($) Qty. Notes
Mundra Cargill 459.90 0.65 (+/-5%)
Glencore 462.00 1.40 (=/-10%) Within overall 2.00 lakh MTs+/-10%
Maximum qty. offered
Toepfer 562.28 0.85(+/-5%) Within overall 0.65 lakh MTs +/-5%
Maximum qty. offered
Kandia Glencore 465.00 2.00 (+/-10%) Within overall 2.00 lakh MTs +/-10%
Maximum qty. offered
Toepfer 5§72.17 0.45 (+/-5%) Within overall 0.65 lakh MTs +/-5%
Maximum qty. offered
Mumbai Glencore 509.00 1.80 (+/-10%) Within overall 2.00 lakh MTs +/-10%
Maximum qty. offered
Vizag Glencore 505.00 2.00 (+/-10%) Within overall 2.00 lakh MTs +/-10%
Maximum qty. offered
Toepfer 5§79.67 0.40 (+/-5%) Within overall 0.65 lakh MTs +/-5%
Maximum qty. offered
Chennai Glencore 5§02.00 2.00 (+/-10%) Within overall 2.00 lakh MTs +/-10%
Maximum qty. offered
Toepfer 574.27 0.40 (+/-5%) Within overall 0.65 lakh MTs +/-5%
Maximum qty. offered
Tuticorin Glencore 517.00 2.00 (+/-10%) Within overall 2.00 lakh MTs +/-10%
Maximum qty. offered
Kakinada Glencore 479.00 2.00 (+/-10%) Within overall 2.00 lakh MTs +/-10%

Maximum qty. offered
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STC did not import any wheat against this tender.
STC has not floated any tender for 2008-09.

(c) The reasons for higher prices quoted was due to
the increase in price of wheat in the intemational market
as well as increase in freight rates.

(d) and (f) In order to maximise procurement of wheat
in (RMS 2008-09) and thereby to reduce the import of
wheat, Government has taken the following steps:-

(i) The MSP for wheat has been fixed at Rs. 1000
per quintal for RSM 2008-09, an increase of
Rs. 250/- per quintal, in order to encourage
farmers to grow more wheat;

(i) Orders for import of 18 lakh tonnes wheat was
placed in 2007-08 which improved the stock
position of wheat in the Central pool and the
wheat stocks (as on 1.4.2007;

(i) Wheat exports on private account have been
banned till further orders. Wheat exports from
Central Pool are also banned;

(iv) A Notification titled “Wheat (Stock Declaration
by Companies or firms or Individuals) Order
2008" has been issued under the Essential
Commodities Act, 1955 on 11.2.08. The Order
provided that any company or firm or individual
which purchases wheat beyond 10,000 tonnes
during 2008-09 shall furnish return to the
Secretary, Food of the State from where
maximum quantity has been purchased, a retum
for purchase of wheat beyond 25,000 tonnes is
required to be furnished to the Central
Government.

(v) Department of Consumer Affairs has extended
up to 31st August, 2008, notification under the
Essential Commodities Act, 1955 enabling State
Governments to impose stock limit on wheat;

(vi) Import of wheat on Private Account at Zero duty
has been permitted until further orders.

(e) The information is being collected and will be
laid on the Table of the House.

[Translation]
Smuggling of Fake Currency through Thar Express

1578. SHRI MOHAN SINGH: Will the Minister of
HOME AFFAIRS be pleased to state:
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(a) whether fake Indian currency are being smuggled
into India through Thar Express train on a large scale;

(b) if so, the number of such cases registered during
each of the last three years; and

(c) the steps being taken by the Government to check
such smuggling?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMAT!I V. RADHIKA SELVI): (a)
and (b) No such incident has been reported so far.

(c) The following steps have been taken by the
Government to check the smuggling:-

(i) Proper fence gate at zero line and fencing on
both sides of the railway station has been
erected to avoid throwing of the articles from
the train by miscreants/smugglers.

(i) 06 numbers of Observation Posts (OP) Towers
are being manned between zero line and
Munabao railway station to keep surveillance in
the area.

(i) The train is escorted by foot/vehicle patrolling
on both sides of the track to ensure that no
illegal activity takes place on this stretch.

(iv) Proper floodlight is in place to illuminate the
area.

(v) After the passing of train through the area a
search of the railway track is being carried out
thoroughly.

(vi) A proper SOP has been framed for opening of
the border fence gate and escorting the train
up to Munabao railway station.

[English]
Smuggling through Sea Routes

1579. SHRI RAMESH DUBE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether incidents of smuggling of arms,
ammunitions and narcotic drugs through sea routes are
on the rise;

(b) if so, the details thereof during each of the last
three years and in the current year as on date;
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(c) whether the existing scanners in the Ports are
capable of detecting smuggled arms and ammunitions
and contra-band drugs; and

(d) the steps taken by the Government to check
such smuggling and to upgrade the existing security and
scanning systems?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a)
Intelligence inputs received from field formations indicate
that the coastline along several States and Union
Territories is vulnerable to illegal cross border activities
including smuggling of arms/ammunitions and contraband
drugs. However, no major seizures of these items
smuggled into the country through sea route, have been
made by Customs in the recent past.

(b) No, Sir, in view of (a) above.

(c) and (d) No, Sir. At ports, imported cargo is
subjected to physical examination as per prescribed norms
so as to detect Misdeclaration with intent to evade
payment of duty as well as to detect concealed
contraband goods. Such physical examination is done on
the basis of risk profiing of the containers. Also the
containers are detained and examined on the basis ‘of
specific intelligence regarding smuggling of contraband
goods. Thirdly, at Nhava Sheva Port, some containers
are scanned using non-intrusive inspection equipment so
as to detect concealed/misdeclared goods. Thus, physical
examination as per norms, examination based on specific
intelligence and non-intrusive inspection of containers are
being used to detect smuggled contraband goods including
arms/ammunitions/narcotics drugs.

[Translation]
Land Acquisition in SEZ

1580. SHRI TEK LAL MAHTO:
SHRI B. MAHTAB:
SHRI RAYAPATI SAMBASIVA RAO:
SHRI CHANDRAKANT KHAIRE:
SHRI CHANDRA MANI TRIPATHI
SHRI KIREN RIJIWU:
DR. LAXMINARAYAN PANDEY:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has revised the SEZ
policy particularly to amend the ceiling limit for acquisition
of land for setting up of SEZs recently;
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(b) if so, the details thereof;

(c) whether the Union Government has received some
requests from the State Govermments for acquisition of
land/rehabilitation/compensation to farmers whose lanas
has been acquired prior to taking a decision of SEZs
proposals;

(d) if so, the details thereof alongwith the revenue
likely to be earned for such SEZ during the current year;

(e) the number of SEZs proposed/approved alongwith
the total FDI received thereof, State and SEZ-wise; and

(f) the detailed break-up of agricultural, forest and
the total areas allocated to the SEZs?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) Pursuant
to direction of the Empowered Group of Ministers (EGoM)
an upper limit of 5000 hectares of land has been
prescribed for Multi-product SEZs. The State Govemments
have also been advised that the Board of Approval will
not consider any proposal for SEZ in case the ‘State
Governments have carried out or propose to carry out
compulsory land acquisition for SEZs after 5th April, 2007.
Land/lland usage is a State subject and each State
acquires land for various purposes as per their policy.
There are no special provisions for acquisition of land for
Special Economic Zones (SEZs). As regards rehabilitation
and compensation issues, the Ministry of Rural
Development has come out with a revised National
Rehabilitation and Resettlement Policy 2007 inter-alia,
providing for financial assistance, employment for displaced
persons, rehabilitation grants, subsistence allowances, efc.,
which was notified on 31st October, 2007.

(e) and (f) After coming into force of the SEZ Act,
2005, 439 formal approvals have been granted out of
which 202 SEZs have been notified. An investment of
Rs. 67346 crore have been generated in these notified
SEZs, including Foreign Direct Investment of approximately
US$ 800 million. The land area involved in the 439 formal
approvals is to the tune of 60169 hectares, out of which
about 20000 hectares is for SEZs to be set up by the
State Industrial Development Corporations. Substantial
portion of this land was already in possession of the
SIDCs or the Developers at the time of approval.
Statewise details of SEZ approvals is as follows:
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No. of Fomal  No. of SEZs
spprovals  notified out of

SI.No. Name of the State

granted the 439 Formal
Approvals
1. Andhra Pradesh 70 54
2. Chandigarh 2 2
3. Chhattisgarh 1
4. Delhi 2
5. Dadra and Nagar Haveli 4
6. Goa 7 3
7. Guijarat 38 17
8. Haryana 35 15
9. Himachal Pradesh
10. Jharkhand 1 1
11. Karnataka 40 20
12. Kerala 11
13. Madhya Pradesh 12
14. Maharashtra 88 24
15. Nagaland 2
16. Orissa 9 3
17. Pondicherry 1
18. Punjab 7 2
19. Rajasthan 6 4
20. Tamil Nadu 57 30
21. Uttar Pradesh 23 8
22. Uttaranchal 3 1
23. West Bengal 20 6
Grand Total 439 201
Total Land Involved 60169 26456
[English]

Schemes to Deal with Naxalism

1581. SHRI CHANDRA BHUSHAN SINGH:
SHRI NAVEEN JINDAL:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether the Inter-Ministerial Group has identified
many districts in the country for fast track implementation
of the centrally sponsored development schemes to deal
with the Naxal problem;

(b) if so, the details thereof;

(c) whether a team of officers visited various naxal
affected States last year;

(d) if so, the reasons unearthed for the rise of
naxalism at those places; and

(e) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (e) Law and order being a State subject, action with
respect to various aspects/issues related to naxalite
activities lies primarily in the domain of the concerned
State Governments. The Central Government, however,
supplements their efforts and resources by a variety of
measures that include deployment of Central paramilitary
forces which work under the control of the State
Government concemed, sanctioning of India Reserve
battalions, assistance for strengthening of the State police
and Intelligence agencies, re-imbursement of security-
related expenditure, assistance in training of State police
forces, sharing of Intelligence, facilitating inter-State
coordination and assistance in development works through
a range of schemes of various Ministries, including various
income-generating, public-utility and social-security
schemes of Ministries like Rural Development, Agriculture,
Youth Affairs and Sports, Panchayati Raj and Tribal
Affairs.

The Central Government maintains a close and
continuous watch on the activities of the naxalites,
including periodic visits to the various States and detailed
consultations with the State Government authorities about
the various developments and the steps required to check
and control naxalite activities.

Taking steps as appropriate and necessary, having
regard to the situation obtaining, is a continuous process.

Special attention on planning, implementation and
monitoring of development schemes is also being
emphasized. An Inter Ministerial Group (IMG), under
Additional Secretary (Naxal Management), with officers
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from development Ministries and Planning Commission,
oversees effective implementation of development
schemes in naxalite affected areas for accelerated socio-
economic development.

[Trans/ation]
Crime Cases against Personnel of Delhi Police

1582. SHRI RASHEED MASOOD:
SHRI HEMLAL MURMU:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the total number of Delhi Police Personnel against
whom crime cases have been registered during each of
the last three years, till date, rank-wise, crime-wise,
including kidney cases;

(b) the steps taken by the Government against them;

(c) the number of such cases disposed of/pending
as on date,

(d) the steps taken by the Government to dispose of
all the cases;

(e) the number of cases out of the said cases in
which the complainants have received relief alongwith the
number of personnel in Delhi Police found guilty after
inquiry; and

(f) the steps taken by the Govemment to check such
incidents in future?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMAT! V. RADHIKA SELVI): (a)
and (b) As per statement. The action taken against the
police personnel involved in criminal cases Includes
initiation of departmental action, removal, dismissal,
suspension, arrest and prosecution as per the law.

(c) and (d) The information is being collected and
will be laid on the Table.

(e) In no case, mentioned in the statement the Court
has granted any monetary relief to the complainants.
Decision regarding police personnel found guilty is subject
to the completion of the investigation of the cases and
trial by Hon'ble courts.

(f) The steps taken to prevent criminal/corruption
cases in the Delhi Police include surprise checking by
senior officers of the activities of personnel deployed for
patrolling duty and in police pickets; keeping a watch on
the personnel of suepicious character; transfer of
personnel of criminal disposition to non-sensitive posts;
stringent legal and departmental action against those found
to be indulging in criminal activities; handling of criminal
complaints against police personnel directly by officers of
the rank of Joint Commissioner of Police and above;
establishment of Public Grievances Celis in Districts/Units
to keep a close watch on police personnel; survelilance
by the Vigilance Branch on the criminal activities of
personnel holding sensitive posts; maintenance of a
register of complaints by the Deputy Commissioner of
Police of Districts; and providing facility to the general
public to make complaint against corrupt police personnel
through e-mail.

Statement
Year 2005
MURDER/ATTEMPT TO MURDER
ACP Inspector Sub-Inspector Assistant Sub-inspector Head Constable Constable
—_ —_ 1 2 2 3
EXTORTION/ROBBERY
ACP Inspector Sub-Inspector Assistant Sub-Inspector Head Constable Constable
- - -— - - 1
CHEATING/THEFT
ACP Inspector Sub-Inspector Assistant Sub-Inspector Head Constable Constable

—_ 1 3
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RAPE/MOLESTATION
ACP Inspector
HURT

ACP Inspector
MISC

ACP Inspector
1 2
CORRUPTION

DCP ACP Ingpector
1 1 2
Year 2006

Sub-Inspector

Sub-inspector

1

Sub-inspector

Sub-Inspector
1

MURDER/ATTEMPT TO MURDER

ACP Inspector
CHEATING/THEFT
ACP Inspector
RAPE/MOLESTATION
ACP Inspector
KIDNAPPING

ACP Inspector
MISC

ACP Inspector
- 1
CORRUPTION

DCP ACP

- 1 2

Inspector

Sub-inspector

Sub-Inspector

Sub-Inspector
2

Sub-Inspector

Sub-Inspector

Sub-Inspector
6

Assistant Sub-Inspector

Assistant Sub-inspector
3

Assistant Sub-Inspector

Assistant Sub-inspector
4

Assistant Sub-Inspector
1

Assistant Sub-Inspector

Assistant Sub-inspector

Assistant Sub-inspector

Assigtant Sub-inspector

Assistant Sub-inspector
9

Head Constable

Head Constable
4

Head Constable
5

Head Constable

3

Head Constable

1

Head Constable
1

Head Constable

Head Constable

1

Head Constable
20

Head Constable

7

Constable

1

Constable
11

Constable

23

Constable

10

Constable

10

Constabile

Constable

Constable

Constable

Constable
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Year 2007

MURDER/ATTEMPT TO MURDER

ACP Inspector Sub-Inspector
CHEATING/THEFT

ACP Inspector Sub-Inspector
RAPE/MOLESTATION

ACP Inspector Sub-Ingpector
KIDNAPPING

ACP Inspector Sub-Inspector
—_— - 1
MISC

ACP Inspector Sub-Inspector
1 -_ 1
CORRUPTION

DCP ACP Inspector Sub-Inspector
- 1 1 10

Year 2008 (upto 29.2.08)
MURDER/ATTEMPT TO MURDER

ACP Inspector Sub-Inspector
EXTORTION/ROBBERY

ACP Inspector Sub-Inspector
CHEATING/THEFT

ACP Inspector Sub-Inspector
- —_ 2
RAPE/MOLESTATION

ACP Inspector Sub-Inspector
- —_ 1

MmisC

ACP Inspector Sub-Inspector

Assistant

Assistant

Assistant

Assistant

Assistant

Assistant

Assgistant

Assistant

Assistant

Assistant

Assistant

Sub-Inspector

Sub-Inspector

Sub-Inspector

Sub-Inspector

Sub-Inspector
6

Sub-Inspector
8

Sub-Inspector

Sub-Inspector
1

Sub-Inspector

Sub-Inspector

Sub-Inspector
2

Head Constable
1

Head Constable

Head Constable
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[English]
Complaint against the Functioning of AICTE

1583. SHRIMATI NIVEDITA MANE:
MS. INGRID MCLEOD:
SHRI ANIRUDH PRASAD AL/AS SADHU
YADAV:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Govemment has received a number
of complaints against the functioning of All India Council
of Technical Education;

(b) if so, the details of such complaints received
during the last three years;

(c) the action taken by the Government on each
complaint alongwith the action taken against the guilty
officials;

(d) whether the Government has received some
suggestions from the FICCI in regard to the functioning
of AICTE; and

(e) if so, the details thereof alongwith the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (c) The Government had
received a total of 162 complaints/representations on the
functioning of All India Council for Technical Education
(AICTE) during 2005, 2006 and 2007. These relate mainly
0 the following:

(i) Delay in grant of approval,

(i) Restrictive policy in approval of new courses
and expansion in intake of existing courses,

(i) Lack of uniformity in applying norms and
standards in grant of approval,

(iv) Delay in payment of M. Tech. Scholarship,

(v) Lack of action by AICTE on complaints against
institutions relating to malpractices in admissions,
and

(vi) Irregularities in Regional Offices.
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Representations of the above kind are sent to AICTE
for appropriate action.

(d) No, Sir.
(e) Does not arise.
Deployment of Dogs

1584. DR. K. DHANARAJU: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the breeds of dogs that can be trained and
deployed in the forces for sniffing and other work;

(b) whether the Government proposes to deploy street
dogs in the forces after suitable training/grooming; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a)
These breeds are:-

(i) German Shepherd Dog (GSD)
(i) Labrador Retriever

(iii) Cocker Spaniel

(iv) St. Bernard (for snow rescue)
(v) Alsatian

(vi) Labrador

(vii) Dobermann

(b) and (c) There is no such proposal under
consideration at present.

User Fee In Higher Education

1585. DR. BABU RAO MEDIYAM: Will the Minister

of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to impose a
user fee while increasing the number of institutions in
higher education;

(b) if so, the details and the rationale for imposing
the user fees;
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(c) whether the Government intends to give up the
idea of imposing the user fees; and

(d) i so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) While the Government does
not have any proposal to impose a “user fee”, the
Planning Commission, in the XI Plan document, has, inter-
alla, suggested that since most university students come
from top 10% of the population by income levels, they
woulkd be able to pay fees amounting to 20% of the
operating cost of general higher education. The fees for
protessional courses could be much higher. The fee levels
should, therefore, be increased gradually in existing
institutions but the new norms could be implemented in
new institutions from the start. An additional cess of 1%
on Central taxes is being levied with effect from the
financial year 2007-08 to fund Secondary Education &
Higher Education and for the expansion of capacity of
the existing institutions.

Revenue Earned from DTH Operators

1586. MS. INGRID MCLEOD: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether under the existing system, it is obligatory
for the Direct-To-Home (DTH) operators to share the
revenue eamed by them with the Government as per
DTH Licence;

(b) if so, the details thereof;

(c) the amount of revenue received by the
Government on this account from various DTH operators
during each of the last three years, till date;

(d) if not, the reasons therefor; and

(e) the steps taken/proposed to be taken to recover
the outstanding dues?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF [INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a)
Yes, Sir.

(b) As per Article 3 of the Schedule containing terms
& conditions of License Agreement, a DTH licensee has
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to share 10% of the gross revenue every year as license
fee.

(c) Out of six DTH licensees only three operators
are providing their services so far. Dish TV India Ltd.
which started its services in October 2003 has paid Rs.
2,04,87,187/- for 2004-2005; Rs. 2.5 crores for 2005-2006
& Rs. 10 crores for 2006-2007. M/s Tata Sky started its
services in financial year 2006-2007 and has paid Rs.
8,84,90,208/- as license fee. M/s Sun Direct TV Pwt. Ltd.
started its services in December, 2007. The license fee
will be due at the end of the current financial year and
is to be paid by licensees within one month of the end
of the financial year.

(d) and (e) Do not arise.
[Transiation]
Higher Education

1587. SHRI TUKARAM GANPAT RAO RENGE
PATIL:
SHRI HARIKEWAL PRASAD:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Planning Commission has
recommended to make higher education more expensive;

(b) if so, the details thereof alongwith the reasons
therefor;

(c) whether the Government has accepted the said
recommendations; and

(d) it so, the basis thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) In the XI Plan document,
the Planning Commission has, inter-alia, suggested that
since most university students come from top 10% of the
population by income levels, they would be able to pay
fees amounting to 20% of the operating cost of general
higher education. The fees for professional courses could
be much higher. The fee levels should, therefore, be
increased gradually in existing institutions but the new
norms could be implemented in new institutions from the
start.
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(c) and (d) The University Grants Commission (UGC)
has constituted a Committee to formulate regulations for
admission and fee structure for self-financing, private,
professional institutes including deemed to be universities,
and also for self-tinancing and aided courses in aided
Universities/Colleges.

Regularisation of Academic Session

1588. SHRI PANKAJ CHOWDHARY: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether any proposal to regularise the academic
session is under consideration of the Government
according to which Universities have to declare the results
between July and August every year,

(b) if so, the details thereof; and

(c) the time by when a final decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) The University Grants
Commission has issued regulations, namely, University
Grants Commission (Minimum Standards of Instructions
for the Grant of First Degree through Formal Education)
Regulations (First Amendment), 2007 and University
Grants Commission (Minimum Standards of Instructions
for the Grant of Master's Degree through Formal
Education) Regulations (First Amendment), 2007. It has
been provided that every university shall ensure that the
classes for courses in subjects other than professional
courses for the first year students shall commence by
not later than the first week of August and for the students
of second year onwards, by not later than the third week
of July. The results for all the courses shall be declared
by not later than last week of June. A flexibility of upto
two weeks may be aliowed for professional courses in
commencement of classes for students of 2nd year and
later keeping in view the requirement of project work,
summer schools and internship, etc. in professional
courses.

Derecognition of Deemed Universities

1589. SHRI JIVABHAI A. PATEL:
SHRI HARISINH CHAVDA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the Government has derecognised some
of the deemed universities;

(b) if so, the names of such deemed universities
derecognised during the last three years;

(c) the reasons for their derecognition university-wise;

(d) whether the Government intends to launch a
special campaign against the deemed universities
functioning in violation of the laid down rules so as to
improve the quality of education;

(e) if so, the details thereof, and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Sir.

(b) and (c) Do not arise.

(d) to (f) The model constitution of ‘Memorandum of
Association/Rules’ as prescribed in the extant guidelines
of the University Grants Commission on the subject matter
of ‘deemed-to-be-universities’ provide for right to the UGC/
Central Govemment to cause an enquiry to be made in
respect of any matter of ‘deemed-to-be-university’
institutions. Following such inspection/enquiry, the Central
Government/UGC may issue directions to the institution,
which shall be binding on it. In the event of failure on
the part of the ‘deemed-to-be-university’ institution to
comply with these directions, the status of ‘deemed-to-
be-university’ conferred on the institution can be withdrawn
by the Central Govemment on the recommendation of
the UGC.

[English]
Chalk Mining in Gujarat

1580. SHRI HARIN PATHAK:
SHRI MADHUSUDAN MISTRY:

Will the Minister of MINES be pleased to state:

(a) whether chalk mineral is available only in Gujarat
State;

(b) if so, whether marginal labourers/farmers are
engaged in the Chalk mining activities;
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(c) if so, whether the Government of Gujarat has
requested the Union Government to consider Chalk as a
Minor. Mineral instead of Major Mineral;

(d) if so, whether the Government has re-considered
the request of Gujarat State; and

(e) if so, the details thereof and if not the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and (b)
Production of mineral chalk is reported only from Gujarat.
State Government has reported involvement of farmers
in Chalk mining activities.

(c) to (e) State Government of Gujarat had sent a
proposal for declaring Chalk as a minor mineral. After
examining the proposal, the Central Government has
decided that in the interest of scientific and systematic
development, mineral chalk, should continue to be
classified as a major mineral.

Mahila Samakhya Programme

1591. SHRI BADIGA RAMAKRISHNA: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether UK has extended assistance for the
Mahila Samakhya programme;

(b) if so, the details thereof;

(c) assistahce likely to be provided to India in the
next 3 years under the above programme;

(d) the details of assistance extended to various
States including Andhra Pradesh, State and Union
Territory-wise; and

(e) the extent to which the programme is likely to
benefit the girl children?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (e) Mahila Samakhya is an on-going
Central Sector programme. The Mahila Samakhya
Programme has a range of interventions that draw women
and girls into the educational process and it has also
forged linkages with Sarva Shiksha Abhiyan, which is
Government of India's flagship scheme for universalisation
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of elementary education. The amount released to States/
Union territories in 2007-08 is given in the Statement
enclosed. The Department for International Development
(DFID) of United Kingdom (UK) has agreed to provide
assistance for an amount of 35 million pound sterling to
the Mahlla Samakhya programme for a seven-year period
starting 2007-08.

Statement
Amount released dunng 2007-08

(Rs. in crores)

SI.No. Name of State Amount released

1. Andhra Pradesh 5.00
2. Assam 3.50
3. Bihar 5.00
4. Chhattisgarh 0.16
5. Gujarat 2.30
' 6. Jharkhand 0.70
7. Kamataka 5.50
8. Kerala 0.50
9. Uttar Pradesh 7.35
10. Uttarakhand 3.35
Total 33.35
[Translation]

Special Training to PMF

1592. SHRI HANSRAJ G. AHIR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Govemment is considering to provide
special arms training to para military forces (PMF) to
counter the problem of terrorism in the country;

(b) if so, the detalils thereof;

(c) the details of basic facilities likely to be provided
at the training centres; and

(d) the time by when such special training is likely to
be started?



127 Wnitten Answers MARCH 11, 2008 to Questions 128

THE MINISTER OF STATE IN THE MINISTRY OF
HOME: AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) Special atms training is an integral part of all the
basic and in-service training courses.

(c) All the required basic facilities are available in
the training centers of the CPMFs.

(d) Does not arise in view of (a) above.
[English]
Export of Marine Products

1503. SHR! SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:
SHRI RAMESH DUBE:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has asked the US to
ease norms for export of marine products in lieu of
reducing import duty on its cut bike Harley Davidson as
reported in the 7imes of india dated December 20, 2007,

(b) if so, the detalls thereof and the reaction of US
thereon;

(c) whether the Marine Export Development Authority
of India has recommended several steps to be taken by
the Union Government to save the marine industry;

(d) if so, the details thereof;
(e) whether export of marine products has declined

during 2006-07 and 2007-08 as compared to the previous
years,

(h # so, the reasons therefor; and

(g) the remedial steps taken by the Govemment in
this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir.

(b) Question does not arise.
(c) Yes, Sir.

(d) MPEDA has analysed the various factors that
are hindering accelerated export growth of marine
products. Some of the major recommendations made are,
to encourage after taking all necessary precautionary
measures, the production of those species which have
lower costs and higher productivity; exempting import of
raw material for reprocessing, value addition and re-export
against advance licenses, from the requirement of
obtaining a Sanitary Import Permit and inspection by Port
Health Authorities; rationalization of air freight at par with
IATA rates to promote export of omamental fishes from
India, reduction of customs duty on tune bait etc.

(e) and (f) As per available information (see table
below), exports of marine products during 2006-07
increased by 19.62% in quantity, 15.43% in Rupee value
and 12.89% in US Dollar realization compared to 2005-
06. However during 2007-08, for which only provisional
figures are available upto January, 2008 which does not
capture the complete export data, exports have decreased
due to poor price offers, poor landing and rupee
appreciation.

EXPORT OF MARINE PRODUCTS FROM INDIA

Year Exports Growth (%)
1 2 3 4 5
2004-05 Q: 461329 49312 11.97
V. 6646.69 554.74 9.1
$: 1478.48 147.71 11.10
2005-06 Q: 512164 50835.1 11.02
V. 7245.30 598.61 9.01
$: 1644.21 165.74 11.21
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3.

1 2 3 4 5
2006-07 Q: 612641 100478 19.62

V: 8363.53 1118.23 16.43

$: 1644.21 208.72 12.69
2007-08 Q: 435873 -96214 -18.08
(Provisional up V: 6266.69 -957.87 -13.26
to Jan. 2008) s 1556.09 -35.48 -2.23
Q: Quantity In M. Tons V: Value Rs. Crores $:. US $ Million

(g) As a result of efforts made, the anti-dumping
duty of 10.17% imposed by the US on Indian shrimp
since 2004 (as U.S.A. claimed India was selling shrimp
to it at a price lower than that to any other country), was
reduced to 7.22% in the first annual administrative review
for the period August 2004 to January 2006 and thereafter
again further reduced to 1.09 per cent for the 2nd period
of review between February 2006 to January 2007.

MPEDA has prepared a vision document and
proposed clearly defined objectives and interventions, such
that India’'s marine exports increase to $ 6 billion in 2015
from $ 1.85 billion exported during 2006-07.

The main areas identified by MPEDA to increase the
exports are:-

(i) Promotion of value added products.
(ii) Promotion of Tuna
(ii) Diversification and extension of aquaculture.

Vacant Posts of Heads of Organisations

1594. SHRI M. APPADURAI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether a large number of posts of heads of
various organisations are lying vacant under the Ministry;

(b) if so, the details thereof, and

(c) the steps taken by the Government to fill all these
posts?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI D. PURANDESWARI): (a)
to (c) Details of vacant posts of heads of organizations

under Ministry of Human Resource Development are as
under:

1. Chairperson, National Council for Teacher
Education (NCTE)

2. Director, Central Tibetan School Administration
(CTSA)

3. Director, National Council for Promotion of Sindhi
Language (NCPSL)

4. Director, Central Hindi Directorate (CHD)

5. Chairman, All India Council for Technical
Education (AICTE)

6. Directors, Indian Institute of Science Education
and Research (lISERs) at Bhopal and
Thiruvananthapuram

7. Director, Indian Institute of Information
Technology, Design & Management (IIITDM),
Kanchipuram

8. Directors of National Institutes of Technical
Teachers Training and Research (NITTRs) at
Chandigarh, Bhopal, Chennai and Kolkata.

Efforts are on to fill them up in accordance with
recruitment rules.

Strengthening of Fire and Rescue Services

1595. SHRI P.C. THOMAS: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government has received any
proposal from the Government of Kerala for strengthening
of their Fire and Rescue Services;
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(b) if so, the details thereof; and
(c) the action taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a)
Yes, Sir.

(b) The Proposal to convert Fire Services into All-
Hazard Emergency units has two main components:

(i) purchase of equipment & vehicles.

(ii) construction of fire & rescue station buildings.

(c) Government has drawn up a Scheme for
Strengthening the Fire & Emergency Services in the
Country during the Xith Plan period at an estimated cost
of Rs. 200 crore. The Scheme will be implemented in all
the States including the State of Kerala.

[Trans/ation]
Renovation of AVM Canal

1596. SHRI A.V. BELLARMIN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has received any
proposal from scientists and environmentalists to renovate
the historic AVM canal in the State of Tamil Naduy;

(b) it so, the details thereof;
(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMAT! V. RADHIKA SELVI): (a) to
(c) The information is being collected and will be laid on
the Table of the House.

National Science and Research Foundation

1597. SHRIMATI BHAVANA PUNDALIKRAO
GAWALL:
SHRI BAPU HARI CHAURE:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether the Government proposes to set up
National Science and Research Foundations of
intemational standards in the country,
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(b) if so, the details thereof, State-wise; and

(c) the proposed role and functions of such
Foundations?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) to (c) The Govemment is planning to establish
a Science & Engineering Research Board (SERB) to serve
as a premier multi-disciplinary research agency for
planning, promoting and supporting high quality
intemationally competitive science in frontier and emerging
areas.

Recognition to Schools

1698. SHRI KASHIRAM RANA:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the CBSE affiliates/recognises schools
for running their courses and de-recognises them as well;

(b) if so, the details of the provisions in this regard;

(c) the details of the schools de-recognised by CBSE
during each of the last three years, State and Union
Termitory-wise; and

(d) the names of the schools derecognised by CBSE
during the last three years and affiliated/recognised again?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) Central Board of Secondary Education
affiliates schools to conduct public examinations at classes
X and XIl. For affiliation purpose, a school has to fulfill
the following main conditions as laid down in its Affiliation
Bye-laws:

() 'No Objection Certificate’ from the concerned
State Government/UT Administration unless
exempted.

(ii) Avallability of requisite land area for the campus
alongwith physical facilities, staff etc.

A school can be disaffiliated on grounds of non-
adherence of affiliation conditions. It can be re-affiliated

in case it removes the deficiencies for yyhich it was earlier
disaffiliated.
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(c) and (d) A Statement of State/UT-wise detalls of
schools disaffiliated by CBSE during last 3 years (2004-
05 to 2008-07), and those which were re-affiliated from
among them as on 07.03.2008 is given in the statement
enclosed.

Statement

.  Statement containing State/UT wise details of schools
which were disaffiliated by CBSE during last three
years:

Si.No. State/UT Year & name of the School

1 2 3

2004-2005

1. Madhya Pradesh Yash Public School, Amlavidya
Road, Housing Board Colony,
Nagada, Dist. Ujjain

2005-2006

2. Uttar Pradesh (i) Dr. S.R. Sr. Sec. Public
School, Mainpuri, U.P.

(i) Apple Grove School, Delhi
Road, Saharanpur (U.P.)

(iii) Leelawati Public School,
12 GMP, Pratap Vihar,
Ghaziabad (U.P.)

(iv) Merry Angel's Public
School, F-1, Sector 15,

Noida (U.P.)
3. Jharkhand Mother's Intemational Academy,
Madhupur, undu Bari Road,
Jharkhand
4. Bihar St. Karen's Sec. School,

Danapur Cantt., Patna, Bihar

5. Tamil Nadu Adarsh Sr. Sec. School, T.
Nagar, Chennai, T.N.

6. Punjab (i) Capt. Amol Kalia Model
Sr. Sec. School, Naya
Nangal, Ropar, Punjab

(i) G.M.T. Public School, Jal
Bye-Pass €howk,
Ludhiana

10.

1.

12,

2008-2007

Andhra Pradesh Bal Bharati Public School,
Vadalapudi, Visakhapatnam,
Andhra Pradesh

Kerala Khuthbuzzaman English
Medium School, Chemmad

Rajasthan Indo Bharat International
Schoo!l, Kings Road, Shiv
Shakti Nagar, Jaipur, Rajasthan

Haryana Karan Public School, Model
Town, Jhajjar-124103,
(Haryana)

Orissa (i) Children Paradise Public

School, Badarukha, P.S.
Dharamsala, P.O. Jarka,
Distt. Jajpur

(i) Indira English Medium
School, A.G. Square,
Bhubaneshwar, Orissa

Delhi (i) Lord Chaitanya. School,
Sector-5, Rohini, Delhi

* (i) Or. Radhakrishan
International School, C-
Block, Defence Colony,
New Delhi

. Himachal Pradesh Chamera Hydroelectric Project

School, Bani Khet, Distt.
Chamba, Himachal Pradesh

Following of the above schools were granted re-
affiliation as on 07.03.2008

2006-2007

Punjab Capt. Amol Kalia Model Sr.
Sec. School, Naya Nangal,
Ropar, Punjab

Delhi Dr. Radhakrishan International
School, C-Block, Defence
Colony, New Delhi

Madhya Pradesh Yash Public School, Amlavidya
Road, Housing Board Colony,
Nagada, Distt. Ujjain-456335
(MP)
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2007-08

4. Kerala *M.E.S. Public School, P.O.
Vemballur, Kadungallu, Thrissur,

Kerala

5. Rajasthan *‘Central Academy Senior
Secondary School, Dadabari,

Kota, Rajasthan

6. Uttar Pradesh (i) Apple Grove School, Delhi

Road, Saharanpur (UP)

(i) Leelawati Public School,
12 GMP, Pratap Vihar,
Ghaziabad (UP)

*School was disaffiliated but the Hon'ble Court has stayed the
Orders passed by the CBSE.

[English]
Computer Education

1599. SHRI MADAN LAL SHARMA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the present status of the computer education in
the country;

(b) the details of schemes being implemented for
promoting computer education in schools and colleges/
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(d) it so, the details of funds provided by the Union
Govemment during each of the last three years so far,
State-wise and Union Territory-wise; and

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) Following are the main schemes/
programmes of this Ministry under which Computer
Education is being imparted in the country:

(i) Computer Aided Learning (CAL) programme
under Sarva Shiksha Abhiyan (SSA) for schools
at elementary stage.

(i) The scheme ‘“Information and Communication
Technology (ICT) in Schools® for Government
and Government-aided secondary and higher
secondary schools.

(iif) UGC Network Resource Centres in colleges, and
Establishment/UP-gradation of Computer Centres
in universities, supported by University Grants
Commission (UGC).

(c) to (e) Under the scheme “ICT in Schools”, States
and UTs request for funds through submission of
Computer Education Plans (CEPs). State/UT-wise funds
allocated/sanctioned under SSA and “ICT in Schools”
Schemes are given in Statement-l & Il enclosed.

Under the schemes of UGC following amount was
allocated for colleges and universities during the last 3
years:

universities; 2004-05 Rs. 1000 lakh
5-06 .
(c) whether the State Governments have asked funds 200 Re. 1600 lakh
for introducing computer study in schools and colleges; 2006-07 Rs. 1100 lakh
Statement |

Funds allocated for ‘Computer aided Leaming” under SSA to Stats/UT Govermments
duning 2004-05, 2005-06 and 2006-07

Sl.No. State/UT Allocation in 2004-05 Aliocation in 2005-06  Allocation in 2008-07
(Rs. in lakhs) (Rs. in lakhs) (Rs. in lakhs)

1 2 3 4 5

1. Andaman and Nicobar Iglands 30.00 30.00 58.19

2. Andhra Pradesh 329.76 321.25 309.20
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1 2 3 4 5
3. Arunachal Pradesh 225.00 152.60 178.13
4, Assam 102.74 230.00 345.00
S. Bihar 1013.11 680.50 417.60
6. Chandigarh 15.00 150.00 15.00
7. Chhattisgarh 241.81 409.10 211.15
8. Dadra and Nagar Haveli 0 0.00 11.00
9. Daman and Diu 30.00 20.00 30.00
10. Delhi 113.76 248.31 303.92
1. Goa 0 60.00 5§7.04
12. Gujarat 375.00 375.00 750.00
13. Haryana 517.96 313.87 300.00
14. Himachal Pradesh 180.00 180.00 180.00
16. Jammu and Kashmir 113.76 184.38 210.00
18. Jharkhand 618.32 330.00 635.61
17. Karnataka 405.00 810.00 810.00
18. Kerala 310.30 318.70 226.68
19.  Lakshadweep 28.09 30.00 15.00
20. Madhya Pradesh 1099.84 1216.91 989.29
21, Maharashtra 418.00 487.48 994.51
22. Manipur 109.95 13.68 40.00
23. Meghalaya 105.00 0.00 105.00
24, Mizoram 230.87 120.80 120.00
25. Nagaland 120.00 128.18 120.00
26. Orissa 450.00 450.00 450.00
27. Pondicherry 60.00 60.00 60.00
28. Punjab 240.00 255.00 256.00
29. Rajasthan 231.00 384.00 480.00
30. Sikkim 60.00 60.00 60.00
3t Tamil Nadu 435.00 1450.00 435.00
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32. Tripura 40.00 60.00 60.00
33. Uttar Pradesh 915.00 1050.00 2100.00
34. Uttarakhand 195.00 195.00 195.00
35. West Bengal 283.00 281.23 300.00
Total 9642.27 10920.99 11828.32
Funds Sanctioned under '/6"7' n thoab' Scheme to 16. Lakshadweep _ 60.00
State'UT Governments during 2005-06 and 2006-07
17. Madhya Pradesh 1150.00 -
SI.No. Name of the StateUT Amount Amount
Sanctioned Sanctioned 18. Maharashtra _ 1000.00
during 200506 during 200607 19. Mizoram 306.18 -
(Rs. in lakhs) (Rs. in lakhs)
20. Nagaland 319.59 886.41
1 2 3 4
21. Origsa 1000.00 -
1. Andaman and Nicobar —_ 60.00
22. Pudduche —_ 125.00
islands v
23. Punj 1000.00 -
2. Andhra Pradesh —  1000.00 nab
24. Rajasthan 500.00 —_
3. Arunachal Pradesh 928.62 —_—
25. Sikkim 621.09 -
4. Bihar 900.00 -
26. Tamil Nadu 625.00 _—
6. Chandigarh — 100.00
27. Tripura —_ 1206.00
8. Chhattisgarh - 500.00
28. Uttar Pradesh _ 1000.00
7. Dadra and Nagar Haveli — 30.00
29. Uttarakhand 150.75 -
8. Daman and Diu 75.00 —_
30. Waest Bengal 1000.00 -
9. Delhi —_ 375.00
Total 140985.43 7092.41
10. Goa 1150.00 —
) Note: In 2004-05, no amount was sanctioned under “ICT iIn
1. Gujarat - 76000 Schools™ Scheme to any State/UT.
. H 500.00 —_
12 aryana import of Cement
13. Jammu and Kashmir 844.20 —_
1600. SHRI P. MOHAN:
14. Kamataka 2400.00 —_ SHRI SANTOSH GANGWAR:
15. Kerala 625.00 —_

be pleased to state;

Will the Minister of COMMERCE AND INDUSTRY
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(a) whether the Union Government has permitted the
Government of Tamil Nadu to import cement;

(b) if so, the total quantity and the country from
which it is to be imported;

(c) whether such import of cement would be strictly
in accordance with the standard prescribed by the Bureau
of Indian Standards (BIS);

(d) if so, the main features of the BIS guidelines;

(e) if not, the reasons for waiving the standard
prescribed by BIS;

(f) whether such exemption of BIS guidelines for
import of cement would be made applicable to
indigenously manufactured cements and domestic
consumers; and

(g) it so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (e) Cement can be imported only from
those foreign cement manufacturers who have been
granted licenses by the Bureau of Indian Standards (BIS)
under Foreign Manufacturers’ Certification Scheme. Thus
imported cement should conform to specified BIS
standards and also carry the standard mark of BIS. The
Government has given a special dispensation to MMTC
Limited, a Government of India enterprise, TANCEM, a
State Government enterprise of Tamil Nadu and
Puducherry Agro Service and Industries Corporation Ltd.,
to import cement from even those foreign manufacturers,
for a maximum period of 150 days, who have applied for
BIS license. The imported cement from such
manufacturers will not carry the standard mark of BIS
but it still should conform to specified standards of BIS.
TANCEM has already imported around 7250 tonnes of
cement and is further planning to import 0.92 lakh tonnes
from Pakistan through MMTC Limited.

() and (g) A domestic manufacturer is also granted
exemption from the standard mark of BIS for a period of
150 days.
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Sarva Shiksha Abhiyan

1601. SHRI J.M. AARON RASHID: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to include high
schools under the programme of Sarva Shiksha Abhiyan
(SSA);

(b) if so, the details thereof;

(c) whether any discrepancies have been reported
under SSA;

(d) if so, the details thereof;

(e) the steps taken by the Government in this regard;
and

(f) the number of schools brought under Mid Day
Meal Scheme in the country including Tamil Nadu, State
and Union Territory-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) There is no proposal to include high
schools under the programme of Sarva Shiksha Abhiyan.
However, Government of India has decided to implement
a centrally sponsored scheme for universalisation of
access to and improvement of quality of education at
secondary stage during the 11th Five Year Plan. The
objective of the scheme is to make secondary education
of good quality available, accessible and affordable to all
young persons by ensuring avallability of a secondary
school within 5 kilometers of every habitation.

(c) to (e) The report on Performance Audit of the
Sarva Shiksha Abhiyan (SSA) submitted by Comptroller
& Auditor General of India 2005-06 for the period 2001-
02 to 2004-05 has classified an amount of Rs. 53 crores
as expenditure not covered under SSA guidelines.
Govemment of India issued instructions to the concemed
States/UTs to refund the same to State SSA account. An
amount of Rs. 32.36 crore has already been recouped to
SSA account. The States/UTs have been strictly instructed
to avoid recurrence of such instances in future.

(f) Details in respect of schools under Mid-Day Meal
scheme, State and Union Territory-wise including Tamil
Nadu are enclosed as Statement.
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Statement
Mid-Day Meal Scheme
Number of Primary Schools, EGS & AIE centres for 2006-07 and upper pnmary schools as on 1.10.2007
Si.No. State/UT Number of Primary Schools No. of EGS & AIE Centres
Gowt. Local Govt. Total EGS AIE Total Total No. of Govwt.
Bodies Aided (PS) (EGS/ (PS+ schools
[col AIE) EGS/ having
3+4+45) (col AIE) upper
7+8) [col primary
6+9] classes"*
1 2 3 4 5 8 7 8 9 10 11
1. Andhra Pradesh 5903 63829 2892 72625 2866 3280 6146 78771 13983
2. Arunachal Pradesh 2238 0 26 2264 208 0 208 2470 242
3. Assam 30842 0 0 30942 6780 12475 19285 50197 Not available
4. Bihar 60257 0 988 51245 10468 3537 14005 65250 16316
5.  Chhattisgarh 31137 371 2 31510 230 0 230 31740 6016
6. Goa 0 949 174 1123 0 0 0 1123 Not avallable
7. Gujarat 29777 1702 587 32066 0 7133 7133 38199 Not avallable
8. Haryana 9168 170 5 9343 0 10399 10399 19742 873
9. Himachal Pradesh 10621 0 11 10832 343 0 343 10975 237
10. Jammu and Kashmir 16737 0 0 158737 5852 0 5852 21589 728
11. Jhaﬂdmnd 21067 0 850 21917 11470 205 11675 33592 118
12. Kamataka 43133 0 2405 45538 250 0 250 45788 6387
13. Kerala 4137 275 6501 10913 0 0 0 10813 Not available
14. Madhya Pradesh 76336 65124 4636 86096 0 8809 8809 94905 16912
15. Maharashtra 276 59382 12733 72391 7142 4946 12088 84479 87
16.  Manipur 2552 0 494 3046 1261 2241 3602 6548 Not available
17.  Meghalaya 2539 0 3312 5851 1789 0 1789 7640 468
18.  Mizoram 1273 0 6 1279 108 13 121 1400 21
19. Nagaland 1749 0 0 1749 0 0 0 1749 50
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1 2 3 4 5 6 7 8 9 10 11
20. Orissa 46824 1500 351 48675 18923 0 18923 67598 8048
21.  Punjab 13021 0 77 13098 2739 0 2739 15837 1052
22. Rajasthan 19814 513 31584 51921 18845 3313 22158 74079 4115
23.  Sikkim 782 0 0 782 38 79 117 899 Not available
24. Tamil Nadu 1529 22802 5097 29428 247 5035 5282 34710 836
25. Tripura 3465 0 57 3522 1917 182 2099 5621 299
26. Uttar Pradesh 0 88254 633 88887 2200 2100 4300 93187 15805
27. Uttaranchal 28 11833 3 11864 1369 139 1508 13372 809
28. West Bengal® —_ - — 56111 18587 0 18587 74698 1800
29. Andaman and Nicobar 306 0 2 308 30 8 38 346 Not avallable
Islands
30. Chandigarh 110 0 5 115 275 0 275 380 Not available
31. Dadra and Nagar Haveli 197 0 12 209 0 0 0 209 75
32. Daman and Diu 0 78 4 82 0 0 0 82 Not available
33. Delhi 362 1880 162 2404 0 0 0 2404 N;i available
34. Lakshadweep 32 0 0 32 0 0 0 32 Not available
35. Pondicherry 308 0 25 333 0 0 0 333 Not available
Total 425620 258662 73645 814038 113935 63894 177829 991867 94377

‘In West Bengal, break-up of Primary School not avallable.
**Only Government schools including local body schools. It does not include Government aided echools or EQS/AIE Centres.

Source: AWP&B 2008-07

[Translation]
Corruption Cases in Para Military Forces

1602. SHRI HEMLAL MURMU: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there has been an increase in the
incidents of corruption charges against the personnel of
Central Para Military Forces;

(b) i so, the total number of such cases registered
during each of the last three years, force-wise, rank-
wise;

(c) the action taken by the Government against such
accused personnel; and

(d) the steps taken by the Govemment to check
such cases in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) An increase has been noticed only in CISF as
detailed below:

Year Rank No. of cases Total
2005  Sub-Inspector/Exe 02 23
Asst. Sub Insp./Exe 01
Head Constable/GD 04
Constable 16




147 Written Answers

2008  Sub-Inspector/Exe 01 25
Asst. Sub Insp./Exe 01
Head Constable/GD 05
Constable 18

2007 Dy. Comdt 01 35
Inspectot/Exe 01
Sub. Inspector/Exe 07
Asst. Sub Inspector/Exe 03
Asst Sub-Insp./Clk 01
Head Constable/GD 07
Constable 15

(c) Disciplinary action has been taken against the
personnel involved in such type of activities as per
instructions/guidelines issued by the Central Vigilance
Commission and Government of India.

(d) To check such cases mechanisms like setting up
of vigilance branches, regular briefing of officers and
personnel, surprise checks, and other preventive and
surveillance vigilance measures, have been established.

[English]
Harassment of Children in Schools

1603. SHRI V.K. THUMMAR:
SHRI TUKARAM GANPATRAO RENGE
PATIL:
SHRI ADHIR CHOWDHURY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has received any
recommendations from the National Commission for
Protection of Child Rights (NCPCR) regarding harassment
of children in schools;

(b) it so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (c) National Commission for Protection of
Child Rights (NCPCR) has written to all State
Governments in April, 2007 to put in place a suitable

MARCH 11, 2008

to Questions 148

mechanism to stop physical harassment of children in
schools. National Policy on Education, 1886, as modified
in 1992, inter-alia, provides that “corporal punishment will
be firmly exciuded from the educational system”. Education
is a concurrent subject and school education primarily
comes under the purview of State Governments.
Government of India has issued an advisory to all State
Governments in December, 2007 to prohibit corporal
punishment in all schools under their jurisdiction.

[Trans/ation]
Educationally Backward Districts

1604. SHRI V.K. THUMMAR:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pileased to state:

(a) whether the Government has identified the
educationally backward districts in the country;

(b) if so, since when the districts were identified
alongwith the names of the said districts, State-wise and
Union Territory-wise;

(c) the criteria adopted for identification of such
districts;

(d) the steps taken to brings these districts
educationally at par with other districts; and

(e) the achievement of the Government as a result
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) 105 Special Focus Districts
were initially identified during the year 2005. The Schemes
under Sarva Shiksha Abhiyan, however, target
educationally backward blocks. Further, University Grants
Commission (UGC) in 2007, has identified educationally
backward districts mainly based on the criterion of Gross
Enroiment Ratio (GER) less than National Average. The
list of these educationally backward districts in enclosed
Statement. The Govemment proposes to incentivise State
Governments to establish one college in each of these
districts during the X| Five Year Plan. These steps will
significantly contribute in increasing the access of

education alongwith inclusiveness in the educationally
backward districts.
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Statement

Andaman and Nicobar islands
Andaman and Nicobars

Andhra Pradesh
Adilabad
Anantapur
East Godavari
Kurnool
Mahbubnagar
Medak
Nizamabad
Prakasam
Srikakulam
Vizianagaram
West Godavari

Arunachal Pradesh
Changlang
Dibang Valley
East Kameng
Lohit
Lower Subansiri
Tawang
Tirap
Upper Siang
Upper Subansiri
West Kameng
West Siang

Assam
Bongaigaon
Cachar
Darrang
Dhubri
Goalpara
Hailakandi
Karbi Anglong
Karimganj
Marigaon
Nagaon
Sonitpur
Tinsukia
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Bihar

Araria
Aurangabad
Banka
Begusarai
Darbhanga
Gopalganj
Jamui
Kaimur
Katihar
Khagaria
Kishanganj
Lakhisarai
Madhepura
Madhubani
Nawada

W. Champaran
E. Champaran
Pumia
Saharsa
Samastipur
Saran
Sheohar
Sitamarhi
Siwan
Supaul
Vaishali

Chhattisgarh

Bastar
Bilaspur
Dantewada
Dhamtari
Durg
Janjgir-Hampa
Jashpur
Kanker
Kawardha
Koriya
Mahasamund
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Raigarh
Raipur
Rajnandgaon
Surguja

7. Dadra and Nagar Haveli
Dadra and Nagar Haveli

8. Daman and Diu

Daman and Diu

9. Gujarat
Amreli
Banas Kantha
Bharuch
Bhavnagar
Dohad
Jamnagar
Junagad
Kachchh
Kheda
Mahesana
Narmada
Panch Mahals
Patan
Porbandar
Rajkot
Sabar Kantha
Surat
Surendranagar
The Dangs
Valsad

10. Haryana
Fatehabad
Gurgaon
Jind
Kaithal
Karnal
Panipat
Sirsa

11. Himachal Pradesh
Chamba
Kinnaur
Lahul and Spiti
Sirmaur
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Jammu and Kashmir

Anantnag
Badgam
Baramula
Doda
Kargil
Kathua
Kupwara
Leh
Punch
Rajauri
Udhampur

Jharkhand

Chatra
Deoghar
Dumka
Garhwa
Giridih
Godda
Gumla
Kodarma
Pakaur
Palamu
P. Singhbhum
Sahibganj

Kamataka

Bagalkot
Bangalore Rural
Belgaum

Bellary

Bijapur
Chamarajanagar
Chikmagalur
Chitradurga
Dakshina Kannada
Gadag

Gulbarga
Hassan

Haveri
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Kodagu

Kolar

Koppal

Mandya
Raichur

Tumkur

Udupi

Uttara Kannada

Kerala

Kasaragod
Malappuram
Palakkad
Wayanad

Laskshadweep

Laskshadweep

Madhya Pradesh

Balaghat
Barwani
Betul
Damoh
Datia
Dewas
Dhar
Dindori
East Nimar
Guna
Harda
Jhabua
Katni
Mandia
Mandsaur
Morena
Narsimhapur
Neemuch
Panna
Raisen
Rajgarh
Ratlam
Sagar
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Satna
Sehore
Seoni
Shahdol
Shajapur
Sheopur
Shivpuri
Sidhi
Tikamgarh
Ujjain
Imaria
Vidisha
West Nimar

18. Maharashtra
Buldhana
Gadchiroli
Hingoli
Jalna
Raigarh
Ratnagiri
Sindhudurg

19. Meghalaya
East Garo Hills
Jaintia Hills
Ri Bhoi
South Garo Hills
West Khasi Hills

20. Mizoram
Champhai
Kolasib
Lawngtlai
Lunglei
Mamit
Saiha
Serchhip

21. Nagaland
Mon

22. Origsa
Anugul
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Balangir
Bargarh
Baudh
Debagarh
Dhenkanal
Gajapati
Ganjam
Kalahandi
Kandhamal
Kendujhar
Koraput
Malkangiri
Nabarangapur
Nayagarh
Nuapada
Rayagada
Sonapur
23. Pondicherry
Yanam

24. Punjab
Amritsar
Bathinda
Faridkot
Fatehgarh Sahib
Firozpur
Gurdaspur
Kapurthala
Mansa
Moga
Muktsar
Nawanshahar
Patiala
Sangrur

25. Rajasthan
Ajmer
Alwar
Banswara
Baran
Barmer
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Bharatpur
Bhilwara
Bikaner
Bundi
Chittaurgarh
Churu
Dausa
Dhaulpur
Dungarpur
Ganganagar
Hanumangarh
Jaisalmer
Jalor
Jhalawar
Jhunjhunu
Jodhpur
Karauli
Nagaur

Pali
Rajsamand
Sawai Madhopur
Sikar

Sirohi

Tonk
Udaipur

Sikkim

East
North
South
West

Tamil Nadu

Ariyalur
Coimbatore
Cuddalore
Dharmapuri
Dindigul

Erode
Kancheepuram
Kanniyakumari
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Karur
Madurai
Nagapattinam
Perambalur
Pudukkottai

Ramanathapuram

Salem
Sivaganga
Thanjavur
The Nilgiris
Theni
Thiruvaliur
Thiruvarur
Thoothukkudi
Tirunelveli
Tiruvannamalai
Vellore
Viluppuram
Virudhunagar

Tripura

Dhalai

Uttar Pradesh

Bahraich
Balrampur
Banda
Barabanki
Bareilly
Basti

Bijnor
Budaun
Bulandshahr
Chitrakoot
Etah
Farrukhabad
Fatehpur
Gonda
Hamirpur
Hardoi
Hathras

Jyotiba P. Nagar

Kannauj
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Kanpur Dehat
Kaushambi
Kheri
Kushinagar
Lalitpur
Maharajgan;
Mahoba
Mathura
Moradabad
Muzaffarmagar
Pilibhit

Rae Bareli
Rampur
Saharanpur
Sant Kabir Nagar
Shahjahanpur
Shrawasti
Siddharthnagar
Sitapur
Sonbhadra
Sultanpur
Unnao

30. Uttaranchal

Bageshwar
Champawat

31. West Bengal

Bankura

Bardhaman

Birbhum

Dakshin Dinajpur

Darjiling

Haora

Hugli

Jalpaiguri

Koch Bihar

Maidah

Medinipur

Murshidabad

Nadia

North Twenty Four Parganas
Puruliya

South Twenty Four Parganas
Uttar Dinajpur
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[English]
Ocenarium Complex and Marine Theme Park

1605. SHRI P. KARUNAKARAN: Will the Minister of
EARTH SCIENCES be pleased to state:

(a) whether the Union Government has received any
proposal from the Government of Kerala for establishing
an Ocenarium Complex and Marine Theme Park for
research and study of Ocean life;

(b) it so, whether the Union Government proposes to
give financial assistance to this scheme; and

(c) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) Yes, Sir.

(b) and (c) Under the 11th Five Year Plan, Ministry
has a scheme for setting up, an Ocenarium in the country.

Interface between Physics and Vedanta

1606. SHRI K.J.S.P. REDDY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there is any interface between physics
and Vedanta bringing together physicists from the US
and the scholars of the Sri Venkateswara Vedic University;

(b) if so, the details thereof; and
(c) the progress achieved so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI D. PURANDESWARI): (a)
According to Sri Venkateswara Vedic University, Tirupati
(AP) there is no such project presently in that university.

(b) and (c) Does not arise.
Marketing of Khadi and Agro Products

1607. PROF. M. RAMADASS:
PROF. MAHADEORAO SHIWANKAR:
SHRI HITEN BARMAN:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:
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(a) the details of the scheme to promote marketing
of Khadi and agro products both in domestic market and
abroad;

(b) the number of agro clinics and agro business
centres set up during each of the last three years, State
and Union Territory-wise; and

(c) the employment generated through the above
scheme during each of the last three years, State and
Union Territory-wise?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) The
details of the assistance provided through the Khadi and
Viilage Industries Commission (KVIC) under its various
schemes to promote marketing of Khadi and Village
industry (KVI) Products, both in domestic market and
abroad, are given below:

(i) Financial assistance is provided to implementing
agencies for opening sales outlets in order to
promote sales of KVI products.

(i) Financial assistance for organizing exhibitions at
various levels like districts, State, Zonal and
national level also provided by KVIC from its
budgetary sources at the following rates:

Si.No. Level of Exhibition Assistance by KVIC

‘(per event)
(Rs. in lakh)
1. National Level Exhibition 40.00
2. Zonal Level Exhibition 25.00
3. State Level Exhibition 10.00
4. District Level Exhibition 2.50

During 2006-07, 106 exhibitions were organized.

(li) KVIC is running 12 departmental sales outlets
at various locations in the country.

(iv) Under Rural Employment Generation Programme
(REGP), financial asssitance for backward and
forward linkages is being extended to the
entrepreneurs, which includes financial assistance
for organizing district level exhibitions, in order
to promote the sale of products of REGP units.
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(v) For exploring international market, a scheme to
conduct exhibitions/participate in trade fairs, etc.
abroad, is in vogue, under which the khadi
institutions/village industry units are provided with
the following incentives:

75 per cent of the Air Fare Travel by
economy class or train fare, as the case may
be to one representative each of the
participating units promoted by persons
belonging to the general category while 100
per cent of such airfare is to be provided to
one representative each of the participating
units belonging to women entrepreneurs, SC/
ST entrepreneurs and entrepreneurs from
North Eastern Region, etc.

up to 50% of the space rent actually paid is
reimbursed. In case of women entrepreneurs,
SC/ST entrepreneurs and entrepreneurs from
North Eastern Region, etc., 100% of space
rent paid is reimbursed.
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* Assistance for space rent and travel
expenses for each participating entrepreneur/
unit would be limited to Rs. 1.25 lakh.

During 2006-07, KVIC participated in 5 international
exhibitions/trade fairs organised in various countries.

(b) and (c) Setting up of Agri-Clinics and Agri-
Business Centres, is not within the purview of the
Government (in the Ministry of Micro, Small and Medium
Enterprises)/KVIC. The Government (in the Ministry of
Agriculture, Department of Agriculture and Cooperation)
is concerned with the subject. The State and Union
Territory-wise number of Agri-Clinics and Agri-Business
Centres set up during 2004-05, 2005-06 and 2006-07 as
furished by the Ministry of Agriculture, are given in the
Statement enclosed. Each established Agri-Clinic and Agri-
Business Centre provided self employment to at least
one unemployed graduate of Agriculture and allied
subjects. Accordingly, the employment generated through
the Agri-Clinics and Agri-Business Centres, during 2004-
05, 2005-06 and 2006-07 is approximately equal to or
more than the number of the above units set up during
the corresponding years.

Statement

State/Union Temitory-wise number of Agn-Clinics and Agro-Business Centres set up and Ermployment Generated
through them during 2004-05, 2005-06 & 2006-07

Si.No. Name of the State/UT Number of Units set up*
2004-05 2005-06 2008-07

1 2 3 4 5
1. Andhra Pradesh 35 42 59
2. Assam 8 3 0
3. Bihar 113 124 103
a. Chhattisgarh 13 29 21
5. Goa 0 1 0
6. Gujarat 41 50 17
7. Himachal Pradesh 1 1 1
8. Jammu and Kashmir 2 5 3
9. Jharkhand 3 1 1
10. Kamataka 107 244 83
1. Kerala 6 1 0
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1 2 3 4 5
12. Madhya Pradesh 60 17 16
13. Maharashtra 180 286 118
14, Manipur 0 16 2
15. Orissa 14 29 0
16. Punjab 7 0 0
17. Rajasthan 66 97 196
18. Tamil Nadu 11 73 88
19. Uttar Pradesh 116 339 354
20. Uttarakhand 0 19 7
21. West Bengal 0 39 2
Total 783 1415 1081

*Minimum employment generated @ at least one employment per unit set up.

Hindi Prachar Sabha

1608. SHRI K. SUBBARAYAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether P.R. Das Gupta Committee on
administration of the Hindi Prachar Sabha in Chennai
has given its recommendations;

(b) if so, the detalls of the recommendations made
by the Committee;

(c) the reaction of the Government thereto; and

(d) the time by when these recommendations are
likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Sir.

(b) The broad recommendations of the Committee
are given in the Statement enclosed.

(c) and (d) The recommendations of the Committee
were examined by the Government and it was decided
to obtain the views of the UGC on Section 3 of the UGC

Act. The UGC vide letter dated 12.11.2007 informed that
the Dakshina Bharat Hindi Prachar Sabha (DBHPS) be
requested to submit the proposal for Deemed to be
University status to the Ministry of HRD as per the UGC
guidelines and format prescribed for the purpose.
Accordingly, the Department of Higher Education vide
letter No. 806/2004-CHD dated 30.11.2007 has informed
the Registrar, DBHPS, Chennai, to apply for seeking
Deemed University status through the Ministry of HRD
as per the UGC guidelines and prescribed format, after
securing the approval of its Goveming Body/Executive
Committee. The DBHPS has not responded to the letter
as yet.

Statement

The Broad Recommendations of P.R. Das Gupta
Committee on the Dakshin Bharat Hindi Prachar Sabha
(DBHPS), Chennai and its Branches are as under:—

* The Sabha has done a remarkable job
strengthening knowledge and usage of Hindi
throughout India. However, despite this long
history, a sense of ennui and lethargy has set
in.

* Prantiya Sabhas have been set up and whatever
the legality of their existence, they have come
to stay.
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¢ The Kamataka Prantiya Sabha, Dharwar, has
amended its constitution, in a move which may
not be strictly correct, to adopt and maintain
professional colleges (Engineering, Medical
colleges, etc.) where Hindi could also be taught.
Though this amendment may appear to be taking
the Sabha away from its core mandate, it aiso
appears that these activities are the most
prominent of the Sabha's activities. In any case,
the professional colleges set up in Kamataka
actually teach professional courses in Hindi.

* The office itself needs substantial administrative
reforms and recommends immediate
commissioning of an Organisation and Method
(O&M) study.

Seismic Zones

1609. SHRI RAYAPATI SAMBASIVA RAO:
SHRI S.K. KHARVENTHAN:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) the details of the Disaster Forecast Centres
installed in the country particularly, in Tamil Nadu, State-
wise;

(b) whether the Government has analysed the
earthquake affected seismic zones across the country;

(c) if so, the details thereof;

(d) whether the Government proposes to install more
disaster forecast centres in the country;

(e) if so, the details thereof, State-wise; and

(f) the steps taken/proposed to be taken by the
Government to tackle such disasters in the country?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) Disaster Forecast Centres have been set up
in the country for different types of disasters, details of
which are given below:

(i) Cyclone Waming: Six cyclone waming centres
have been established in the country covering
both East and West coasts.
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(i) Early Waming System for Tsunami: At Indian
National Centre for Ocean Information Services
(INCOIS), Hyderabad, an Early Waming Centre
for Tsunami covering the entire coastline of the
country has been set up.

(i) Flood Meteorological Offices: Ten such offices
located, provide heavy rainfall warning to Central
Flood Forecasting Division of Central Water
Commission, which in turn issues the flood
advisory/forecast.

No earthquake forecasting centre has so far been
established since it is not yet possible, anywhere in the
world, to forecast earthquake. However, sixty seven
earthquake monitoring centres are in operation across
the country to detect and locate earthquakes occurring in
and around the country. State-wise list of the Disaster
Forecast Centres are enclosed as statement.

(b) and (c) Yes, Sir. Based on scientific inputs
received from a large number of agencies, the Bureau of
Indian Standards has divided the country into four seismic
zones /e., Zone-ll, Zone-lll, Zone-IV and Zone-V, out of
which Zone V is the most seismically active region while
Zone-ll is the least active region. The geographical area
as percentage of area of the country, in various seismic
zones Is as given under:

(@) Zone |l —_ 41.40%
(iiy  Zone Il - 30.40%
(i)  Zone IV -_ 17.30% and
(iv) Zone V —_ 10.90%

The Building Materials Technology Promotion Council
(BMTPC) has prepared vulnerability atlas. As per this
atlas 241 districts of the country have been categorized
as multi hazard districts, out of which 229 districts fall
under seismic Zone-lV and V.

(d) and (e) The disaster forecast centres available
today are adequate to cater to the requirements of the
country.

(f) Government is also implementing an Urban
Earthquake Vulnerability Reduction Project in 38 cities
failing in Seismic Zones Il to V and having a population
of 5 lac or more. The project aims at reducing the
vulnerability of these cities to earthquakes by preparation
of response plans at various levels, training of architects
and engineers in seismic safe construction practices, etc.
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National Disaster Management Authority (NDMA) has
laid down guidelines for the ‘Management of Earthquakes'’
in April 2007. The guidelines prescribe measures for
Central Ministries and Departments and State
Governments to prepare disaster management plans
having specific components on earthquake risk
management.

Government also send advisories to State
Govemment and Union Territory from time to time on
disaster mitigation and preparedness measures including
those relating to earthquake through adoption of modern
building bye-laws. All new buildings and structures built
after 30th June 2007 have to comply with the earthquake
resistant building code and the National Building Code
2005.

NDMA is also planning to initiative a National
Earthquake Risk Mitigation Project (NERMP) during the

MARCH 11, 2008
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11th Five Year Plan to address the needs of:

(i) Capacity Bullding of 90,000 Engineers, 24,000
Architects, 225,000 Site Supervisors, 225,000
Contractors and 450,000 Lead Masons and
Masons;

(i) Public Awareness on Earthquake Risk and
Vulnerability,

(iii) Strengthening enforcement and regulation of
building bye-laws and earthquake resistant
building codes;

(iv) Strengthening the emergency response
capabilities in the country; and

(v) Carrying out the structural safety audit of district
hospitals in the 229 district hospitals is seismic
zones IV & V.

Statement

(&) List of Cyclone Waming Centres

Coastal Areas Covered

Major Activities

SILNo. Location Type of Service

1.  Kolkata Area Cyclone Waming
2. Chennai Area Cyclone Waming
3.  Mumbeai Area Cyclone Warming

4. Visakhapatnam Cyclone Waming

5. Bhubaneswar Cyclone Waming

6. Ahmedabad Cyclone Waming

West Bengal
coast and
Andaman &
Nicobar Islands

Coastal

States/UTs of Tamil Nadu,
Kerala, Karnataka
Puducherry and
Lakshadweep

Coastal
states of Goa and
Maharashtra

Coastal
Andhra Pradesh

Coastal Orissa

Coastal Gujarat

Sea area cyclone waming
(>75 nautical miles) over
north Bay of Bengal
Coastal Cyclone Warning
(up to 75 nautical miles)

Sea area cyclone waming
(>75 nautical miles) over
south Bay of Bengal
Coastal Cyclone Waming
(up to 75 nautical miles)

Sea area cyclone waming
(>75 nautical miles) over

Arabian Sea

Coastal Cyclone Waming

(up to 75 nautical miles)

Coastal Cyclone Waming
(up to 75 nautical miles)

Coastal Cyclone Warning
(up to 75 nautical miles)

Coastal Cyclone Warning
(up to 75 nautical miles)
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(b) List of Flood Meteorological Offices

SI.No.  Location Covered River Basins

1. Delhi Yamuna
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